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LOK LABHA DEBATES 

LOKSABHA 

(Wednesday, July 27, 1994 Sravana 5, 
1916 (Saka) 

THE LOK SABHA met at Eleven of the 
Clock 

[MR. SPEAKER in the Chailj 

RE: ACTION TAKEN REPORT ON 
THE RECOMMENDATIONS OF JOINT 

PARLIAMENTARY COMMITIEE ON 
IRREGULARITIES IN SECURITIES AND 

BANKING TRANSACTIONS. 

[English) 

SHRI NIRMAL KANTI CHATIERJEE 
(DUMDUM) : There can be no Question 
Hour today unless the Action Taken report is 
returned. Congress Members of JPC should 
immediately decide the malter. 

[Translation] 

Report. It was a unanimous report. The report 
that has come today ... (Interruptions) ... the 
Government has taken no action on it. Never 
before has there been a more grave contempt 
of Lok Sabha than today. The way Lok Sabha 
has been rendered meaningless today, i do 
not think that there is any sense in running 
the House. Not a single person has been 
identified for awarding punishment. In this 
Action Taken Report. responsibility has been 
fixed on noneforthisscam. Then, what is the 
fun in running this House. The contempt at 
Parliament, today, is unprecedented. 
(Interruptions) 

[English) 

SHRINIRMALKANTICHATIERJEE 
: We want a discussion on JPC report. 

SHRI SAIFUDDIN CHOUDHURY 
(KA TWA) : There is a fraud of thousands of 
crores of rupees on this. Nobody is punis:-iec: 
Nobody has owned any responsibility. N'" 
moral responsibility is taken .... ( Interruption:.;; 

SHRISRIKANTAJENA(CUTIACK) 
: It is an insult to Parliament. 

SHRI SAIFUDDIN CHOUDHURY: 
SHRI SHARAD Y ADAV Where is the Action Taken Report ? 

(MADHEPURA): Mr. Speaker, Sir, this Action 
Taken Report renders the whole Lok Sabha 
redundant. It is, in fact, a No Action Taken 

SHRI NIRMAL KANTI CHA TIERJEE 
: Let the Congress Members of JPC decide. 
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They are sitting here. [Translation] 

[ Translation] 

SHRI RAM KRIPAL YADAV (PATNA) 
: Mr. Speaker, Sir, the report of the JPC 
constituted by this Parliament has been 
rendered meaningless ... ( Interruptions) ... 

SHRI HARIN PATHAK 
(AHMEDABAD) : Why on earth was the JPC 
constituted if this was going to be the fate of 
Action Taken Report. The JPC worked day 
and night and prepared the report. 
.(lnterruptions) ... It was a unanimous 
report. 

[Engllsn] 

MR. SPEAKER: One can understand 
I'~a! you are agitated. 

. (Interruptions) 

SHRINIRMALKANTICHATIERJEE 
. i ne Leader of the Opposition came running 
us ,,,tedl'l· 

MR. SPEAKER : Well, now this 
'~Jestion Hour is your hour. Your can go on 
"'jIU! tr.) Questions and Answers in the House. 

. te ron, you can take it up and see what can 
t;e done. 

SEVERAL HON. MEMBERS : No. 
.. {Interruptions) 

MR. SPEAKER: Shri Sharad Yadav, 
let me know what do you want? 

(Interruptions) 

MR. SPEAKER : I am asking you 
what do you want? 

SHRI SHARAD YADAV: I ask you to 
guide us. The Committee submitted a 
unanimous report but it has wholly and solely 
been turned into a No Action Taken Report. 
There has been an effort of contradicting and 
opposing everything contained in the report. 

MR. SPEAKER: Sharad ji, what do 
you want? 

SHRI SHARAD YADAV : Mr. 
Speaker, Sir, I want you to accept our notice 
of adjoumment motion and conduct a debate 
on that so that we may get an opportunity to 
express our viewpoints in the House 
... (Interruptions) 

MR. SPEAKER: You please sit down. 
If there is an important matter, let him speak 
and let us listen to him. 

(Interruptions) 

SHRI ATAL BIHARI VAJPAYEE 
(LUCKNOW) : Mr. Speaker, Sir, I am sorry 
for being a little late. 

You are aware that our party is in 
favour of running the question hour smoothly. 
It has always been our endeavour to ensure 
that but you and I can well understand the 
provocation generated today. It this report, 
there hC'.s been an effort to hush up the 
greatest scam of the century, the Ministers 
have been exonerated, the officers have 
retired and the probe is on. How long will this 
enquiry last? Untill the people in this 
Government do not retire; the Government is 
not changed? This is what has generated 
provcation. 

JPC had given a unanimous report 
and the Parliamentary Committees do not 
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function on the basis of party pOlitics. What defaulters. What affect will this total burial of 
fate has that report met? This report is the Parliaments unanimous JPC report, that 
contemptuous and violates the dignity of had indicted so many people, leave o~ t~le 
Parliament. Everybody has been given a rampant corruption in India. the inquiry 
clean-chit and the enquiry of the rest is on. committees already functioning. We havE> 
How long will this enquiry be conducted? given you a notice of adjournment motion 
Now, the hon. Prime Minister has started and the leader of the opposition, Shri Atal ji 
speaking against corruption and this is the 
result. 

Mr. Speaker, Sir, I agree with you that 
the question hour isourown hour but, today, 
it seems to have become dreadful. We, too, 
have given a notice of adjournment motion 
and want a discussion on it under Rule 184. 
We are not in favour of a short duration 
di3cussion. We want to record our vote 
through Rule 184. The House may record its 
opinion and the treasury benches may make 
their mind on it. 

"The Short Duration Discussion" 
should not be like a "talked out" one and this 
is no excuse that the treasury benche.s can 
not express their opinion if discussion is 
conducted under Rule 184 and the House is 
put to vote. The Members of the treasury 
bench have had their say with regard to 
Assam, we also wanttostirtheirconsciences. 
I do not think that they will support this report. 
If those who have been the members of the 
JPC will go through this report. they will start 
crying. This report caR not be accepted. We 
want you to give your ruling keeping in view 
the enthusiasm of the hon. Members and the 
importance of the matter. If you like, I am 
ready to pursuade my colleagues to let the 
question hour be run and thereafter listen to 
us. 

SHRI SHARAD YADAV : Mr. 
'.Speaker. Sir. I would like to say that the only 
1 exercise the Government has undertaken 

after reading this clause-by clause unanimous 
report is to press the whole Govemment 
machinery into service in order to save the 

has asked to take up a discussion on It undef 
rule 184. 

SHRI ATAL BIHA.RI VAJPAYEE 
We, too, have given a notice. 

SHRI SHARAD YADAV : We havf 
given a notice of adjoumment motion. Without 
dwelling at length. I would like to request you 
that after this report has come the wt'0:~ 
Parliament, the Action Taken Report, the 
corruption in India that has pierced throughly 
into the Public life. has rendered it redundant. 
Parliament is the supreme institution and 
here lies the unanimous report of JPC Cf') 

corruption in public life and they say it is the 
collapse of system. The greatest of this sun 
ofthis system failure lies on political stalwarts. 
on this representative Parliament. on the 
elected Government ruling the country and 
on the executive. It is your responsibility to 
protect the public property in India. You 
should take drastic action against corruption. 
Your Members were also there in the JPC. 
The sole objective of that unanimous report 
is .... 

MR. SPEAKER: Spell out your own 
objective. 

SHRISHARADYADAV:Whal I mean 
to say is that the Government has done a lot 
o~ exercise in everything-in exonerating the 
Ministers. the politicians. the people 
responsible for it. the officers-and this will 
continue to be done. The Government will 
face no difficulties in it. There are many 
cases of corruption in India and enquiries are 
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[Translation) going on. The people under enquiry will be 
least affected. 

[English) 

MR. SPEAKR : I will allow the 
Government also to have Government say 
on this point. The Government side should 
be ready on this. 

[T ranslaUon) 

SHRI SHARAD YADAV : My request 
is that there is no sense in running this 
Parliament like that. This is the question hou r 
and Atal ji says be it question hour or any 
other hour, their sole objective is to see what 
service do we render here to the people of 
India. Today, thousands of crores of rupees 
of the people of India have been squandered 
away. The Government also agrees that 
there have been diabolic economic 
adventures and yet, if the culprits, the people 
responsible are not awarded any punishment, 
then this report is rendered totally senseless 
and redundant. There is an all out effort to 
absolve people of their culpability. This 
Parliament is not here to sheild the guilty. We 
are not a party tothe Government's efforts of 
exonerating the defaulters. We will not allow 
this to go down in the History that we also 
participated in this turpitude. Therefore, I 
request the hon. Prime Minister to withdraw 
the Action T dken Report. Discussion on this 
matter will prove to be meaningful only if he 
declares today itself that in order to purge the 
public life in India, he will award punishment 
to the culprits. We want that if leave is not 
granted to move the adjournment motion, 
then discussion under rule 184 should be 
undertaken forthwith. 

[English) 

MR. SPEAKER: Thank you forgiving 
concrete proposals. 

SHRI SHARAD Y ADAV : If you want 
to do that, we will think that this has acquired 
some meaning and that there is sense in 
participating in it. 

[English) 

SHRI LAL K. ADVANI (GANDHI 
NAGAR) : Mr. Speaker, Sir. I do not think 
there would be any precedent in 
parliamentary history for a Report ofthis kind 
because a parliamentary Committee. after 
all. is the Parliament in miniature. And it 
happens. it happened. It may not have 
happened. But it is remarkable that these 
Members of the Parliamentary Committee 
headed by Shri Ram Niwas Mirdha came to 
a unanimous conclusion that this is illegal • 
abuse of authority and you see the kind of 
words which they have used. I would like to 
pose to you. Has Government the right to 
rejeGt a Parliamentary Committee Report? 

I have with me the book written by 
Kaul and Shakdhar. I quote from Page 692. 
It says that "the recommendations of a 
Parliamentary Committee are normally 
accepted and implemented by the 
Govemment". This is a categoric statement 
- "the recommendations of a Parliamentary 
Committee are nonnally accepted and 
impiemented by the Government". Of course. 
I knowthe word used "Normally" in between. 
It is to provide scope to the Government to 
disagree with certain recommendations of it. 
It does not give it the right to reject a Report. 
It says: 

"If in regard to any recommendation 
the Government hold a view different from'), 
that of the Committee, the Government 
have to apprise the Committee of the reasons 
that might have weighed with them in not 
accepting or implementing the 
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recommendation". Committee and we regard it just as a case of 

So, ~ubstantiallY the issue that I raise 
is not merely how we discuss this Report, I 
say, when this Report can be accepted by 
you as a valid Report, I would think it is 
contrary to all the established conventions of 
the House that the Govemment rejects it. A 
Parliamentary Committee Report is by and 
large accepted and where the Government 
is unable to agree with it, it gives its own 
reasons as to why it cannot agree for practical 
purposes. I have not gone through the whole 
Report as yet, but I have seen certain excerpts 
in the Press in which it has been disregarded 
as unfair. And all kinds of epithets have been 
used. It is a condemnation of Shri Ram 
Niwas Mirdha and his colleagues of the 
Congress party as well as those who served 
on this Committee ... (lnterruptions) ... 

The Parliament has been insulted. 
This is an insult to Parliament. I would not be 
happy discussing this insult. I would plead 
that instead, you goth rough this and urge the 
Government to withdraw this Report, to 
reconsider it and then come forth with a fresh 
Report. They cannot, in the name of giving a 
Report, reject the Parliamentary Committee's 
Report. My basic point is-the point of order, 
if you like-whether the Government has the 
right to reject a Parliamentary Committee's 
Report which in effect is whatthis is-that we 
do not agree with all that you have said; we 
do not regard this as a case of corruption at 
all; we regard this as a case of certain 
irregularities committed. But the fCij:t is that 
the very first sentence of the Committee says 
that "the scam is basicaHy-tr.deliberate and 
criminal misuse of public funds through 
various types of security transactions with 
the aim of illegally siphoning of funds of 
binks and PSUs to select brokers for 
speculative retum". This is the first comment 
and yet the Government says that we reject 
this Report of the Joint Parliamentary 

certain irregularities which v-'e are going to 
correct. 

I, therefore, feel that it is for you to 
direct the Govemment to withdraw this Report 
and come forth with a fresr. Report. 

SHRI SAIFUDDIN CHOUDHURY: 
This Report is nothing but an encouragement 
tocorrupiion. This is a premium to corruption. 
Nobody in the Government has owned up 
any political responsibility. No moral 
responsibility has been owned up. So many 
thousands of crores have been involved in 
this scam. But on these matters the 
Govemment is thoroughly silent; not only 
silent, they are trying to whitewash the whole 
scam that has taken place. 

I do not know whether on the basis of 
majority-minority we can discuss a 
unanimous Report of a Parliamentary 
Committee. This report is only an insult to 
Parliament-I fully agree with Shri Advani. 
The point is that this Report should be 
scrapped. But we do not have the majority to 
scrap the Report. The best course of course 
will be-I agree with Shri Advani-that the 
Government mllst withdraw the Report. 
Unless that is done, l do not find anything in 
discussing this matter. The unanimol,Js Report 
of ttie Parliamentary Committee gives all 
directions of what actions are to be taken; but 
no action has been taken in the real sense of 
the term. If this kind of thing happens in this 
parliamentary democracy, then down below 
there would not be .any check to corruption, 
there will be thorough degeneration in public 
life, public morality. It is not only in terms of 
money that we are concerned, in terms of 
morality and in terms of values in the society 
also we are concerned. 

We are concerned in terms of our 
system. The govemment have agreed on 
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been the emergence of the·culture of non-
accountability. " 

the Recommendations of J.P.C. on 
areas like the observations of the Committee 
and on the general comment. The 
Government has accepted them. But, on the 
'action taken', they are thoroughly silent and 
negatived the recommendations of JPC. We 
cannot accept it. We thoroughly condemn 
this kind of an attitude and we think that this 
report must be scrapped and we should find 
out a mechanism by which this particular 
matter can be acted upon. The Government 
must withdraw the report. This is what I 
submit. 

[ Translation] 

SHRI CHANDRA JEET YADAV 

MR. SPEAKER: Shri Yadav, I want 
your advice on what should we do on this. Let 
us not go into the details of the report. 

[ Translation] 

SHRI CHANDRA JEET YADAV : I 
am coming to that point I only say that the 
Committee felt that the most serious aspect 
which led to such a great scam and the 
emergence of the culture of non-
accountability has been endorsed by the 
Government as well and the Government 

(AZAMGARH) : Mr. Speaker, Sir, JPC was said: 
constituted after a deliberated unanimous 
opinion and there was another JPC before it 
but the former JPC could not junction because 
ot its boycott by the OppOSition. Then it was 
felt that there should be an all-part~' 

participation in a Parliamentary Committee 
that should give a deliberated opinion of the 
Parliament and thus, JPC was formed. It was 
constituted from the senior Members of all 
the parties and the whole country landed the 
work olthe Committee and its Chairman. On 
its unanimous report, it was felt in the country 
that the Government would taken action on 
this unanimous report of Parliament. The 
way this Parliamentary Committee was 
treated and Action Taken Report submitted 
would lead to F'arliament not even dreaming 
of constituting an inquiry committee of 
Parliament in future. 

Mr. Speaker, Sir, I would like to draw 
your attention and that of this House to what 
is said in the second paragraph ofthis report. 
It says. 

[English] 

"The most unfortunate aspect has 

[English] 

"The Government fully shares me 
anguish of the Committee at the systemic 
weakness revealed by this time." 

[ Translation] 

I want to say that_ the Government 
shared the Committee's view point but 
accountability has been washed away in the 
report it submitted later and nobody has 
been held accountable. I fully support the 
demand that the Hon. Prime Minister should 
himself withdraw the report. This way, the 
dignity of the House will be restored. During 
the discussion on Bofors, the hon. Prime 
Minister had assured the House that he will 

4 
examine i\lhor~!;lhly ~nd come to the House 
with a statement '~r his assurance, a 
feeling was generated in the country that he 
is himself examininglhe report and, thus, will 
take some action. I ask the hon. Prime Minister 
to say honestly whether this report will carry 
any credibility? .' 

MR. SPEAKER: Kindly tell me what 
should I do? 



, 
i3 Re: Action Taken Report SRAVANA 5,1916 (SAKA) irregularities in secu- 14 

on the Recommendations of J.P.C. on rities and Banking Transctions 
SHRI CHANDRA JEET YADAV: have no value. The Committees that are set 

Corruption can not be checked this way. 
Today, corruption is eating into the vitals of 
ou r soCiety and the public at large is expecting 
the Parliament to give its opinion on the 
rising trend of corruption. Corruption can not 
be checked by way of Parliament 
apprehending the culprits, fixing responsibility 
and then the Government subsequently 
washing its hands off. 

After this report, check on corruption 
will be impossible. Therefore, this report 
should be withdrawn. A meeting inviting the 
hon. Prime Minister and all other leaders 
should be convened to evolve methods of 
dealing with the question effectively. 

[English] 

SHRI LOKANATH CHOUDHURY 
(JAGATSINGHPUR) : I accept that the action 
taken report has agitated the minds of all. It 
has agitated the minds of not only the 
opposition; but, I think, it should also agitate 
the minds of our friends on the otherside. On 
the background, the strength of parliamentary 
democracy lies in consensus. 

So, in the background of the Bofors, 
the Opposition boycotted the Report of the 
JPC. The opposition joined the time with the 
hope that the consensus that will take place 
in the Committee will be respected. But it is 
quite unfortunate that by the Action Taken 
Report, the Government has tried to protect 
themselves. 

MR. SPEAKER: At this pOint of time, 
Lokanathji, you shall have to tell me what you 
expect this House to do. 

SHRI LOKANATH CHOUDHURY: I 
am just coming to that. It has denigrated the 
whole Parliament. So, that Parliament will 

up will have no meaning. As Mr. Advani has 
pointed out, the Parliamentary Committees 
are the strength of the Parliament. This is a 
direct attack on the Parliament. 

The Action Taken Report is a direct 
attack on the whole parliamentary system to 
its very root. Therefore, I will appeal to the 
Prime Minister, who has tried to run this 
country by consensus, that the immediate 
thing that he should do is to scrap thi;> Report 
and discuss with the Opposition also. . .. 
(Interruptions) Let there be another round of 
discussion of the Opposition with the Prime 
Minister. The way the Report has been 
presented is a direct attack on the 
parliamentary system we have created and 
which we want to strengthen for the 
transformation of the country. To denigrate it 
will also mean to denigrate ourselves and to 
denigrate the objectives for which we stand. 
Therefore, I appeal to the Prime Minister 
especially to scrap this Report. They can 
have a round of discussion with the 
Opposition. 

Now, number two, Sir. .. 

MR. SPEAKER : Number one is 
enough please. 

SHRI LOKANATH CHOUDHURY: It 
is also not good to raise the question in the 
Question Hour because that is also a part of 
the parliamentary system. But as we are 
agitated, to that extent, at times we forget 
just like the Government has forgotten. 
Therefore, I submit that the Report should be 
scrapped. The Government must have 
another round of discussion. Any discussion 
her will be decided by vote. 

MR. SPEAKER: Do not repeat now. 
Yes, Mr. Nirmal Kanti Chatterjee, please be 
brief and advise the House. 
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SHRI NIRMALKANTI CHATIERJEE 
: I will do that, Sir. But permit me to begin by 
saying that it is with deep anguish that I am 
standing up to speak. Very frankly, I feel 
stabbed on my chest. Anyone who was a 
participant in the JPC would know what 
intense labour was required to arrive at what 
the minimum could be said about the whole 
scam. It was not only formal meetings of JPC 
but beyond ofthe formal meetings, Members 
from all parties had to break their backs in 
order to arrive at what is the minimum that 
must be stated to the House. 

It is in that process that we arrived at 
the unanimous conclusion. And I feel stabbed. 
I am sure that if it is not a total partisan 
approach, then each Member of the Congress 
Party, each faction even of the Congress 
Party - if one likes to acknowledge that - who 
has represented in the JPC, would like to 
have the same kind of feeling as I have. 

Now, what is the way out? It is an 
affront on us. My initial reaction afterthis kind 
of a reaction was that it is not an Action 
Taken Report. They have given only their 
reaction. They have tried to combat. They 
have tried to find out if the JPC statements 
are valid. They have tried to find out the ways 
in which they cannot implement the JPC 
Report but contradict the JPC Report. 

I felt what is the use in participating in 
any Parliamentary proceeding if a unanimous 
decision of a Committee which was 
unanimously chosen by the Parliament 
results in this. So, it is the anguish which we 
wish to express before the whole House. 

. MR. SPEAKER: We are not going 
into this. Let us know what procedure we 
should adopt. I do not want your reaction at 
thiS point of time. 

SHRI NIRMALKANTI CHATIERJEE 

: I will submit what is the way out. There are 
so many roads open. 

MR. SPEAKER: And you will support 
them with precedents. 

SHRI NIRMAL KANTI CHATIERJEE 
: Roads are open not only to you. butthe road 
is open to the Prime Minister. Shri P.V. 
Narsimha Rao. The road is open to those 
Members of the Congress party and factions 
who have represented on the Joint 
Parliamentary Committee and the road is 
open to us also. 

Today, the newspapers say that the 
Prime Minister is thinking of preponing the 
elections. If this is the Action Taken Report, 
let him prepone elections this year. Within 
this September-October let us go to the polls 
saying that this is the unanimous verdict of 
the JPC and here is what the Government 
think about the JPC Report. That is one road. 
There is another road. If there is an iota of 
sensitivity, if there is an iota of prestige for 
being a Member of Parliament, at least the 
Congress Members who were there in the 
JPC should submit their resignations and go 
tothe country. That is another road open. Sir, 
if you want us to submit our resignations we 
are prepared to do it here and now. 

MR. SPEAKER : Why should I say 
that? 

SHRI NIRMAL KANTI CHA TIERJEE 
: These are different roads open to Members 
of Parliament. Or, if these things are too 
unpalatable to the Treasury Benches the 
minimum that can be done is that the Prime 
Minister should stand up and say, "We regret 
this present Report and we withdraw this 
Report.' and he should come to the House in 
another seven days and submit the Report 
which can be discussed. Otherwise, this is 
not a Report which can be discussed. There 
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is nothing. Actions are not being taken. [Translation] 
Sermons are being preached to the JPC 
which cahnot be preached in their own 
formation. I am suggesting a very constructive 
road to you, Sir. should request the Prime 
Minister to withdraw this Report. 

MR. SPEAKER : You should not 
advise me all the time what I should do. 

SHRI NIRMAL KANT I CHA TIERJEE 
: Sir, I thought you are permitting us to make 
some suggestiot;ls on which you can stand 
up and advise the Treasury Benches. 

MR. SPEAKER: The advice which 
you are giving to others you should follow 
yourself also. 

SHRINIRMALKANTICHATIERJEE 
. I, Therefore, submit, Sir, that this is not the 
Report which e want to discuss. 

MR. SPEAKER: Please, let others 
also have their say. 

SHRINIRMALKANTICHATIERJEE 
: We do not wantto discuss this kind of Action 
T <,ken Report and therefore let them withdraw 
it. 

[ Translation] 

SHRI NATHU RAM MIRDHA 
(NAGAUR) : Mr. Speaker, Sir, this scam . 
. (Interruptions) 

[English] 

MR. SPEAKER: I have received a 
letter saying that he is the Deputy Leader of 
the Congress (I) Parliamentary Party. So, let 
him speak. 

SHRI NATHU RAM MIRDHA : Mr. 
Speaker, Sir, this scam has started gaining 
ground in 1986. Many Prime Minister, 
Ministers-I too was a Minister-came during 
this period but we did not get an incllng ofthe 
scam. (Interruptions) 

The BJP, the Communists and others 
had formed an alliance with us when I was 
there in the Government. When this scam 
started, we were in Slumber and could not 
notice it. It came due to the procedural lacunae 
and when noticed, the Government took it 
seriously and Constituted a Joint committee. 
There was a demand of suspending the 
question hour in order to debate this issue. 
So, I would say that it is right that this House 
has been insulted by rejecting the report. All 
the recommendations have been made in 
this report and they want a political 
suspension of these Ministers. They are not 
guilty at all. You say that Dr. Manmohan 
Singh is not an honest person. But we 
maintain that he is a proven honest person. 
What crime has Shri B. Shankaranand done 
if he invested some money in ONGC. That 
was not a wrong step, and it was finally 
decided that that was not a wrong step. 

MR. SPEAKER: You have said what 
to do. I thank you. Now the hon. Minister of 
Parliamentary Affairs would like to say 
something. 

[English] 

THE MINISTER OF WATER 
RESOURES AND MINISTER OF 
PALIAMENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA: Mr. Speaker, 
Sir. this matter was discussed with you in the 
Business Advisory Committee. Two views 
were expressed. One view was that this 
matter must be discussed under Rule 184 
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and the other view was that this matter must 
be discussed under Rule 193. After the 
discussion, it was decided that we leave the 
matter to you and you, in consultation with 
the Leaders of various political parties, will 
decide what procedure and under which 
Rule this matter should be taken up for 
discussion. 

Sir, I would request you to call a 
meeting of the Leaders in your Chamber and 
decide upon this matter so that we can take 
up this matter as soon as possible. 

MR. SPEAKER: Thank you. 

SHRI RUPCHAND PAL (HOOGHLY) 
: It is not a question. The Govemment should 
apologise to this Parliament. 

[ Translation] 

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir, during the discussion held with 
the hon. Minister of Parliamentary Affairs in 
the BAC, the course of discussion on the 
Action Taken Report was decided upon. The 
treasury benches continuously insisted to 
hold a discussion under rule 193 rather then 
184. I welcome their change of stand now 
but, Mr. Speaker, this was decided earlier 
when even the Action Taken Report had not 
been submitted. We had not seen U1e report 
but were under the impression thaNnost of 
the recommendations ofthe unanifN)us JPC 
report would be accepted, some Ministerwill 
be removed or some officer placed in dock or 
somebody put behind the bars and we will be 
able to catch a glimpse of how is corruption 
tackled but Mr. Speaker, Sir, after going 
th rough the report, there remains no sense in 
holding a discussion. Therefore, the 
Government should withdraw the report and 
express its reaction. 

[English] 

SHRI NIRMAL KANTI CHATTERJEE 
: It is not an action Taken Report. It is a 
commentary on the JPC Report. 
(Interruptions) 

SHRI VIDYACHARAN SHUKLA 
When this matter was discussed in your 
Chamber, we did not presume thatlhe Report 
would be of this kind or that kind. The hon. 
Opposition Leader knew very well that the 
Action Taken Report was going to be laid on 
the Table of the House. (Interruptions) With 
both possiblities in view, this decision was 
taken in your Chamber. Nobody had assumed 
that it will be this way or that way. To say that 
they did not know what will be the decision of 
the Govemment is natural. They did nof 
know about it. 

Therefore, after they knew about it, 
now the matter has come up before you. This 
is the appropriate time for you to discuss this 
matter with them and then take a decision on 
this. 

[Translation] 

SHRI SHARAD YADAV : Mr. 
Speaker, Sir. barring treasury benches, the 
whole opposition has demanded the 
withdrawal of the report and action by the 
Govemment, afresh. This is the opinion of 
everybody on this side. This is the unanimous 
opinion you sought. 

MR. SPEAKER: That is not so. Five 
minutes earlier the opinion was in total 
contradiction of what you said now. That is 
on record. 

SHRI SHARAD YADAV : I said first 
what I had suggested you that 
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[English] MR. SPEAKER : Why are you on 

Scrap this report. 
" 

[Translation] 

MR. SPEAKER: What can I do if you 
repeatedly change your stand. 

SHRI SHARAD Y ADAV : You see the 
record. I had at the very outset said that this 
report should be scrapped. 

MR. SPEAKER: Who will scrap it? 
Who has the authority? 

SHRI SHARAD YADAV : The 
Government may withdraw it. The unanimous 
opinion is that it should be withdrawn and a 
fresh Action Taken Report submitted that 
_fims at taking action on people found guilty. 

MR. SPEAKER : There have been 
two-three shuffling in five ten minutes. How 
will it do? 

SHRI SHARAD YADAV : Mr. 
Speaker, Sir, everybody on this side has said 
"scrap this report." This is our unanimous 
opinion you wanted to know. 

MR. SPEAKER : I have had the 
unanimous opinion. 

Is it necessary to listen it from you? 

SHRI SHARAD YADAV: I had already 
said, "Scrap this report" (lnrerruptions) 

MR. SPEAKER: Please sit down. I 
have listened to you. 

(Interruptions) 

SHRI SRIKANTAJENA: (CUn ACK) 
: Please listen to me for a minute. 

your legs whenever I do so? 

(Interruptions) 

SH RI SHARAD Y ADAV : You are not 
ready to listen to us even for a minute. This 
is not becoming of you. You get annoyed on 
everything. This is a national issue. 

MR. SPEAKER: You may continue 
it for as long as you like. 

[English] 

Well, I have heard you for45 minutes. 

SHRI SRIKANTA JENA : What we 
have said in our Ajoumment Moticn is to find 
out how many Members would like to speak? 
(Interruptions) 

MR. SPEAKER: What new point do 
you want to add? 

(Interrruptions) 

SHRI E. AHAMED (MANJERI) : It is 
not correct to impose any ruling on the Chair. 
(Interruptions) 

[Translation] 

SHRI SHARAD YADAV : Why doyou 
meddle in between. (Interruptions) 

SHRI SRIKANTA JENA Mr. 
Speaker, Sir, this is not.. (Interruptions) 

MR. SPEAKER : Let me have the 
benefit of Shri Jena's advice. 
(Interruptions) 

SHRI SRIKANTA JENA : Mr. 
Speaker, Sir, you should not misunderstand 
us. (Interruptions) 
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SHRI SRIKANTAJENA : That is why 
we are appealing to the Prime Minister and 
Shri L. K. Advani has clarified that. 

the Recommendations of J.P.C. on 
MR. SPEAKER: Now, please you 

decide how many of you want to speak and 
after that I will get up. 

( Interruptions) 

SHRI SRIKANTA JENA : Since, you 
have observed that we were changing our 
stand from time to time and within five minutes 
we had c!1anged our stand, if you have gone 
through our notice for Adjournment Motion, 
you will come to know what we have said. 

MR. SPEAKER: I have gone through 
what you have said on the floor of the House 
in front of everybody. 

SHRI SRtKANTA JENA : We have 
said that this report itself is an insult. 
(Interruptions) 

SHRI SHARAD YADAV : As soon as 
you came to the House, I said only one 
sentence 'You scrap this report'. 
(Interruptions) 

MR. SPEAKER: O. K. Sharadji, you 
have your difficulties, I understand that and 
I will solve that difficulty also. 

( Interruptions) 

SHRI SRIKANTAJENA: In ournotice 
for Adjournment Motion, we have said that 
this report is an insult to the institution of 
Par1iament. Therefore, this report should be 
rejected. Since the Leader of the Opposition 
suggested that it should be discussed under 
Rule 184, we said that we had no objection. 
But our position was very clear that this 
report should be rejected outright. 

MR. SPEAKER: Who will reject it, I 
will ask? 

(Interruptions) 

MR. SPEAKER: You clarify who w~1 
reject it. I have not understood Shri Advani. 

(Interruptions) 

SHRI SRIKANTA JENA : We do not 
accept this report. This is an insult. 

MR. SPEAKER: Who will reject it ? 

SHRI SRIKANT A JENA : Unless this 
report is withdrawn from this House or 
scrapped. It is impossible for us to participate 
in the proceedings of this House. This is our 
position ... (Interruptions). We have to say it 
very categorically that unless this report is 
rejected, we are not going to participate if) 
the proceedings ofthis House. (Interruptions) 

SHRI RUPCHAND PAL: It is written 
here that this is an action taken report. But 
this is not an action taken report. 
( Interruptions) 

MR. SPEAKER: May I stand up and 
say something? 

(Interruptions) 

SHRI SOBHANADREESWARA RAO 
VADDE (VIJAYAWADA) : Sir, we want to 
say something. (Interruptions) 

MR. SPEAEKR: How can itgoonlike 
this? The rule is when the Speaker stands, 
you should sit down. 

( Interruptions) 

f. 
SHRI SOBHANADREESWARA RAO 

VADDE : You have not given us an 
opportunity. (Interruptions) 
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MR. SPEAKER: Yes, come on! The Government's stand is that 'we 

SHRISOBHANADREESWARA RAO 
VADDE: Mr. Speaker, Sir, I am very sorry to 
say that this is a report of no action taken on 
the JPC Report. Here on Page 41, I am 
astonished to find the reply ofthe Government 
'that criticism of the Committee on the five 
specific grounds listed in the above paragraph 
is unwarranted.' This is nothing but an insult 
to this great House of Parliament ... 
(Interruptions). I am suggesting one thing, 
Sir. As the Prime Minister is also present in 
this House, lelthe Government withdraw this 
report first and take concrete action on the 
report of the JPC. There are several persons 
and institutions which have committed grave 
mistakes and are already identified. So 
immediate action should be taken against 
such persons and institutions. 

Regarding others. CBI and other 
enquiries should be made and action taken 
must be informed, only then there will be a 
fruitful discussion on such an action taken 
report and not on this. This is only a threat to 
parliamentary democracy ... (Interruptions). 
This Government cannot table such a report 
on the Table of the House. (Interruptions) 

DR. KARTIKESWAR PATRA 
(BALASORE) : Sir, Government has taken 
this decision and this is an action taken over 
the JPC report. (Interruptions) 

MR. SPEAKER: I really appreciate 
the advice given by all the hon. Members and 
it helps me a lot. I appreciate the difficulties 
and the feelings of the Members also. If I 
understood, what have said on the floor of 
the House, correctly, my conclusion is this. 

That some Members want that this 
report should be accepted in totality and they 
say that it is for the Government to accept 
it. 

have reasons to say that certain 
recommendations can be accepted and 
certain recommendations cannot be 
accepted.' Why they cannot be accepted, 
probably, if I have not understood incorrectly, 
they want to explain on the floor of the 
House. 

Now this is something which should 
be allowed to be done. It is entirely for the 
House to decide what to do in this matter. As 
the Constitution stands, as the law stands, 
as the Rule stands, no one else has an 
authority to reject the Report given by the 
J PC or the Action taken Report Given by the 
Government. 

(Interruptions) 

SHRI ATAL BIHARI VAJPAYEE: It 
can be withdrawn ... (lnterruptions) 

MR. SPEAKER: That is there. 

(Interruptions) 

SHRI SAIFUDDIN CHOUDHURY: 
The Prime Minister can withdraw this Report 
... (lnterruptions) 

MR. SPEAKER: Well, that is not for 
me to say anything. But, before you say what 
should be done, probably in all fairness, all 
the sides should come before the House and 
through the House to all other outside also. 
If I understood Shri Sharad Yadavcorrectly, 
he did say that he has an Adjournment 
Motion and then he did say, "Well, if it is to be 
discussed, let us discuss and other Members 
also .... 

On the pOint whether it should be 
taken under Rule 193 or Rule 184 and all 
those things, there was a difference of opinion 
in the Committee also and still that difference 
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of opinion continues in the House also. I 
would be very happy to her you all. It will be 
our desire to see that the maximum number 
of Members in the House to get satisfaction 
out of it and not dissatisfaction. Let us discuss 
it in my Chamber. This kind of discussion, 
probably, having done so much here may not 
be useful to continue here on the floor of the 
House. I will withdraw to my Chamber and 
there I will hear all the leaders. 

( Interruptions) 

SHRI RAM VILAS PASWAN 
(ROSERA):Mr. Speaker, Sir, ... (lnterruptions) 

MR. SPEAKER: Shri Paswan, pleade 
do not do like this. You always help me. 
Today also you help me. I would request Shri 
Sharad Yadav, Shri Vajpayee, Shri Advani, 
Sh ri Chandra Jeet Yadav. Shri Indrajit Gupta 
and other Members also and even Shri Jena 
also -and if necessary, I will call Shri Panigrahi 
also - to come to my Chamber and there we 
can discuss it. I think, having discussed so 
much now. we should continue with the 
business olthe House and then we meet and 
discuss about this in my Chamber. 

( Interruptions) 

SHRI LAL K. ADVANI : The 
Government has not responded .The 
Government, Sir, as you have rightly said, 
can withdraw this Report ... (Interruptions) 

MR. SPEAKER : They have said, 
"Let us discuss it if you want." 

Now, I would like to hear first Shri 
Indrajit Gupta and if necessary, Shri Ram 
Vilas Paswan. 

( Interruptions) 

DR. KARTIKESWAR PATRA : Sir, 
kindly give me only one minute 

... (lnterruptions) 

MR. SPEAKER: If you get up, then 
Shri Jena also will get up. 

DR. KARTIKESWAR PATRA : Sir, 
kindly allow me to express my feelings also 
... (Interruptions) 

MR. SPEAKER: I will hear you in my 
Chamber over a cup of tea. 

DR. KARTIKESWAR PATRA: Sir, I 
want to express my feelings ... ( Interruptions) 

MR. SPEAKER: I will hear you in my 
Chamber. 

DR. KARTIKESWAR PATRA : I want 
to express my feelings not privately but in 
this House, Sir ... (Interruptions) 

MR. SPEAKER: I will be in a better 
position to understand you in my Chamber. 

(Interruptions) 

SHRI INDRAJIT GUPTA 
(MIDNAPORE): Mr. Speaker, Sir, I am sure 
that you will consider the seriousness of this 
matter. It is not an ordinary matter. I am not 
going into its merits or its contents at the 
moment. But overall. what message is going 
out to the country, to the world from this 
Report, that has to be considered before you 
decide how it is going to be dis.::ussed or 
whether it will be discussed at all or whether 
this Report will be withdrawn or not. That 
message, in my opinion, Sir, is that in our 
system, in our parliamentary system, in our 
democratic system, there is no such thing as 
accountability. Accountability has been 
massacred. Nobody is accountable. Nobody 
is responsible. Nobody is to be found guilty. 
Nobody is to be hauled up. We made such a 
commotion three or four years ago in this 
House and we resigned, one hundred and 
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odd Members and resigned and·left the SHRI INDRAJIT GUPTA: What 
House beca4se of Rs. 60 crore or Rs. 70 presentation? 
crore deal in Bofors. This is the 'grandfather' 
of Bofors. Some Rs. 12,000 or Rs. 8,000 SHRI JASWANT SINGH : Mr. 
crore had disappeared and the totality of the 
findings of this Government's Action Taken 
Report is that there is no such things as 
accountability . 

It is the system, the system itself 
which generates corruption. That is what 
they want to say .If no individual, no authority, 
no Minister, no official, nobody is to be hauled 
up, it means that the system is such that it 
itself suo moto is generating corruption and 
no such thing as accountability can be found. 
Do you want this message to go out from this 
Parliament? 

- MR. SPEAKER: I am asking for the 
advice from the senior Members as to what 
they expect me to do in this matter. 

SHRIINDRAJIT GUPTA: This Report 
is totally unacceptable. I do not know whether 
they withdraw it or not. But it is totally 
unacceptable to us at least. 

MR. SPEAKER : Whal should this 
House do? 

SHRI NIRMALKANTI CHATTERJEE 
: You adjourn the House and allow a Cabinet 
meeting. 

MR. SPEAKER: I have said that let 
us discuss it. In what form, you can please 
tcllme. 

SHRIINDRAJIT GUPTA: First of all, 
I think, all Members would like to speak at 
.e length on the Report itself. 

SHRI JASWANT SINGH 
(CHITTORGARH) ; The problem.is with the 
presentation. 

Speaker, Sir, there are occasions and I say 
this with humility when it is no longer simply 
a procedural matter. I appreciate with great 
regard, the exactitude and the 
punctiliousness with which you perform a 
very difficult duty, but I appeal to you also, 
Sir, simultaneously that there are occasions 
for us. as Members of Parliament, when it is 
no longer simply a matter of procedure. 

MR. SPEAKER: What Jo you want 
this House to do ? 

SHRI JASWANT SINGH : The 
collective voice of this House and my senior 
friend on the right has yielded ... 
(Interruptions) 

SHRI NIRMALKANTI CHATTERJEE 
: You adjourn the House and then allow a 
Cabinet meeting to be held in Parliament. 

SHRI JASWANT SINGH : Some 
objections have been raised by the Treasury 
Benches about the phrase that I used the 
'collective' voice of this House. Indeed the 
hon. Prime Minister found it humorous 
enough to finally smile, actually smile at my 
use of the words 'collective will of this House'. 
I am flattered Sir, thatthe hon. Prime Minister 
actually responded at least after one hour'S 
discussion of very serious matter .... 
(Interruptions) 

I would like to share something with 
you and I would like to remind the Ron. Prime 
Minister ... I am sorry, I interrupted my friend, 
Shri Indrajit Gupta. 

SHRIINDRAJIT GUPTA: You are a 
Member of the JPC you have every right to 
speak. I am very interested to know what 
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JPC Members feel on this issue. 

MR. SPEAKER: Again it is a very 
delicate point as to what can be done with 
respect to JPC Members speaking. I am not 
sure this way or that way. 

... (Interruption) 

12.00 hrs. 

WRIDEN ANSWERS TO QUESTIONS 

[ Trans/ation] 

Agreement in Space Science 

*41. SHRI CHETAN P. S. 
CHAUHAN: 

SHRI SATYA DEO SINGH: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether any agreement has been 
signed between India and U. S. A. for 
cooperation in the field of Space science 
under which U. S. A. proposes to obtain data 
through Indian Remote Sensing Satellite; 

(b) if so, the details thereof; and 

(c) the conditions laid down either by 
the Government of India or by the U. S. 
Government in the above agreement? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY AND 
)EPARTMENT SPACE AND MINISTER OF 
>TATE IN THE MINISTRY OF SCIENCE 

AND TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI): (a) National Remote 

Sensing Agency (NRSA), an autonomous 
Society under the Department of Space, 
Govt. of India, and Earth Observation Satellite 
Company (EOSAT). a commerical company, 
USA have entered into agreements for 
receiving and distribution/sale of data from 
Indian Romote Sensing Satellite (IRS) in 
USA. 

(b) The following four agreeMents 
were Signed on October 21, 1993; 

(1) IRS-1 B data reception agreement 

(2) I RS-1 C data reception agreement 

(3) Mutual representative agreement 

(4) Landsat-6 data reception by NRSA 
J 

(Since Landsat-6 Satellite failed, the 
agreement No. 4 above is not applicable 
now) 

Under these ag~~ements EOSAT 
would receive IRS data at Norman, USA 
Ground Station and distribute this data in the 
world market. EOSAT has the exclusive rights 
to sell IRS data in the world market, with 
certain exceptions. Also EOSAT would 
promote I RS data sales and augmentation of 
other foreign ground stations forthe I RS data 
reception. 

As part of these agreements, EOSA T 
shall pay annual access fee for IRS data 
received at Norman Ground Station and 
shall pay royalty towards the I RS data sales. 

Antrix Corporation Umited (ANTRIX), 
a Commercial Company under the 
Department of Space, is executing the~e 
agreements. 

(c) There are no special conditions 
laid down between Indian Government and 



33 Written Answers SRAVANA 5,1916 (SAKA) Written Answers 34 

U!; Govemment. These agreements between 
NRSA and EOSAT are commercial 
agreements for the specific purpose of IRS 
data reception and dissemination. 

[English} 

Potable Water 

"42. SHRI LOKANATH 
CHOUDHURY: Will the PRIME MINISTER 
be pleased to state : 

(a) whether the Government have 
made any assessment regarding the 
progress made in providing atl<rashone 
source of potable water in every village under 
the Rajiv Gandhi National Drinking Water 
Mission; 

(b) if so, the details thereof, Statewise; 
and 

(c) the time by which every village is 
likely to be provided with atleast one source 
of potable water? 

THE MINISTER OF STATE IN THE 

MINISTRY OF RURAL DEVELOFMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI 
HARJIBHAI PATEL) 

(a) Yes, ~ir. 

(b) The RaJiv Gandhi National 
Drinking Water Mission was established in 
the year 1986. Priorto its setting upa survey 
was conducted in the year 1985 to identify 
problem villages with no source of safe 
drinking water. The statewise details of 
number of non-source villages as on 1.4.1985 
is,given in columb 4 of the attached Statement. 
The State Governments have been making 
yeariy'assessment of progress of coverage 
of the problem villages with safe drinking 
water facilities. The result of such assessment 
as on 1 .4.1994 is given in column 5 of the 
Statement. 

(c) 278 No-source villages which 
remained to be covered as on 31.3.1994 are 
likely to be provided with at least one source 
of potable water by the end of the year 1994-
95. 
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Drug Prices 

*43. SHRI SUDARSAN 
RA YCHAUDHURI : 

ISHRIMATI MALINI 
BHATTACHARYA: 

Will the MinisterofCHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) whether the Government propose 
to retain substantial control over prices of 
drugs that fall underthe Drugs (Prices Control) 
order 1987; 

(b) whether the Government ere 
considering to relax drug price controls by 
raising the present cut-off limit; and 

(c) if so, the reasons therefor? 

THE Minister of CHEMICALS AND 
FERTILIZERS (SHRI RAM LAKHAN SINGH 
YADAV) : (a) to (c). The Review of Drug 
Policy 1986 including various aspects of 
price control, like span of control. is in the 
process of being finalized. Most of the issues 
in this regard have already been discussed 
in the House in August 1993 and these are 
being taken into account while finalizing the 
matter. 

Industrial Growth 

*44. SHRI BOLLA BULLI 
RAMAIAH: 

SHRI GUMAN MAL LODHA : 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether according to the experts, 
~,he industrial growth in the current financial 
year is likely to be lower than that of the 
Government's target; 

(b) if so, the main reasons for slow 
industrial growth; 

(c) whether reforms initiated by the 
Government have not yet yielded the desired 
results; and 

(d) if so, the steps the Government 
propose to take to improve the industrial 
growth in the country during 1994-95 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
SHRIMATI KRISHNA SAHI): (a) to (c): The 
performance of the industrial sector in general 
has been affected by demand constraints, 
tight credit policy and short term impacts of 
stabilisation measures in the wake of severe 
balance of payment crisis during 1991 . Since 
the announcement of new Industrial Policy 
the overall rates of growth of Index of Industrial 
Production has increased from 0.6% in 1991-
92t02.3%in 1992-93 and 3.0% in 1993-94. 

(d) The steps taken include 
rationalisation and simplification of tariff 
structure, reduction in customs and excise 
duties, extension of benefits of MODVAT to 
capital goods, reduction in minimum lending 
rates on commercial advances and corpcrate 
tax etc. 

Hindustan Machine Tools Limited 

*45. SHRI V. SREENIVASA 
PRASAD: 

SHRI RABI RAY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have 
since permitted HMT Ltd. to explore the 
possibility of converting their business groups 
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into joint ventures with foreign companies; 

(b) if so, the details of the foreign! 
Indian companies which have shown interest 
to have jOint ventures with HMT Ltd.; 

(c) whether such a move is likely to 
check its losses; and 

(d) if so, the extent thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
SHRIMATI KRISHNA SAHI) : (a) to (d) 
Keeping in view HMT's future requirements 
of technology, capital, etc, Government has 
allowed HMT. in principle, to convert 
individual business groups into joint venture 
companies with international partners. The 
company is exploring various possibilities. It 
would not be in HMT's commercial interestto 
disclose the details at this stage. 

Allocation of Funds Under N.R. Y. 

*46 SHRI SUBRATA MUKHERJEE: 
Will the Minister of URBAN DEVELOPMENT 
be p!eased to state: 

(a) the norm fixed/adopted to allocation 
of funds under the Nehru Rozgar Yojana to 
various States; 1 

(b) whether these norms are applied 
uniform&lIy for all the States; 

(c) if so, the facts thereof: and 

(d) if not, the reasons thereof? 

THE MINISTER OF URBAN 
DVELOPEMENT (SHRIMATI SHEILA 
KAUL): (a) Funds under Nehru Rozgar 
Yojana to various StateslUTs are allocated 
on the basis of urban population and 
incidence of poverty. Minimum floor levels 
are also adopted to avoid subcritical amount. 
However, at the time of release of funds, 
performance a revealed in the utilisation 
certificates/progress reports/expenditure 
reported is also kept in view. 

(b) Yes, Sir. 

(c) A statement indicating the allocations 
made and funds released various Statesl 
UTs from 1992-93 is attached. 

(d) Does not arise. 
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Kaiga Atomic Power Project 

*47. SHRI SRIBALLAV 
PANIGRAHI: 

SHRIMATI GIRIJA DEVI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the construction work on 
nuclear reactors in Kamataka and Rajasthan 
has been suspended due to collapse of inner 
dome of the Unit-l ofthe KaigaAtomic Power 
Project; 

\ if so, the estimated loss suffered; 

\ Jny high level expert 
committee has been constituted to probe 
into the matter; 

(d) if so, the details of the inquiry 
report, if any; and 

(e) the action taken by the 
Government in this regard? 

THE MINISTER OF STATE. IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF SATE IN THE DEPARTMENT 
OF ATOMIC ENERGY AND DEPARTMENT 
OF SPACE AND MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI) : (a) The Nuclear Power 
Corporation of India Limited (NPClL) has 
taken up construction of a 2x220 MWe atomic 
power station at Kaiga in Kamataka and two 
additional units of 220 MWe (Units 3 & 4) at 
Rawatbhata in Rajasthan. These projects 
are scheduled for completion in 1996-97. In 
Unit-1 at Kaiga, the casting of the inner 
containment dome of the reactor building 
was compieted on 23rd January 1994. work 
connected with prestressing of cables had 
started on 11 th April, 1994 and upto the time 

of the incident 66 out of 201 cables had been 
staressed. During this pre-stressing 
operation, a specified additional external load 
is imposed on the concrete so that it is able 
to withstand extra internal pressure. On 13th 
May, 1994, at around mid-day, a portion of 
the concrete from the under surface of the 
inner containment dome got detached and 
fell down. 

. Following this incident, the civil 
construction activities related to the inner 
containment structure of Unit-I at Kaiga were 
suspended. Since similar containment 
structures are.-under construction at Kaiga 
Unit-II and the two units at Rajasthan Atomic 
Power Project, work in this area at these 
projects has also been slopped temporarily 
pending investigation into the incident at 
Kaiga. The matter is being investigated and 
work will be resumed after the causes are 
identified with any appropriate modifications 
as may be necessary. The work on other 
plant buildings and activities such as 
equipment and piping erection are continuing. 
II is clarified thatthe incident at Kaiga on 13th 
May, 1994 related only to civil works of the 
reactor building. No radioactive material is 
involved. The containment structure will be 
fully tested and approval ofthe Atomic Energy 
Regulatory Board (AERB) obtained before 
the Reactor is made critical to ensure total 
safety and defence indepth. 

(b) Except as stated above, there 
was no damage to any other structure or 
equipment installed underneath the dome. 
The indicative loss is in the range of Rs. 2.5 
crores. This will, however, depend on the 
extent of reconstruction of the dome that will 
be required which will be known only after 
the Committees constituted by the NPCIL 
and AERB as mentioned below submit their 
findings. 

(c) to (e). Immediately after the 
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incident, NPCIL which is responsible for the 
construction and operation of atomic power 
plants, constituted an Expert Committee to . 
review the possible causes which led to the 
incident, for review of quality assurance of 
the materials and construction work: methods •. 
overall design of the systems and to suggest 
remedial measures. The AERB which is 
responsible for the regulatory functions in 
respect of atomic power plants has also 
constituted an Expert Committee inter alia to 
investigate into the causses of the incident 
with a view to improving the regulatory 
inspection required at site at various stages 
of construction. The reports of the 
Committees are expected shortly. The 
recommendations of the committees will be 
taken into account in the reconstruction of 
Kaiga Unit-I dome and in the construction of 
the domes for the other atomic power 
projects. 

Bio Gas Plants 

>48. SHRI M. V. V. S. MURTHY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether a largernumberof villages 
in the country are going to set up biogas 
plants ; 

(b) if so, the details thereof, State-
wise; 

(c) the incentives being provided to 
them in this regard; and 

(d) the improvements effected in the 
related energy technologies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF 
AGRICULTURE ( SHRI S. KRISHNA 
KUMAR) : (a) Yes, Sir. 

(b) State-wise targets for setting up 
family type and community, institutional and 
night-soil based biogas plants for the year 
1994-95 are indicated in the ~tached 
statement-I. 

(c) Details of financial incentive being 
given for promotion of family type and 
community, institutional and night-soil based 
biogas plants are given in the attached 
statement-II. 

(d) The improvements brought out in 
biogas energy related technologies in recent 
year include, among other, the development 
of: (i) a rubberised nylon fabric portable 
biogas plant tor difficult terrain area; (ii) new 
methods for value added utilization of slurry 
such as seed pelleting, vennicomposting, 
mushroom cultivation and hardening of tissue 
cultured plants; (iii) a new design tor treating 
night-soil at community toilet complexe; and 
(iv) large high rate biogas digesters for 
treatment of distillery effluents, pressmud, 
food processing wastes, etc. 
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*49. 

Nehru Rozgar Yojana 

"SHRI ANIL BASU : 
SHRI D. VENKATESWARA 

RAO: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the targets fixed under the Nehru 
Rozgar Yojana during each ot the last three 
years, State-wise; 

(b) whether these targets have been 
fully achieved; -

(c) if so, the details tnereot. State-
wise; and 

(d) if not, the reasons therefor? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL): (a) Information pertaining to the 
targets fixed under the Nehru Aozgar Yojana 

given in the enclosed Statement-I. 

(b) and (c). The details of 
achievements are given in the enclosed 
Statement-II. 

(d) Though the targets under the 
Scheme of Urban Micro Enterprises have 
been achieved, there is a slight shortfall in 
the achievement of the targets under the 
Scheme of Wage Employment. Thisisdue to 
some States not taking up Labour Intensive 
Schemes. 

The gap between targets fixed and 
results achieved .under the Scheme of 
Housing & Shelter Upgradation is due to the 
fact that som_!'l States am reluctant to furnish 
Block Guarantee in the respect of the 
sanctioned schemes to HUDCO on behalf of 
Urban Local Bodies for the fear of non-
recovery of ioan portion. That is why some 
States have not even taken up the Scheme 
for implementation. Besides, some States 
are slow in completion of post-sanction 
formalities prescribed by the HUDCO. 
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Space Technology for Rural Needs 

~Q SHRI PHOOL CHAND 
VERMA : Will the PRIME MINISTER be 
pleased to state: 

(a) whether the expertise in space 
technology is not being utilised properly for 
the rural needs as reported in the 'Hindustan 
Times' Dated May 19,1994; 

(b) if so, the facts thereof; 

(c) the reasons for not giving rural 
populace the benefits of modem space 
technologies; and 

(d) the remedial steps proposed in 
this regard? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTEROF SATE IN THE DEPARTMENT 
OF ATOMIC ENERGY AND DEPARTMENT 
OF SPACE AND MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI) : (a) and (b). The Indian 
Space Programme since inception has 
primarily concentrated on meeting the needs 
of national development with special 
emphasis on rural development in the areas 
of poverty alleviation, water management 
and optimallanduse. The vital areas wherein 
continuous and and operational services are 
being provided through space technology 
cover communication, management of 
natural resources and meteorology. The 
indigenously developed INSAT and IRS 
satellites are providing the necessary support 
for the above areas. INSAT satallites are 
providing operational services on 
communication, telephone and TV 
broadcasting to support mass 
communication, education, disasterwaming 
and water for casting services. Under the , 

Remote Sensing Programme, several 
application areas have been operationalised 
for use of satellite data for natural resource 
management. A large number of application 
projects have been carried out in active 
collaboration with user departments in the 
country. which are of direct relevance to rural 
development; like remote senSing for ground 
water exploitation, afforestation programmes, 
wastelands development, fishery potential 
assessment and monitoring of droughts and 
floods. A major programms on Integrated 
Mission for Sustainable Development has 
been initiated recently in 157 selected 
problem districts mainly in the rural and 
backward regions of the country towards 
arriving at locale specific developmental 
plans. The action plans generated under this 
programme are being implemented with the 
active partiCipation of district level authorities 
and other experts, .with necessary funding I 

from CentraVState Govts. The INSAT System 
lays considerable stress in providing services 
to the rural and remote areas. Access to 
television Signals in the rural areas through a 
large number of low power and very low 
power transmitters has been possible through 
the use of INSAT. Regional services in the 
various languages have been started and in 
general the TV medium carries programmes 
of interest to rural areas. Extension of 
telephone communication facilities to rural 
and remote areas have been made possible 
by more than 100 earth stations located in 
these areas. A plan for interconnecting the 
rural areas of several States using advanced 
technology is underimpiementation. A remote 
area business and messaging network is in 
service for the past few years. The 
meteorological segment of INSAT is primarily 
meant to service the rural areas. A unique 
disaster waming system using INSAT has 
been implemented in Andhra Pradesh, Tamil ~ 
Nadu, Maharashtra and Gujarat coasts to 
provide' real time warning about cyclones. 
This being extended to cover West Bengal 
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( and Orissa coasts as well. 

(c). and (d). Do not arise. 

[T ranslation 1 

Gowth Rate Target 

*51. SHRI NITISH KUMAR: 
PROF. UMMAREDDY 

VENKA TESWARLU: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether it is a fact that the Planning 
Commission is revising the Growth Rate 
Downwards; 

(b) if so, whether the growth rate in the 
conty has not been achieved as per the 
prescribed target during the first two years of 
the Eighth Five Year Plan; 

(c) if so, the reasons therefor; 

(d) the names of the various 
development sectors indicating the targets 

fixed therefor and the actual achievement 
made aganistthe targets against each sector 
during these two years; and 

(e) whether curtailment in the targets 
fixed in the five years plan would result in 
increase in the number of unemployed in the 
country ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) Planning 
Commission has not revised the growth 
target. 

(b) and (c). The Five Year Plan does not 
orescribe year to year growth targets. The 
growth rate in 1992-93 was esimated to be 
4.0%. The CSO's advance estimates project 
3.8% growth for 1993-94. The contribution 
of mining, manufacturing and transport 
sectors to the growth during the two years 
was low. 

(d) Sectoral targets and achievements 
are shown in the enclosed Statement. 

(e) Targets have not been curtailed. 
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[English] 

Price !Purchase Preference Norms in 
Public Sector Enterprises 

*52. DR. LAXMINARA YAN 
PANDEYA: 

SHRI ATAL BIHARI 
VAJPAYEE: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Govemment have 
issued any revised norms regarding price/ 
purchase preference as applicable to Public 
Sector Enterprises; 

(b) if so, the details thereof and its 
likely implications on the health of these 
enterprises; 

(c) whether there are any instances 
where the new norms of price/purchase 
preference have not been adhered to by the 
Steel Authority of India Limited while floating 
global tenders from modemisation of its 
various steel plants; 

(d) if so the details thereof and the 
reasons therefor; and 

(e) the action taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI) : (a) and (b). 
The Govemment have discontinued price 
preference. Purchase Preference is being 
continued till January 1995. 

(c) As per information provided by 

Steel Authority of India Ltd., they have not 
flouted any norm issued by Government 
regarding price/purchase preference while 
floating global tenders for modernisati~n of 
their various steel plants. 

(d) and (e). Do not arise. 

Sick Public Sector Undertakings 

*53. SHRI RAJESH KUMAR: WHI the 
PRIME MINISTER be pleased to state: 

(a) whether the Department of Heavy 
Industry has completed revival schemes for 
various sick public sector undertakings 
under its administrative jurisdiction; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the time by which revival schemes 
for these undertakings are likely to be 
completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEPARTMENT AND 
DEPARTMENT OF HEAVY INDUSTRY 
(SHRIMATI KRISHNA SAHI): (a) to (d). 
Twenty-one public sector undertakings under 
the Department of Heavy Industry have 
been referred to Board for Industrial and 
Financial Reconstruction (BIFR) under the 
Sick Industrial Companies (Special 
Provisions) Act, 1985 (SICA). As per the 
povisions fo SICA, BIFR appoints Operating 
Agencies to propare scheme in respect of 
such undertakings. BIFR takes a final view 
in such cases after considering all relevant 
factors, view of interested parties, etc. The 
detailed status is given in the attached 
Statement. 
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Funding Pattern of Public Sector 
Undertakings 

*54. SHRIMOHANRAWALE:WiII 
the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Government have 
undertaken a review of the funding pattern of 
the public sector projects; 

(b) if so, the details thereof; 

(c) whether the Government have 
decided to continue funding only those public 
sector projects that have exhausted 50 per 
cent of their allocated funds and completed 
half of the commissioning schedule; 

(d) if so, the details thereof; 

(e) whether there is any proposal to 
hand over the remaining affected projects to 
private sector for completion; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) to (f). Recently 
Prirne Minister had set-up a Group of 
Ministers to go into various factors causing 
delays in the implementation of the Central 

projects, each costing Rs. 20 crores and 
above and suggest measures to cut delays. 
The Group has since submitted its report 
giving its recommendations on various 
questions including funding aspects. The 
report is being processed. At this stage it is 
not possible to give further details as the 
Government have yet to take final decision 
on this report. 

Foreign Direct Investment 

*55. SHRIMATI DIPIKA H. 
TOPIWALA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have 
recently approved some FDI proposals; and 

(b) if so, the details of the proposals 
approved during last three months and the 
arnount of foreign investment involved 
therein, Sector-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI) : (a) and (b). 
Yes, Sir. Government have approved 228 
proposals involving foreign direct investment 
of Rs. 1279.60 crores during the last three 
months (April-June, 1994). 

Sector-wise details of the proposals 
approved during the said period is given in 
the Statement attached. 
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'56. SHRI S. B. SIDNAL : 
DR. VASANT NIWRUTTI 

PAWAR: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the details of the proposals cleared 
for manufacture of cars/jeeps and other 
passenger vehicles during each of the last 
three years; 

(b) the name of each foreign 
collaborator; 

(c) the details of the licenced capacity 
of each approved manufacturer; and 

(d) the details of the proposals still 
under consideration at present? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNASAHI): (a)to(c). The 
following proposals for manufacture of cars! 
passenger vehicles have been approved by 
the Government during th e last three 
years: 
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(d) At present, the proposal of m/s. 
TELCO for setting up a new joint venture unit 
for manufacture of passenger cars in 
collaborationwith Mis. Mercedes Benz, AG, 
Germany is under consideration of 
Government. 

Industries by NRls 

*57. SHRI RAJNATH SONKAR 
SHASTRI : Will the PIRME MINISTER be 
pleased to state: 

(d) These relate to State leve 
regulations, various clearance procedures 
and operating environment in different 
regions of the country. 

(e) Central Government has been 
interacting with State Governments on a 
continuing basis to streamline procedures 
and provide single window clearances. 

Civil Services Examinations 

*58. SHRI R. SURENDER REDDY 
: Will the PRIME MINISTER be pleased to 

(a) whetherpermissionfromthe State state: 
Guvernments is required by the NRls to set 
up industries; 

(b) if so, the number of applicationsl 
proposals received from NRls by the Stale 

4 Governments so far after the new industrial 
policy and the number out of them acceptedl 
still pending; 

(c) whether the National CounCil for 

(a) whether the Government have 
ascertained the views of the State 
Governments, particularly those of the 
Southern and Eastern States, regarding the 
removal of English as a compulsory paper 
for the Civil Services Examinations; 

(b) if so, the details thereof: 

Applied Economic Research (NCAER) has (c)whethertheGovernmentpropose 
carried out any survey in this regard; to review the present status of English in Civil 

Services Examinations; 
(d) if so, the findings and 

recommendations thereof; and 

(e) the action taken to remove the 
hurdles faced while granting permission by 
the Union Government/State Governments 
? 

THE MINISTER OF STATE IN THE 
MINISTRY Or INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI) : (a) No, Sir. 

(b) Does not arise. 

(c) Yes, Sir. 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRIMATI 
MARGARET ALVA) : (a) to (e). In the Civil 
Services Examination, candidates have 
option to write answers in English or in any 
one ot the languages listed in the Vlllth 
Schedule to the Constitution. Thus, there is 
nothing in the Scheme of this Examination 
requiring review excepting the issue of 
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continuance or otherwise of the compulsory 
paper in English. This issue was considered 
by an Expert Committee headedby Dr. Satish 
Chandra, which favoured continuance ofthe 
compulsory paper in English .. However, as 
diverse views have been expressed on this 
issue in Parliament and outside. 
Govemment's effort is to evolve a consensus 
and in this regard, Chief Ministers of the 
States have been addressed for their views. 

Indo-US Agreement on NCES 

'59. SHRI ANAND RATNA 
MAURYA : Will the PRIME MINISTER be 
pleased to state : 

(a) whether the Government have 
finalised some specific areas for Indo-US 
Cooperation in the field of non-conventional 
energy sources; 

(b) if so, the details thereof; and 

(c) the time by which these 
agreements are likely to be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON- CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA 
KUMAR) (a) Yes, Sir. Govemment have 
identified some speCific areas for Indo-US 
cooperation in the field of Non-Conventional 
Energy sources. 

(b) and (c). AJoint Statement of Intent 
has been signed between Ministry of Non-
Conventional Energy Sources and the US 
Department of Energy. The Joint Intent 
proposes an implementing arrangement to 
facilitate cooperative activities in the field of 
renewable energy research, deveiopment 
and commercialisation. The Joint Statement 
of Intent proposes to establish a Joint 

Committee on Scientific Cooperation in 
Renewable Energy which may take up jo!nt 
projects. 

Earlier agreements with the United 
States have been in the areas of Solar 
Photovoltaic testing and acceleration of 
commercial energy research. The Solar 
Photovoltaic facility has already come into 
operation during 1993-94. The programme 
for acceleration of energy research will be 
completed by 31 st August, 1997. Project for 
cooperation in the area of Biomass Co-
generation is also under negotiation. 

Apart from this. a number of joint 
ventures at the industry level arc in the 
process of being established. 

Rural Development Committees 

'60. SHRI UDA YSINGRAO 
GAIKWAD : Will the PRIME MINISTER be 
pleased to state: 

(a) whethertheGovemment propose 
to set up some rural development Committees 
In different parts of the country ; 

(b) if so, the details thereof; 

(c) whether it is proposed to involve 
voluntary organisations for rural development 
through these Committees; and 

(d) if so. the names of such 
organisations, State and Territory-wise; 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI un AMBHAI 
HARJIBHAI PATEL) : (a) to (d) Under the 
CAPART (Council for Advancement of 
Peoples' Action and Rural Technology), a 
proposal is under consideration as per 
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decision of the Executive Committee of the 
CAPARTtaken in its meeting held on 17.6.94 
for decentralization of CAPART through 
setting LIP of Zonal Centres and Zonal 
Committees. The details are being worked 
out. 

Royalty to Technologists 

449. SHRI GURUDAS KAMAT : 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Council of Scientific 
and Industrial Research has revived its 
controversial scheme to give royalty amount 
from commercialisation to the technologists; 
and 

(b) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY AND 
DEPARTMENT OF SPACE AND MINISTER 
OFSTATEINTHE MINISTRYOFSCIENCE 
AND TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI): (a) and (b). The Resolution 
of the Government of India dateds 26th 
September, 1942, setting up the CSIR. 
interalia, provides for the payment of a share 
of royalties arising out of the development of 
the results of researches to those who are 
considered as having contributed towards 
the pursuit of such researches. 

In conformity with the Resolution, a 
portion of the monies arising out of 
commercialisation of CSIR technologies was 
earmarked for and shared with the staff till 
1977 when the payment to individual staff 
was discontinued. Owing to ongoing 
liberalisation of the economy, CSIR has to 
operate in a more recognising the pressures 

and challenges of CSIR functioning in a 
market economy, has approved the revival 
of sharing of monies with the Staff effective 
from 1st April, 1994. 

Unauthorised occupation of 
Government Residences 

450. SHRI LALIT ORAON: Will the 
Mlinister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the details of Government quarters 
in Delhi still occupied by the Ex-Ministers, 
Ex-M.Ps. and retired officers, as on June 30, 
1994; 

(b) the break-up of amount of 
outstanding against these Ex-Ministers. Ex-
M.Ps. and retired officers. separately; C\ 

(c) the steps taken to get these 
quarters vacated? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL) : (a) to (C). The information is being 
collected and will be laid on the Table of the 
Sabha. 

Investment by Thailand in Andhra 
Pradesh 

451. SHRI SULTAN 
SALAHUDDIN OWAISI: Will.the PRIME 
MINISTER be pleased to state: 

(a) whether Thailand has shown keen 
interest for investment in the State of Andhra 
Pradesh: 

(b) whether any agreement has been 
reached between Indian Businessmen and 
Thailand entrepreneurs: 

(c) if so, the industries identified for 
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bilateral cooperation; and 

(d) the total investment involved in 
these project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) to (d). A 
team of businessmen and farmers led by the 
Andhra Pradesh Industrial Development 
Corpn. ltd (APIDC) had recently visited 
Bangkok and held discussions with Thai 
business groups on the possibility of 
invesment in the State of Andhra Pradesh. 
The Thai Business Groups seemed 
interested in Acqua-culture and Food 
processing industries. Discussions were of 
exploratory nature and so far no agreement 
has been reached between Indian 
businessmen and Thai entrepreneurs. 

[T rans/afion] 

Problem Villages and Digging of Wells 
in Bihar 

(e) if so, the details thereof and the 
time by which drinking water is likely to be 
provided in all problem villages of the State; 
and 

(f) the amount allocated for this 
purpose during 1993-94 and 1994-95 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTT AMBAHAI 
HARJI BHAI PATEL): (a) Nil. 

(b) The allocation of funds is made to 
the States for Rural Water Supply Programme 
as a whole and no funds are allocated 
seperately for digging of wells in villages. 

(c) to (f). Do not airse. 

Fertilizer Units in Haryana 

453. SHRI JANGBIR SINGH: Will 
the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) the number of fertilizer units set up 
452. SHRI RAM T AHAL in Haryanaduringthelasttwoyears, district-

CHOUDHARY: Will the PRIME MINISTER wise; 
be pleased to state: 

(b) the number of units out of them 
(a) the number of problem villages in where production has started; and 

Bihar; 

(b) whether the Government have 
allocated special funds for digging of wells in 
.tillages of the State during 1994-95; 

(c) if so, the details thereof and if not, 
the reasons theretor; 

(d) whether the Government have 
formulated any scheme to supply drinking 
water in these villages; 

(c) the number of such units which 
are likely to start their production in the 
current year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MtNlSTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN ., 
THE DEPARTENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN 
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DEVELOPMENT (SHRI EDUARDO 
FALEIRO) (a) Under the Industrial Policy of 
July, 1991, the fertilizer industry has been 
delicenced. No major fertilizer unit has been 
set up in Haryana during the last two years. 

(b) and (c). Do not arise. 

Rural Roads 

454. SHRIBHAGWANSHANKAR 
RAWAT : Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government are 
aware that many 'Kuchha' linked roads 
constructed under Jawahar Rozgar Yojana 
have been washed away due to heavy rains; 

(b) ifso, whether any scheme is under 
consideration of the Govemment to make 
these roads 'pucca' and metallic; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) AND MINISTER OF 
STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI 
RAMESHWARTHAKUR): (a) to(c). No, Sir. 
The roads constructed under Jawahar 
Rozgar Yo)ana are usually all-weather roads 
as per prescribed standards and 
specifications and in accordance with the 
MNP criteria. A provision also exists under 
the guidelines that the roads constructed 
under the wage employment programmes 
may be taken up for black topping by the 
State Governments under the State Plan 
Programmes. 

(d) Does not arise. 

[English] 

Amendment to Cantonment Act 

455. MAJ. GEN. (RETD.) 
BHUWAN CHANDRA KHANDURI : Will the 
PRIME MINISTER be pleased to refer to the 

. reply given to UnstarredQuestion No. 7216, 
dated May 11, 1994 and state: 

(a) whether the Government are 
planning to amend the Cantonment Act, 1924; 

(b) if so, the time by which it is likely 
to be initiated; and 

(c) if not, the other alternative 
measures the Government propose to take 
to implement the recommendations of the 
Standing Committee on Defence in its Report 
for 1993-94? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) to (c). Govemmentare 
examining certain amendments to the 
Cantonments Act, 1924. The 
recommendations of the Standing Committee 
on Defence in their Second Report 1993-94, 
inter-alia, as pertaining to Cantonments Act, 
1924, will also be considered. Efforts are 
being made to formalise these amendments 
during 1995-96. 

Gross National Product Rate 

456. SHRI SANAT KUMAR 
MANDAL : Will the Mlinister of PLANNING 
AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether India's Gross National 
Product (GNP) per capita, which was already 
below that of Sri-Lank and Pakistan, has 
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been put down below that of Bangladesh in 
this year's World Bank Development Report; 

(b) the reasons therefor: and 

(c) the steps being taken to improve 
India'spercapita GNP in terms of purchasing 
power parities in current intemational dollars? 

~ MINISTER OF STAlE OF THE 
OF PLANNING AND 

.rlA'.''v1E IMPLEMENTATION (SHRI 
G: ,IDHAR GOMANGO): (a) In 1992. India's 
Per capita Gross National Product (GNP) 
was $31 0 as compared to 220 of Bangladesh 
as perthe World Development Report. 1994. 

(b) Does not arise. 

(c) The growth oriented policies of 
the Government. investments and 
programmes under the Eighth Five Year 
Plan wiU improve India's per capita GNP. 

[ Trans/ation] 

Per Capita Assistance to Gujarat 

457. SHRI N. J. RA THVA : Will the 
Mlinisterof PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether per capita average annual 
Central assistance being provided to Gujarat 
is least as compared to other States; 

(b) if so, the reasons theretor; and 

(c) the corrective steps proposed to 
be taken by the Union Govemment in this 
regard? 

THE MINISTER OF STATE OF THE' 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIHAR GOMANGO) : (a) The per capaita 

average annual Central assistance provided 
to Gujarat is not the least among all States. ' 

(b) and (c), Db not arise. 

[Eng/ish] 

Pending Schemes of Maharshtra 

458. SHRI RAM KAPSE : Will the 
Ministerof PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) the details of development 
schemes pertaining to State of Maharashtra, 
pending with Planning Commission; 

(b) the proposed financial outlay, 
physical target, resources mobilisation and 
benefits likely to accrue to the Stat: 

(c) since when these schemes are 
pending; and 

(d) the action taken to clear these 
schemes expeditiously? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GO MANGO): (a) to (d). No 
scheme pertaining to the State of 
Maharashtra is presently pending with the 
Planning Commission for its clearance. 

Unemployment 

459. SHRI RAMESH CHENNITHALA: 
Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the unemployment figures in 1991 ' 
as well as the latest; 

(b) the total amount spent on generation 
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, of employment during the last three years: 

(c) whetn,er the Government have any 
proposal to give unemployment allowance to 
the unemployed youths; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) Unemployment 
at the end of 1991-92 was estimated at17.0 
million. Based on the estimate_s of labour 
forces and employement growth during the 
years 1992-93 and 1993-94, unemployment 

at the end of 1993-94 has been tentatively 
estimated as 18.5 million. 

(b) Employment is generated through 
investment and production in various fields 
of economic activity. both in the public as 
well as private sectors. As a supplementary 
measure a number of special employment 
generating schemes have also been taken 
up. Expenditure during the last three years 
on some of the important special employment 
scheme taken up at the national level is 
given in the Statement appended. 

(c). and (d). The Central Government 
have no proposal to give unemployment 
allowance to the unemployed youth. 
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lAS Officers Holding Temporary 
Ex-Cadre Posts 

460. SHRI PAWAN KUMAR 
BANSAL: Will the PRIME MINISTER be 
pleased to state: 

(a) the numberof lAS officers holding 
temporary ex-cadre posts as on date. State-
wise; 

(b) whether the Government propose 
of encadre or abolish these posts; 

(c) if not. the reasons therefor; 

(d) whether continuance of such posts 
is contrary to lAS Cadre Rules and various 
decisions taken and instructions issued by 
the Government of India; and 

(e) the reasons of fresh recruitment 
against the ex-cadre/deputation reserve 
posts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMANTERY AFFAIRS. 

(SHRIMATI MARGARET ALVA) : (a) The 
Information as available with the Central 
Governmentfrom the quarterly cadre returns 
furnished by the State Governments is 
attached as Statement. 

(b) and (cl. The question of 
encadrement of temporary posts created 
under second proviso to Rule 4(2) of lAS 
(Cadre) Rules, 1954 is taken up during the 
Triennial Cadre Reviews of the lAS cadres in 
Consultation with the State Governments. 
Further. the continuance our otherwise of a 
post depends upon the exigencies of public 
service. as perceived by the State 
Government concerned. 

(d) In terms of the lAS (~adre) Rules 
1954, State Governments have power to 
create temporary posts upto a period of one 
year and upto two more years with the 
approval of the Central Government. If 
considered suitable, these posts can be 
considered forencadrement during Triennial 
Cadre Reviews. 

(e) Direct recruitment to the lAS is 
based on the Total Authorised Strength of 
the Service of which Central and State 
Deputation Reserves are components. 
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RemoJ,e Sensing Data 

461. SHRI SURENDRA PAL 
PATHAK: Will the PRIME MINISTER be 
pleased to state : 

(a) whether India is receiving 
microwave remote sensing figures through 
European Space Agency's E.R.S.I. Satellite 
at present; 

(b) the rate at which the payment is 
being made to the European Space Agency 
to obtain these figures: 

(c) whether the Government have 
formulated any scheme to obtain these 
figures via India Satellites; 

(d) if so, the details in this regard; and 

(e) tile stipulated period and the 
estimated cost of implementing this 
scheme? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY AND 
DEPARTMENT OF AND MINISTER OF 
STATE IN THE MINISTRY OF SCIENCE 
AND TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI): (a) Yes Sir. 

(b) The data is being received freE of 
charge on the basis of Indian Space Research 
Organisation- European Space Agency Co-
operation. 

(c) to (e). Several options for Indian 
Satellite Systems tor Microwave Remote 
Sensing are under study. 

Allotment of Flats in Chanakyapuri. 

462. SHRI JEEWAN SHARMA: 
Will the Minister of URBAN DVELOPMENT 
be pleased to refer to the reply given on 
March 11,1992. August25. 1993and March 
16, 1994 to Unstarred Question Nos. 2541. 
4506 and 3024 and state: 

(a) whether a final view on the note of 
the cm has been taken by the Ministry of 
Home Affairs; 

(b) if so the details thereof; and 

(c) if not, the steps taken to expedite 
the finalisation of the matter pending for over 
three years? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL) : (a) to (c). The matter has been 
examined by the Ministry of Home Affairs 
and they have informed that there was no 
irregularity in the matter as there were no 
rules for allotment of shops. office space or 
residential units, when Shri Ramesh Chandra 
took over as Administrator, New Dr. 
Municipal Committee. 

Electricity Without Fuel 

463. PROF. SAVITHRI 
LAKSHMANAN : Will the PRIME MINISTER 
be pleased to state: 

(a) whether BHEL Heridwar has 
submitted its report on the proposal of 
Chakrika Energy Research Centre, Trichur. 
Kerala regarding electricity without fuel; 

(b) if so, the details thereof; and 

(c) the action taken thereon by the 
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THE MINISTER OF STATE IN THE 
~;':~~ISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA 
KUMAR) : (a) No Sir. 

(b) Does not airse. 

[ Translationl 

464. 

Solar Power Plant 

SHRI DATTATRAYA 
BANDARU: 

SHRI PRABHU DAYAL 
KATHERIA: 

Wi!: the PRIME MINISTER bepleased 
:0 state: 

(a) whether Government propose to 
S€t t_;p any solar power plant in the country in 
ccilaboration with Israel; 

(b) if so, the details thereof; and 

(c) the time by which the above plant 
1s :'kely to be set up ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA 
KUMAR) : (a) to (c) There is no proposal to 
set up a Solar Power Plant in collaboration 
with Israel. However, a Detailed Project 
Report for a 30 MW Solar Thermal Power 
Project, near Jodhpur in Rajasthan, is under 
preparation in association with an Israeli 
Company. 

. Employment Growth in Agriculture • 

465. SHRIMATI SUSEELA 
GOP ALAN: Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the growth rate in agriculture in 
terms of G. D. P. and in terms of employment 
during 1992-93 and 1993-94; 

(b) whether the rate of employment 
per hectare in agriculture has come down 
and the agricultural wokers from rural areas 
are migrating to cities; and 

(c) if so, the estimated migration of 
such workers. during 1992-93 and 1993-94? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) : (a) According to 
the Quick Estimates for 1992-93 and the 
Advance Estimates for 1993-94 released by 
the Central Statistical Organisation, the 
growth rates of G. D. P. (at 1980-81 prices) 
from agriculture in 1992-93 and 1993-94 
were 5.0 per cent and 2.3 per cent 
respectively. Based on these estimates, the 
growth rate in employment in agriculture has 
been provisionally estimated as 2.50 per 
cent in 1992-93 and 1.15 percent in 1993-
94. 

(b) Available information on human 
labour hours required per hectare in some 
major cross forthe periods 1985-86/1986-87 
to 1990-91/1991-92 in States for which data 
are available does not indicate any uniform 
pattern of decline except in Punjab. Migratiol'l 
of population (including agricultural workers) 
from rural to urban areas has been a general 
phenomenon. 
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(c) Estimates of migration during 
'1992-93 and 1993-94 are not available. 

, Income' of Agriculturists 

466. SHRI SOMJIBHAI DAMOR : 
Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the number of agriculturists in the 
country and the percentage of National 
income generated from agriculture during 
the last three years; 

(b) whether the gap between rich and 
poor farmers IS increasing; and 

1. 

2. 

3. 

Activity 

Cultivators 

Agricultural labourers 

Livestock, forestry, fishing, 
plantation and allied activities 

Total 

The percentages of gross domestic 
product (GDP) from agriculture, including 
livestock, forestry and fishing to the lotal 
GDP at factor cosl al Constant (1980-81) 
prices'~ring the years 1991-92, 1992-93 
and 1993-94 are 30.0, 30.3 an~ 29.8, 
respectively. 

(b) and (c). The information on the 
gap in income of rich and poor farmers is not 
""'ailable. However, results based on Ihe 
data collected on consumption expenditure 
surveys in various rounds by National Sample 
SUivey Organisation during 1983 to 1988-

(c) if sO,the remedial measures taken 
In this regard? 

THEMI:. EROFSTATEOFTHE 
MINISTRY C" PLANNING AI\iJ 
PROGRAMME 1M, _:=MENTATIOr'l (ShR! 
qlRIDHAR GOMAt"GO) : (a) The ex:act 
information on number of agricu!tl .. nsts in the 
country is not available. As ;JertheCenous 01 
India 1991, 'Final Population Totais' relEased 
by the Registrar General and CBnsJS 
commissioner of India, the number cf persons 
(main workers) engaged as CultIVators, 
agricultural labourers and employed in 
livestock, forestry, fishing, plantations, 
orchards and allied activities as on 1 st March 
1991 for India (excluding Jammu & Kashm;r; 
is as under: 

No. of persons (in '000) 

110702 

74598 

6041 

191341 

89, indicate thaI the relative gap in terms of 
the average monthly per capita consumption 
between the bottom 40 per cent and top 20 
per cent of rural population is nol 
increasing. 

However, the Govemment have laken 
several measures for the uplift of the poor. 
·The major poverty alleviation programmes 
implemented by the Government are 
Integrated Rural Development Programme 
and the Jawahar Rozgar Yojana. These 
programmes aim al improving the lot of poor 
people living below the poverty line. 
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[ Translation) 

Earthquake in Maharashtra 

467. SHRIMATI PRATIBHA 
DEVISING PATIL . Will the PRIME 
MINISTER be pleased to state: 

(a) whethertremoror earthquake was 
felt at Latur District of Maharashtra on June 
24 1994; 

(b) If so, the intensity recorded thereof: 

(c) the loss of hfe and property suffered 
due to the earthquake; 

(d) whether any geological study has 
been conducted in view of the frequent 
earthquakes experienced last year and this 
year in the State; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN PRIME 
MINISTER'S OFFICE AND MINISTER OF 
STATE INTHE DEPARTMENT OF ATOMIC 
ENERGY AND DEPARTENT OF SPACE 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLGOY (SHRI BHUVNESH 
CHATURVEDI): (a) Yes, Sir. 

(b) An earthquake of 4.2 Magnitude 
on the Richter scale occurred at 03 hours 33 
min. 1ST on June 24. 1994. 

(c) According to the Collector, Latur, 
no loss of life and property has occurred in 
Latur district due to this earthquake. There is 
no report of loss from elsewhere also. 

(d) and (e). Yes, Sir. Var.ousCentral 
Government agencies like Geological Survey 

of India, India Meteorological Department, 
Survey of India, National Geo-physical 
Research Institute, National Remote Sensing 
Agency are conducting investigations in the 
wake ofthe earthquake activity experienced 
in the region. 

The investigations include surface 
geological mapping study of sub-surface 
structures by different geophysical methods 
and monitoring of miero-earth-quake activity. 

(f) Does not arise, Sir. 

[English] 

Gross Capital Formation 

468.SHRI SOBHANADREESWARA 
RAO VADDE : Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATIONbf) 
pleased to state: 

(a) the reasons for the low level of 
gross capital formation in agriculture sector; 

(b) the steps taken to improve the 
gross capital formation in agricultural sector 
through public and private investment: and 

(c) the outcome thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) : (a) to (c). Capital 
formation in Agriculture & Allied Sector was 
Rs. 13338 crores in 1991-92. During the 
Eighth Plan, a significant shift in investment 
is proposed in favour of thrust areas like 
horticulture, fisheries, rainfed farming, 
creation of infrastructure for minor irrigation, 
post harvest management etc. under 
Agriculture & Allied sector. Capital formation 
in this sector has increased to Rs. 15633 
crores in 1992-93. 
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Fertilizer Plant at Anoia 

469. SHRI RAJVEER SINGH: Will 
the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) whether the Government have 
any proposal forthe expansion olthe fertilizer 
plant at Alona in Uttar Pradesh; 

(b) if so, the details thereof; 

(c) the details of compensation/ 
employment given to the farmers whose 
land haSobeen acquired by the IFFCO; 

(d) the number of farmers, who have 
not been given compensation till date; and 

t· 
. (e) the time by which the 

compensation is' likely to be provided to 
them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT : (SHRI EDURADO 
FALEIRO) : (a) and (b). Government has 
approved the doubling of the existing,capacity 
of the Anoia fertilizer plant of IFFCO at an 
estimated cost of Rs, 960.00 crores. The 
expansion project envisages additional urea 
production of 7.26 lakh tonnes per annum. 
This project is under implementation. 

(c) No additional land is being 
acquired for this expansion project. 

(d) and (e) Do not arise. 

Price of DDA Flats 

470. SHRI ASHOK ANANDR,AO 
DESHMUKH : Will the Minister of UF:8A~'~ 
ADEVELOPMENT be pleased to state. 

(a) whetl',er Delhi High Court has 
directed the Dell1' Development Authority 
not to charge mere than four times of It<., 
price fixed In 1 'did. Ullcier the New Patter. 
Scheme, 1979. 

(b) :f so, the details thereof; 

(c) whether the Delhi Develo::n,cnl 
Authority propose to reimburse the excess 
amount to the allottees; and 

(d) if not, the reasons therefor? 

THE MINISTER OF URBAr'i 
DEVELOPMENT (SHRIMATI S'-iE!~A 

KAUL) : (a) and (b) The DDA has re~'(lrteCl 
that, in the case of Ashok Kumar Behi versus 
DDA, the Delhi High Court directed OD.4. :0 
handover possession of the flats te the 
petitioners on payment of four and half times 
the price of the flat that was indicated in the 
brochure of the New Pattern Registrati,)n 
Scheme, 1979, The High Court has also 
directed that a committee should go into the 
costing, keeping the land price Rs. 62/- per 
sq, metre, In case, the cost of cO'lstruction 
was found higher. the same was to be 
recovered from the allottees. The DDA filed 
aspecialleave petition in the Sup!'eme Court 
againstthe above decision of the High Court 
The Supreme Court has referred the matter 
to a larger Bench of the High Court The 
matter is now sub-Judice. 

(c) and (d). Question does not arise in 
view of reply to parts and (a) and (b) 
above, 
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47L MAJ. GEN. (RETD.) 
BHUWAN CHANDRA KHANDURI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government had 
purchased aero engines during the period 
1983-1988. at a cost of Rs. 652 crores; 

(b) whether over 60 percent of the 
engines failed prematurely even before 50 
percent of the prescribed life: 

(c) whether this purchase resulted in 
a large fmancial loss and also adversely 
etfected the operational readiness of IAF; 

(d) whether the Government have 
mstituted any enquiry into the matter: 

(e) if so, the reasons therefor; 

(f) whether the Government have 
been fully compensated from the seiler of 
these engines; and 

(g) if so, the reasons thereof and the 
efforts made to penalise the seller in terms of 
Government to Government interaction and 
banning future dealings with the firm (s)? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN) : (a) Yes. Sir. 

(b) About 60% fo the engines had to 
be withdrawn for modifications, which were 
undertaken by the supplier free of charge. 

(c) No, Sir. 

(d) to (g). Do not arise. 

Cachar Paper Mill 

472. SHRIDWARAKANATHDA~ 
: Will. the PRIME MINISTER be pleased to 
state: 

(a) whether the Government propose 
to privatise the Cachar Paper Mill in Assam; 

(b) if so, the reasons therefor; 

(c) the manner in which the 
Government propose to rehabilitate/ 
compensate the employees of this mill; and 

(d) the steps taken so far to make it 
viable? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY: 
(SHRLMAT! KRISHNA SAHI: (a) to (d). The 
Cachar Paper Mills and Nagaon Paper Mills 
of Hindustan Paper Corporation Ltd. are 
incurring losses since inception. The 
Government has, for sometime, been 
examining various alternatives for making 
them viable i.e. restructuring, fasibility of 
making them over to private sector etc. For 
this purpose, the assistance of SBI Capital 
Markets Ltd. has been sought and they have 
relased an advertisement on 18.4.1994 
inviting expressions of interest in this regard. 
Any decision on the future of the two mills will 
be taken, taking into account all relevant 
aspects including the interest of the 
employees as per law. 

Panchayati Raj Programme 

473. SHRI HARISH NARAYAN 
PRABHU ZANTYE : Will the PRIME-_' 
MINISTER be pleased to state: 
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(a) whether the Government have 
reviewed the implementation of the 
Panchayati Raj Programme in various States! 
UTs; 

(b) if so, the details of the 
achievements, State/UT-wise; 

(c) the arrangements made by the 
Union Government at District, State and 
Central level for concurrent review of the 
programmes under the Panchayati Raj; and 

(d) the steps taken/proposed to be 
taken to strengthen the arrangements to 
ensure effective·implementation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) AND MINISTER OF 
STATE IN THE MINISTRY OF 
PARLIAMENTERY AFFAIRS ( SHRI 
RAMESHWAR THAKUAR): (a) and (b). All 
the States and Union Territories where the 
provisions of the Constitution (73rd 
Amendment) Act, 1992 are applicable, have 
either amended their legislation or brought in 
fresh legisaltion on Panchayati Raj in 
conformity with the Constitution (73rd 
Amendment) Act, 1992. A National 
Committee of P anchayats Ministers has been 
constituted to deliberate upon and to make 
suggestions regarding various aspects of 
implementation of Panchayati Raj. This 
Committee has met four times till now and 
reviewed such aspects as legislation, training, 
delegation of powers etc. 

(c) and (d). It is mainly the 
responsibility of State Governments to 
implement the provisions 01 Panchayati Raj 
Act in all its details. They would also make 
arrangements to devolve responsibility, 
powers, authority and funds to enable 
Panchayati Raj Institutions to function as 

envisaged in the Constitution and Panchayati 
Raj to legislations. However at the Central 
Government's level, the Ministry reviews the 
developmental programmes through 
periodical progress reports (mentioning key 
indicators), insisting on fulfilment of 
procedural requirements for release of 
second instalment of funds, field visit and 
review by area officers and through the 
reviews by various sanctioning, screening 
and standing Committees. Besides periodical 
meetings of Secretaries/Commissioners, 
Project Directors etc. concurrent evaluation 
of programmes like JRY, IRDP etc. are also 
conducted. Finally, theconsultative/Standing 
Committee of the Parliament too reviews the 
programmes. At the State level also, the 
progress reports, completion of procedural 
requirements for release offunds, inspections 
and field visits by commissioners and other 
senior officers and SLCC meetings are the 
fora where detailed review of progress of 
development works is conducted. At the 
district level, intensive site inspection, detailed 
review and meetings and review by various 
district level agencies are the methods to 
review the progress. Recently, emphasis 
has been reiterated on field visits and 
inspection by the designated area officers of 
this Ministry and detailed review of 
programmes at various fora. The National 
Committee of Panchayat Ministers too has 
been reviewing the progress on various 
occasions. 

Electronic Units 

474 KUMARI SUSHILA TIR!YA: 
SHRI GURUDAS KAMAT: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether several electronic goods 
manufacturing units in the country are facing 
crisis; 
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(b) if so, the reasons therefor; and 

(c) the remedial steps taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY AND 
DEPARTMENTOFSPACEANDMINISTER 
OF STATE IN THE MINISTRY OF SCIENCE 
AND TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI): (a) No, Sir. 

(b) and (c). Do not arise. 

Development of Towns 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Union Government 
have released funds to various States for 
development of small and medium towns 
during the last three years; 

(b) if so, the details thereof; and 

(c) the names of the towns developed 
so far, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI 
P.K. THUNGON): (a) to (c). Yes, Sir. A 

475. SHRI PARAS RAM Statement showing the releases of Central 
BHARADWAJ: 

SHRI MANIKRAO HODLYA 
GAVIT: 

SHRI SHIVSHARANVERMA: 
SHRI BAPU HARI CHAURE: 

assistance State-wisefT own-wise under the 
Centrally Sponsored Scheme of Integrated 
Development of Small and Medium Towns 
(IDSMT), during the last three years is 
enclosed. 
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[Translation) 

Development of Bareilly Under National 
Capital Region 

476. SHRI SANTOSH KUMAR 
GANGWAR : Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the schemes to be implemented 
for the development of Bareilly (U.P.) falling 
under the National Capital Region; and 

(b) the totallunds allocated and the 
details of the work clone so far in this 
regard? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL) : (a) Under the Regional Plan-2001 , 
Bareilly town in U. P. has been identified as a 
counter magnet outside the National Capital 
Region. As per the action plan 1993-94 
submitted by the Bareilly Development 
Authority, the following schemes are to be 
implemented :-

i) Transport Nagar 

ii) Rampur Road Residential 
Scheme. 

iii) Scheme for Central 

Cases filed and disposed of in Hig1. 
CourtslSupreme Court 

4n. SHRIMANJAYLAL:Willthe 
PRIME MINISTER be pleased to state the 
number of cases filed and disposed of by 
various High Courts and the Supreme Court 
in the year 1993-94? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H. R. 
BHARDWAJ): The information is being 
collected and will be laid on the Table of the 
House. 

[English) 

Coal Depots in DDA Colonies 

478. SHRI DHARAMPAL SINGH 
MALIK: Wi)) the Minister of URBAN 
DEVELEOPMENT be pleased to refer to the 
reply given on August 9,1982 to Unstarred 
Question No. 4666 and state the progress 
made in development of sites for coal depots 
in DDA colonies particularly site No. 3 as 
referred in the question under reference? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL): The information is being collected 
and will be laid on the Table of the Sabha. 

Government Offices and [Translation] 
Residential Scheme for its 
officers and staff. Super Bazar in Government Colonies 

(b) No funds have so far been 
allocated by the NCR Planning Board for 
development of Bareilly as the Government 
of U.P. has not yet subscribed its initial 
matching contribution. As such, no works 
have so far been executed in this regan:l. 

479. SHRI CHHITUBHAI GAMIT : 
Will the MinisterofURBAN DEVELOPMENT 
be pleased to state: 

(a) whether the Directorate of Estates 
has abolished the provision of allotting space. 
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for opening the branches of Super Bazar in 
Gtvemmentcolonies; 

(b) if so, the reasons therefor; 

(c) the remedial steps proposed to be 
taken by the Govemment in this regard; and 

(d) the number of proposals pending 
with the Directorate of Estates seeking 
allotment of space for opening Super Bazar 
branches at present? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL): (a) to (c). There was no provision in 
the rules for allotment of space in the Govt. 
colonies to the Super Bazar for opening its 
branches, therefore, there is no question of 
taking any remedial measures . 
• 

(d) At present no proposal of the 
Super Bazar for allotment of space for 
opening its branch is pending with the 
Directorate of Estates. 

Mobile Polling Booths 

480. SHRI RAJENDRA 
AGNIHOTRI: 

SHRI BRIJBHUSHAN 
SHARAN SINGH: 

SHRI PANKAJ 
CHOWDHARY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government 
contemplate to make arrangements for the 
mobile polling booths for the rural or remote 
areas keeping in view the diffICUlties faced by 
thfl voters on rural areas and the remote 
areas; and 

(b) if so, the detaHs thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS: (SHRI H. R. 
BHARDWAJ): (a) No, Sir. 

(b) Does not arise. 

Agreement with Slovakia in Science 
and Technology 

481. SHRI JANARDAN MISRA : 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether an agreement has been 
signed recently between India and Slovakia 
in the field of SCience and Technology; and 

(b) if so, the broad details thereof? 

THE MINISTER OF STATE IN PRIME 
MINISTER'S OFFICE AND MINISTER OF 
STATE IN THE DEPARTMENT OF ATOMIC 
ENERGY AND DEPARTMENT OF SPACE 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI): (a) and (b). A Memorandum 
of Understanding has been signed between 
India and Slovak Republic on July 6, 1994 in 
the field of Science and T echnoJogy. The 
MOU envisages development of bilateral 
relations between India and Slovak Republic 
in the field of Science and Technology which 
would include implementation of joint 
research projects; organisation of joint 
scientific conferences, symposia etc. ; and 
exchange of scientific and technical 
information. 

[English] 

Drinking Water projects of Kerala 

482. SHRI THAJIL JOHN 
ANJALOSE : Will the Minister of URBAN 
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DEVELOPMENT be pleased to state: 

(a) the number of drinking water 
projects submitted by the Govemment of 
Kerala during 1993-94 and 1994-95 for 
approval; 

(b) the number of projects out ofthem 
which have been approved; 

(c) the amount of Central grants 
provided, projects-wise; and 

(d) the time by which the remaining 
projects are likely to be approved ? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL) : (a) The Government of Kerala 
submitted 18 drinking water supply project 
proposals during 1993-94 for approval. No 
proposal has been received for the year 
1994-95. 

(b) Two schemes for which the State 
Govemment proposes to seekLlC assistance 
has been cleared from technical angle. Out 
of the remaining 16 proposals, 14 are simply 
proforma proposals for which sufficient 
technical and financial details are yet to be 
furnished by the State Government. Due to 
the limited allocation of funds under the 
Programme of Accelerated Urban Water 
Supply fortowns having population less than 
20,000 out of the remaining two proposals 
only one proposal forthe town of Panniyannur 
has been considered. 

(c) During the year 1993-94an amount 
of Rs. 28.21 lakhs which is 25% of the 
Central assistance of the total project cost 
has been released for the town of 
Panniyannur. 

(d) Approval of the remaining projects 
would depend upon the availability of more 

funds under the programme. For the entire 
8th Plan an allocation of Rs. 50 crores onty 
has been made. 

Industries in Gujarat 

483. SHRI SHANKERSINH 
VAGHELA : Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government of 
Gujarat have submitted any new proposal 
for setting up of heavy industries in the State; 

(b) if so, the details thereof and the 
latest position of the said proposal; and 

(c) the places where these industries 
are to be set up together with the details of 
the expenditure involved therein? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL· DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY 
(SHRIMATI KRISHNA SAHI) (a) and (b). 
Under the provisions of. Industries 
(Development and Regulation) Act, 1951, 
149 applications for setting up of industries in 
the State of Gujarat were received during 
January 1993 to June, 1994. Against these, 
93 Letters of Intent have been issued and 28 
applications have been rejected/Industrial 
Licence were not required. 

(c) The above 149 applications were 
for setting up industries in various districts of 
Gujaratsuch as Valsad, Ahmedabad, Surat, 
Vadodara, Bharuch, Panchmahal, Kheda, 
Jamnagar, Mehsana, Bulsar, Rajkot, 
Jamunagarh, e.tc. These involve an 
investment in fixed assets (that is land plijs 
building plus machinery) of Rupees 3081 
crores as per the applications filed by the 
entrepreneurs. 
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~eneration of Employment in Agro 
Based I~dustries 

484. SHRI JAGAT VIR SINGH 
DRONA : Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Union Governroent 

Department of Programme Implementation 
is currently undertaking an exercise to 
examine the necessity of restructuring the 
Twenty Point Programme, since the 
programme as it is implemented today was 
formulated eight years ago. 

Solar Energy for Heating purposes 

plans to set apart certain percentage to its 486. SHRIMOHANRAWALE:WiII 
total budget for promotion of agro-based the PRIME MINISTER be pleased to state: 
industries to generate employment for about 

. 100 million people by tum of the century; and (a) whether the Government have 
appointed any Committee on the use of solar 

(b) if so, the details thereof? energy for heating purposes in multistorey 
buildings; 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIFI'IDHAR GOMANGO): (a) No. Sir. There 
is no such proposal under consideration of 
the Government. 

(b) Does not arise. 

Recasting of Twenty Point Programme 

485. SHRI SHARAD DIGHE: 
SHRI. RAMESH 

CHENNITHALA: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to State: 

(a) whether the Government propose 
. to recast the 20-Point Programme which is 
an amalgamation of identified anti-poverty 
schemes; and 

(b) If, so, the reasons therefore 
t 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) : (a) and (b). The 

(b) if so, the details thereof; 

(c) whether the said Committee has 
submitted its report; 

(d) if so, the salient features thereof; 
and 

(e) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA 
KUMAR) : (a) and (b) The Government 
constituted a Group on "Installation of Solar 
assisted water heating system in functional 
buildings· in February, 1992. The Group 
consisted of experts from Central Public 
Works Deptt. and Ministry of Non-
Conventional Energy Soures. 

(c) The Group submitted its report to 
the Government in August, 1992. 

(d) The Report of the Group has 
recommended installation of solar water 



235 Written AnswelS JULY 27, 1994 Written Answers 236 

heating systems to be made mandatory in 
the case of hospitals and hotels. The use of 
solar water heating systems has also been 
recommended for guest houses, canteens, 
hostels, laboratory and research institutions 
in the Govemment sector where hot water 
requirement is not continuous. The Report 
has recommended that the Central 
Govemment can issue orders for Central 
Government buildings and that State 
Govemmentscan issue orderforthe buildings 
under their control. For private sector 
buildings, amendment would have to made 
in the local municipal by laws. 

(e) The Govemment has accepted 
the recommendations of the Group and has 
directed the CPWD for drawing up an action 
plan to implement the recommendations in 
the Central Government sector. The 
Govemment has also written to the State 
Governments to consider for issuing 
directives to the local bodies under their 
control for modifying building bye-laws to 
provide for mandatory installation of solar 
water heating systems in respect of hotels 
and hospitals in the commercial sector. 

National Action Plan for Removal of 
Poverty 

487. SHRI KASHIRAM RANA: Will 
the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether a National Action Plan 
havee been prepared for removal of poverty 
by the Goveemment; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 

PROGRAMME IMPLEMENTATION (S~RI 
GIRIDHAR GOMANGO) : (a) and (b). No 
specific National Action Plan has been 
prepared by the Govemment forthe removal 
of poverty. However, there are three major 
poverty alleviation programmes being 
implemented throughout the country. These 
are Integrated Rural Development 
Programme (IRDP) which provides self-
employment and Jawahar Rozgar Yojana 
(JRY) and Employment Assurance Scheme 
(EAS) which provide supplementary wage-
employment to the rural poor. 

While the total expenditure (Central 
sector) in the Seventh Plan in the rural 
development sector was Rs. 10.650 crores, 
the Central Plan outlay for rural development 
has been stepped up to Rs. 30,000 crores in 
the Eighth Five Year Plan. 

[Translation] 

Allotment of Government Quarters to 
Social-workers 

488. DR. AMRITLAL KALIDAS 
PATEL: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the details of social workers who 
have been allotted Govemment quarters on 
special grounds during each of the last three 
years, State-wise; and 

(b) the category under which the 
quarters have been allotted ? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL) (a) and (b). 6 Social workers ~ave 
been allotted Govemment quarters in the 
last 3 years under social worker category as 
per details given below: 
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SI.No. Name 

1. Sh.D.P.Ray 

2. Sh. Debu Bhattacharya 

3. Sm!. Sumati Shanna 

4. Smt. Manorama Singh 

5. Smt. Manorama Pandey 

6. Ms. Usha Kumar 

No alltoment is made on the basis 
that a social worker belongs a particular 
State. 

[English] 

Regional Committees of CAPART 

489. SHRI BHUPINTER SINGH 
HOODA: 

PROF. RASA SINGH RAWAT: 

Flat No. 

E-11760, Asian Games 
Village Complex 

E-II/92 -do-

F-II/382 -do-

A-230 Pandara Road 

B-75 -do-

B-70 -do-

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTT AMBHAI 
HARJIBHAI PATEL)(a) to (c). The Executive 
Committee of CAPART ion its meeting held 
on 17.6.1994 has approved a proposalto set 
up Regional Committees of CAP ART . Further 
details are being worked out. Altstates would 
be covered by the Regional Committees. 

(d) Till 31.3.1994, CAPART has 
WilithePRIMEMINISTERbepleased sanctioned an amount of Rs. 314.40 lakh to 

to state: 75 voluntary agencies for 195 projects in 
Haryana. 

(a) whether the Government propose 
to constitute the Regional Committees of [Translation] 
CAPART to expedite the developmental 
works ill rural areas; HUDCO Funds for EWS in Madhya 

(b) if so, the details thereof, State-
wise; 

(c) whether the State of Haryana is 
likely to be covered by such Committees; 
and 

(d) the names of voluntary agencies 
in Haryana associated with CAPART? 

Pradesh 

490. SHRI PAWAN DIWAN : Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government of 
Madhya Pradesh has sent any proposal to 
the Union Govemment in which a request 
has been made to allocate funds from 
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HUDCOtotheeconomicallyweakersections wise, till June 30, 1994? 
in urban and rural areas during 1994-95; and 

(b) if so, the action taken by the 
Government in this regard? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL) : (a) and (b). No, Sir. Proposals! 
Schemes for loan assistance of HUDCO are 
submitted to HUDCO directly by the Housing 
Boards, Development Authorities etc. During 
1994-95 (as on 30.6.94), HUDCO has 
sanctioned 9 schemes submitted by various 
agencies of Madhya Pradesh with a loan 
commitment of Rs. 8.62 crores for 
construction of 522 residential units and 
development of 934 plots. In addition, 
schemes for loan assistance of Rs. 27 crores 
have been submitted by Housing agencies 
in Madhya Pradesh to HUDCO. Sanctioning 
of schemes by HUDCO is a continuous 
process and depends upon fulfilment of 
various terms and conditions by the executing 
agencies as well as availability of funds. 

[Eng/ish] 

Ezhimala Naval Academy 

491. SHRI MULLAPPALLY RAM 
CHANDRAN: Will the PRIME MINISTER be 
pleased to state: 

(a) whether any expert team has 
recenUyvisited the site of the proposed Naval 
Academy at Ezhimala in Kerala; 

(b) if so, the findings thereof; 

(c) the total funds allocation made for 
this project and the quantum of funds utilised 
so far; and 

(d) the details of extent of the work 
completed since start of the proposal, year-

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND MINISTER 
OF STATE IN THE MINISTRY O.F 
PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN) : (a) No expert team has 
visifed the site of the proposed Naval 
Academy at Ezhimala in Kerala during 1994. 

(b) Does not arise. 

(c) So far an amount of Rs. 56.88 
crores (approx.) had been spent on this 
Project both by State and Central 
Government. 

(d) 

[Trans/ation] 

(i) Acquisition of 979.65 
hectares of land in 1984. 

(ii) Construction of Boundary 
wall and Fencing 
completed in 1988. 

(iii) Appointment of architects 
for the Project in 1992. 

(iv) Environmental Clearance 
obtainedinOctober,1993. 

(v) Detailed Project Report 
approved by the Project 
Management Board in 
December, 1993. 

Growth Centres in Uttar Pradesh 

492. SHRI HARI KEWAL 
PRASAD: Will the PRIME MINISTER be 
pleased to state: 

(a) the latest position oftha proposed 
growth centres in Uttar Pradesh; 
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(b) whether land has been acquired 
for these growth ~entres; 

(c) if not, the reasons therefor; and 

(d) when each ofthese growth centres 
is likely to start functioning? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 

. DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI) : (a) to (d) 
Underthe Growth Centre Scheme-BB, Eight 
centres have been allotted to the State of 
Uttar Pradesh. These are one each in the 
districts of Jhansi, Shahjahanpur, 
Moradabad, Etawah, Bulandshahar, 
Jaunpur, Gorakhpur and Pauri-Garhwal. All 
these centres excepting Etawah and Pauri-
Garhwal have been approved and Central 
assistance of Rs. 4.5 crores has also been 
released. The Scheme is to be implemented 
du ring the VIII Five Year Plan period by the 
State Govemment. 

Foreign Investment Proposals 

493. SHRI B. L. SHARMA PREM : 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have 
cleared some foreign investment projectsJ 
proposals during 1994-95; 

(b) if so, the number of applications 
received during 1994-95 and those rejected; 
and 

(c) the number of such applications 
which are still pending and foreign investment 
proposed to be made in respect of each such 
application ? 

THE MINISTER OF STATE IN THE 

MINISTRY OF INDUSTRY(DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
Yes, Sir. During the year 1994-95 (i.e. from 
April 1994 to June'94), approvals have been 
accorded to 228 projects/proposals forforeign 
direct investment. During the period, six 
applications have been rejected. 

(c) Receipt and consideration of 
proposals for foreign direct investment is a 
continuous process. 

Employment Opportunities for Ex-
servicemen 

494. SHRI PRABHU DAYAL 
KATHERIA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Govemment have 
prepared a fresh scheme to generate more 
employment opportunities for the ex-
servicemen; 

(b) if so, the details thereof; and 

(c) the total number of ex-servicemen 
in the country at present and the number of 
those who are proposed to be provided with 
employment during 1994-95 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTRY AFFAIRS (SHRI 
MALLIKARJUN) : (a) No, Sir. 

(b) Does not arise. 

(c) As on 31.5.94 11. 65,353 ex-
servicemen are registered with the lila Sainik 
Boards. 

Employment of ex-servicemen 
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depends upon the number of vacancies 
reserved for them becoming available and 
the number of ex-servicemen seeking re-
employment. It would therefore, not be 
possible to quantify the number of ex-
servicemen who would be provided with 
employment during 1994-95. 

[English) 

the Govenment during the last five years, 
year-Wise; 

(b) the break-up of the Ordinances by 
the Ministry/Department concerned; 

(c) the number included therein which 
were subseuently enacted into legislation; 
and 

(d) the number included in the above 
Ordinances which were allowed to lapse? 

495. SHRI SYED SHAHABUDDIN: THE MINISTER OF SATE IN THE 
Will the PRIME MINISTER be pleased to MINISTRY OF LAW JUSTICE AND 
state: COMPANY AFFAIRS (SHRI H. R. 

BHARDWAJ: (a) , (c) and (d). The requisite 
(a) the number of Ordinance issued by information is as below: 

Year No. of Ordinances No. of Ordinances 
Promulgated enacted into Law 

1980 2 2 

1990 10 6 

1991 9 8 

1992 21 12 

1993 34 33 

(b) A detailed statement is attached herewith. 

No. of Ordinances 
which lapsed 

9 
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HMTUmlted 

496. SHRIMATI CHANDRA PRABHA 
URS:WillthePRIMEMINISTERbepleased 
to state: 

(a) the year in which the Hindustan 
Machine Tools Limited started functioning; 

(b) the places where the units of HMT 
are functioning at present and the total 
number of employees working therein; 

(c) whether HMT has been eaming 
profit since its ince~tion except during 1993-
94; 

(d) if so, the reasons for incurring loss 
during 1993-94; 

~ 
(e) the total loss incurred during 1992-

93 and 1993-94; and 

(f) the steps taken to provide soft loans 
and other assisntace to revitalise this unit? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT 
OF INDUSTRIAL DEPARTMENT AND 

DEPARTMENT OF HEAVY INDUSTRY 
(SHRIMATI KRISHNA SAHI): (a) The 
company was incorporated in the name of 
'Hindustan Machine Tools Ltd.' On 7th 
February, 1953. The name of the company 
was changed to 'HMT Limited' in 1978. 

(b) The details of HMTI's units with 
their number of employees as on 31.3.94 
are attached as statement. 

(c) No, Sir. 

(d) The losses are mainly because of 
stiff competition, product obsolescence, 
high overheads, demand sluggishness and 
high inventories and debtors. 

(e) The losses before tax for the years 
1992-93 and 1993-94 are Rs. 12.53 crores 
and Rs. 118.22 crores respectively. 

(f) The approved 8th Plan of HMT is to 
be funded through internal resources and 
extra Budgetary resources. No Budgetary 
support has been provided. 

Govt. has allowed HMT, in principle, to 
convert its individual business groups into 
joint venture companies. 
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Housing Societies Registered under 
Hudco 

497. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the names of Housing Societies 
registered under HUDCO for grant of 
financial assistance in Maharashtra; 

(b) the names of societeis which were 
given financial assistnace and the amount of 
assistace given; and 

(c) the time by which the rest of the 
societies are likely to be given financial 
assistace? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL): (a) There is no system in HUDCO for 
registration of Cooperative housing Societies 
for grant of financial assistnace. 

(b) Since incaption and as on 30.6.94 
HUDCO has sanctioned total loan assistance 
of Rs. 15.22 crores for 54 -projects of 
Cooperative housing societies in 
Maharashtra. The names of these societies 
alongwith loan amount sanctioned to each 
one of them is given in enclosed Statement. 

(c) HUDCO has reported that no 
proposal of any cooperative society of 
Maharashtra is pending with it . 
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Rise in Urea Prices 
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(c) above. 

498. DR. P. R. GANGWAR : Will [English] 
. the Minister of CHEMICALS AND 

FERTILIZERS be pleased to state: Cryogenic Engine 

(a) whether the price of have urea 
increased recently; 

(b) if so, the reasons therefor; 

(c) whether use of urea will decrease 
due to increase in price; and 

(d) if so, the effect on production of 
rice and sugarcane due to less use of urea? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MIAISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a) and (b). The farrngate price of 
urea has been increased by 20% w. e. f. 
10.6.1994. This has been done to contain 
the mounting subsidy bill as also to check 
imbalance in the use of various plant nutrients. 
Simultaneously, the scheme of special 
concessions on decontrolled phosphatic and 
potassic fertilizers has been continued during 
the current year on last year's pattern. 
Notwithstanding the above increase, the 
farrngate price of urea continues to be heavily 
subsidised. Further, in spite of the above 
increase, the farrngate price of urea in India 
is still the lowest compared to the 
neighbouring countries. 

(c) The increase in price of urea is not 
likely to have any adverse impact on 
consumption. 

499. SHRI RAMESHWAR 
PATIDAR: Will the PRIME MINISTER be 
pleased to state: 

(a) whether there is any proposal to 
develop India's own first indigenous cryogenic 
engine; 

(b) if so, the time by which is it likely 
to be developed; and 

(c) the total estimated cost likely to be 
incurred thereon? 

THE MINISTER OF STATE IN THe 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY AND 
DEPARTMENTOFSPACEANDMINISTER 
OFSTATEINTHEMINISTRYOFSCIENCE 
AND TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI): (a) and (c). Yes Sir. 
Government have recenly approved 
development of indigenous Cryogenic Upper 
Stage Project at a total cost of Rs. 335.89 
crores. The Project envisages the 
establishment of the necessary infrastructure 
and the development, qualification and supply 
of two flightworthy cryogenic stages which 
include the cryogenic engines. 

(b) The first flightworthy_stage, 
including the engine, is expected to be 
developed by the end of 1998. 

Rural Water Supply and Environmental 
Project in Uttar Pradesh 

500. DR. SAKSHIJI : Will the 
(d) Does not arise in view of reply to PRIME MINISTER be pleased to state: 
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(a) whether the Govemment of Uttar 
~radesh has sent any Integrated Rural Water 
Supply and Environmental Project to the 
Union Government for World Bank 
assistance; 

(b) the action taken by the Union 
Govemment thereon; 

(c) the estimated cost of this project; 
and 

. 
(d) the number of villages likely to be 

covered under the proposed scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPME_NT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI 
HARJIBHAI PATEL) : (a) Yes, Sir. 
t 

(b) Government of India has 
recommended the project to the Wond Bank 
who have agreed in principle to provide 
assistance. 

(c) Rs. 251.79 crores. 

(d) 3200 villages. 

Urea in Jute Bags 

501. SHRIMATI SUMITRA 
MAHAJAN: Will the Minister of CHEMICALS 
AND FERTILIZERS be pleased to state: 

(a) whether any study has been 
conducted by the Department of Science 
and Technology on Ioos of urea due to 
seepage and wastage if Packed in jute bags; 
and 

(b) if so, the details thereof'and the 
action taken thereon? 

THE MINISTER OF STATE IN THE 

MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OE..STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO) : (a) and (b). The Technology 
Information, Forecasting and Assessment 
Council of the Department.of Science and 
Technology in its "Techno Market Survey 
Report on Packaging T~hnologies (HOPE 
bagsVsJuteBagsr June, 1991 ,hasreflected 
the manufacturers' view that losses on 
account of seepage and wastage are higher 
when urea is packed in jute bags. However, 
no analytical evidence in support of this 
conclusion has been given. Moreover, jute 
bags used for packing urea have poIythene 
lining inside. 

[ Translation] 

Orders with HEel 

502 .. SHRICHHEDIPASWAN:Wili 
.the PRIME MINISTER be pleased to state: 

(a) whether orders in large number 
are lying pending with the Heavy Engineering 
Corporation Umited, Ranchi ; 

(b) if so, the details thereof; 

(c) the arrangements made by the 
Govemment to ensure that this unit does not 
face the shortage of required working 
capital; 

(d) whetherthe Govemmentpropose 
to utilize the expertise available in the 
Corporation in preparing the revival schemes 
forthe public sector engineering units located 
in eastern parts of the country; and 

(e) if so, the details thereof? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPATMENT OF HEAVY AND 
DEPARTMENT OF HEAVY INDUSTIRY) 
(SHRIMATI KRISHNA SAHI) : (a) !ind (b). 
No Sir. As per the information furnished by 
the Company, the order book position of 
HEC as on 1.7.94 is Rs. 455.44 crores. The 
sectorwise break-up is as under :-

(Rs. in crores) 

Steel 327.76 

Mining 64.76 

Railways 11.33 

Defence 9.45 

Power 1.21 

Others 10.17 

Interplan & 30.76 

Internal 455.44 

(c) The Govt. is extending financial 
support to the Co. within its budgetary 
constraints. It has stood guarantee to the 
State Bank of India for extending working 
capital assistance to the company. 

(d) There is no such proposal under 
consideration of the Govt. at present. 

(e) Does not arise. 

[English] 

Mutation of Residential Plots 

503. DR. LAL BAHADUR RAWAL 
; Will the Ministerof URBAN DEVELOPMENT 

be pleased to refer to the reply given on 
March 10, 1993 to part (b), (c) and (d) o.~ 

Unstarred Question No. 2126 and on August 
4, 1993 to part (c) of Unstarred Question No. 
1550 and state: 

(a) the numberof pending cases have 
so far been decided on the basis of the 
resolution passed by DDA according to which 
the mutation of residential plots can be 
sanctioned in favour of a person other than 
"blood relation' and outside the definition of 
'family member' without charging any amount 
towards unearned increase on the basis of 
"Will" left by the deceased allottee: 

(b) the reasons for not clearing the 
remaining cases still pending; and 

(c) the time by which the remaining 
pending cases are likely to be decided? i 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL) (a) and (b). DDA has reported that, 
out of 23 pending cases, two cases have 
been decided underthe policy d8?ision taken, 
vide resolution No. 163/93 passed by the 
authority. Two cases have been submitted to 
the Lessor/L.G. for approval. In 2 cases, 
parties have gone to the Court and the case 
is sub-judice. Two cases do noffall under the 
purview of DDA's resolution and, as such 
unearned increase is chargeable. The 
remaining cases are pending for want of 
documents/completion of formalities by the 
parties. 

(c) Cases can be decided as soon as 
documents!lormalities are completed by the 
parties concerned. 

Nuclear Power Station in Keral. 

504. SHRI 
VIJA Y ARAGHAVAN 

V. S. 
Will the PRIME 
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MINISTER be pleased to state: 

(a) w,hether any final decision has 
been taken about setting up of a nuclear 
power station in Kerala; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY AND 
DEPARTMENTOFSPACEANDMINISTER 
OF STATE IN THE MINISTRY OF SCIENCE 
AND TECHNOLOGY (SHRi BHUVNESH 
CHATURVEDI): (a) No, Sir. 

(b) and (c) Do n?t arise. 

Life Saving Drugs 

505. SHRIVIJOYKUMARYADAV 
: Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) whether the prices of life saving 
drugs have increased sharply recently: 

(b) whether some life saving durgs 
are not available in the market; and 

(c) if so, the steps contemplated to 
ensure availability of durgs in the market at 
reasonable prices? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a) No, Sir. To the extent 

information is available, there has been no 
sharp increase in the prices of life saving 
medicines in general. 

(b) No general shortage of life saving 
drugs, except localised shortages of some 
particular branded formulations, have been 
reported from time to time. Even in such 
instances of temporary shortages, 
therapeutic equivalents of medicines are 
normally available. 

(c) In accordance with the objectives 
of the Drug Policy 1986, to ensure adequate 
availability of essential life saving and 
prophylactic medicines, the prices of identified 
mediCines are regulated underthe provisions 
of the Drugs (Prices Control) Order, 1987. 

[ Translation] 

DDAFlats 

506. SHRI UPENDRA NATH 
VERMA : Will the Mlinister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the number of DDA flats 
constructed and allotted during the years 
1991-92, 1992-93 and 1993-94; 

(b) whether any special facility has 
been given to the women, handicapped, 
freedom fighters, widows and weaker 
sections of the Society in the allotment of 
flats; and 

(c) the lotal number of applicalions 
pending forthe allotment of flats and the time 
by which the flats are likely to be allotted to 
these applicants? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL) : (a) According to the DDA, the number 
of flats constructed and allotted during the 
period is as under: 
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YEAR NO. OF FLATS CONSTRUCTED NO. OF FLATS ALLOTTED 

1991-92 10,915 5,882 

1992-93 7,876 10,218 

1993-94 8,661 18,702 

(The figures under "allotted" category (b) Reservation in allotment of flats is 
also include flats reallotted on surrenderl made to the following categories :-
cancellation) . 

(i) SC/ST 

(ii) Handicapped persons 

(iii) Widows of defence 
personnel killed in action 

(iv) Ex-servicemen 

(c) 56,601 registrants are awaiting 
allotment of flats under various schemes as 
on 30-6-94. All registrants are likely to get 
allotment during the 8th five year plan period 
subject to availability of land, infrastructure 
and other basic amenities. 

[English] 

507. 

Retirement Age 

SHRIMATI OIL KUMARI 
BHANDARI: 

SHRI S. M. LALJAN BASHA: 

WtlthePRIMEMINISTERbepieased 
to state: 

(a) whether the Govemment are 
considering to raise the age of 
superannuation of GOvemment employees 
to 60 years and of technical personnel to 65 
years; 

25% 

1% 

1% 

1% 

(b) if so, the details thereof; 

(e) the time by which a final decision 
in the matter is likely to be taken; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STAE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRIMATI 
MARGARET ALVA): (a) No Sir. 

(b) and (c). Do not arise. 

(d) Taking into consideration all .j 

factors, no change In the existing age of 
superannuation of Govemment servants is 
considered necessary. 
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Centrally Sponsored Schemes in 
Gujarat 

508. SHRI DILEEPBHAI 
SANGHANI: Will the Ministerof PLANNING 
AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the details regarding the existing 
c~ntrally sponsored schemes launched in 
Gujarat State: 

(b) the phase-wise progress of each 
scheme; and 

(c) the time by which each scheme is 
likely to be completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) (a) to (c). Centrally 
Sponsored Schemes are formulated by the 
Central MinistrieslDepartment in consultation 
with the State GovemmentslUTs and are 
implemented by the State GovemmentslUTs. 
These schemes are monitored by the 
administrative Ministries concemed. The 
Planning Commission does not have any 
direct role in theirimplernentation.lt, however, 
generally reviews the implementation of Plan 
schemes during the Annual Plan discussions 
with the StateslUTs. 

[Translation] 

Industrially Backward DIstricts 

509. SHRI DATTA MEGHE : Will 
the PRIME MINISTER be pleased to state : 

(a) the criteria for selecting Industrially 
backward districts in a State; 

(b) the facilities being made available 

to such districts; 

(c) the names of such districts and 
the names of the districts proposed .to be 
declared as industrially backward in 
Maharashtra; and 

(d) the facilities being given to those 
districts which have already been declared 
as industrially backward districts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL· DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI) : (a) The Central 
Government had identified industrially 
backward districts based on a set of criteria 
which inter-alia included percapita production 
of food grains, ratio of population to 
agricultural workers, the per capita industrial 
output, share of factory employment in total 
employment etc. in the early 70s. 

(b) For industrialisation of these 
backward districts, a Central Investment 
Subsidy Scheme was in operation from 1971 
to 30th September, 1988. • 

The Rnance Act, 1993 has introduced 
a Five Year Tax Holiday for new industrial 
undertakings set up in specified backward 
districts. 

(c) and (d). The backward districts 
that would qualify for the income tax holiday 
are being identified by a group set up for the 
purpose by the Ministry of Finance. 

[English] 

Delimitation of Constituencies in Tamil 
Nadu 

510. SHRI C.K. KUPPUSWAMY : 
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Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government propose 
to undertake delimitation of Constituencies 
in the Tamil Nadu ; and 

(b) if so, the steps taken by the 
Govemmentto increase the number of seats 
in the Assembly and Lok Sabha so far as 
Tamil Nadu is concemed ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ) : (a) and (b) The Government 
proposes to introuce a Bill to amend the 
Constitution to provide for delimitation of 
constituencies on the basis of 1991 census 
without affecting the total number of seats 
allocated to various States. There is, however, 
no separate proposal to undertake 
delimitation of constituencies exclusively for 
the State of Tamil Nadu. 

Povertyline 

511. SHRI RAMA KRISHNA 
KONA THALA: Wilthe Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the criterion adopted for drawing 
the povertyline during the Eighth Five Year 
Plan; 

(b) the total population below the. 
povertyline upto 1991, and 1993 onwards 
State-wise; and 

(c) the steps taken to raise the 
economic status of this population? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 

GIRIDHAR GOMANGO) : (a) The poverty 
line in India, based on the recommendations ., 
of a Task force on "Minimum Needs and 
Effective Consumption Demand" which 
submitted its report in 1979. is defined as the 
per capita monthly expenditure of Rs. 49.09 
in rura! areas and Rs. 56.64 in urban areas at 
1973-74prices, Corresponding toan average 
consumption basket in 1973-74 anchored in 
calories requirement of 2400 per day per 
person in rur~1 areas and 2100 in urban 
areas. The poverty line defined this way is 
updated for price rise in the base year of the 
Eighth Five Year Plan. Thus. the poverty line 
in terms of annual household consumption 
expenditure was Rs. 11060 for rural and Rs. 
11850 in urban areas in 1991-92. 

(b) The Planning Commission 
estimates State-wise number of persons 
below poverty line on the basis of 
quinquennial survey on household consumer 
expenditure conducted by the National 
Sample Survey Organisation. The latest 
estimates of poverty are based on the 
quinquennial survey held in 1969-88. As 
such, the estimates of State-wise poverty for 
the years 1991 and 1993 and onwards are 
not available. 

(c) The Government has launched a 
three-pronged attack on poverty, Le., through 
(i) acceleration oteconomic growth, Oi) human 
and social development through literacy, 
education, health, nutrition, and minimum 
needs, elevation of social and economic 
status of the weaker sections of the society, 
etc., and (iii) direct attack on poverty through 
employment and income generating 
programmes and asset-building forthe poor. 
The main among these programmes are the 
Integrated Rural Development Programme, 
the Jawahar Rozgar Yojana, Nehru Rozgar " 
Yojana. Employment Assurance Scheme 
(1993) and Prime Minister Rozgar Yojana for 
the Educated Unemployed Youth (1~3). 
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[ Translation] 

Loan Facilities to Private Builders. 

512. SHRIARVINDTRIVEDI:WiII 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government propose 
to provide loan facilities to private builders 
also; 

(b) if so, the conditions laid therefor; 
and 

(c) if not, the mode of incentives the 
Government propose to provide to the private 
builders for building houses? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL) : (a) to (c). Government does not 
provide loans to individuals or private 
builders. However, various housing finance 
institutions in public and corporate sector 
viz, National Housing Bank and HUDCO, 
have started providing loans to the private 
builders for land development and shelter 
projects, as per terms laid down by these 
institutions. Details of the terms and condition 
of HUDeO/NHB in this regard are given in 
attached Statement. 

STATEMENT 

Terms and Conditions of Loans to Private 
Builders. 

Hudeo: 

Private builders are eligible forproject 
linked loan assistance from .HUDeO for 
housing projects for the benefit of general 
public, subject to various conditions as per 
HUDCO guidelines. HUDCO will finance to 
50% of the total estimated cost, Including 

cost of land development and building 
supervision but excluding capitalised interest 
on investment, supervisions charges etc. 
The total loan per dwelling unit should not 
exceed Rs. 21 lakhs. HUDCO,s loan has to 
be repaid within 5 years from the date of 
release of first instalment. 

National Housing Bank: 

(i) Land development & Shelter 
projects will be financed only 
on such land as is in physical 
possession of the developer 
without any encumbrance and 
encroachments. Proposals for 
land acquisition alone will not 
be considered. 

(ii) The Developer will be free to 
sell the developed plotsl 
houseslflats at current market 
price to the extent of not more 
than 20% not more than 20% 
of total built up space 
whichever is less. 

(iii) The plots/houseslflats on the 
balance 80% of saleable land 
or 80% of the built up space 
shall be sold at predetermined 
prices as approved by NHB 
during appraisal. 

(iv) The developer will give 
preferential allotment of the 
plots developed or houses built 
to the members of the home 
Loan Account Scheme of the 
National Housing Bank. 

(v) The loans will have to be fully 
secured. 

(vi) The rate of interest will be 
18,5%. 
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(vii) At least 75% of the size less 
than or equal to 60 Sq. Mts. 
Maximum size of dwelling unit 
is restricted to 120 Sq. Mt. 

[English! 

Award for the Development of 
Wasteland 

513. SHRI SHANTARAM 
POTDUKHE : Will the PRIME MINISTER be 
pleased to state: 

(a) whether there is any proposal with 
the Govemmentto institute a national award 
for recognition to the outstanding work done 
by individual and institutions in areas of 
development of non-forest wastelands ; 

(b) if so, the details thereof, 

(c) the guidelines and norms fixed by 
the Government to select individual! 
institutions for this work; and 

(d) the total amount spent by the 
Government during the last three years for 
development of wasteland? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF WASTELANDS 
DEVELOPMENT) (COL. RAO RAM SINGH) 
: (a) and (b). Yes, Sir. The Department of 
Wastelands Development has instituted an 
Award, namely, the Rajiv Gandhi Parti-
Bhoorni Mitra Award to accord recognition to 
those who docommendable work in the area 
of·development of non-forest wastelands. 
Two awards of Rs. 50,0001- each along with 
medallions and citations would be given to 
persons/institutions of the following 
categories: 

i) Govemmentagencies; 

ii) Corporate agencies; 

iii) Voluntary agencies; 

iv) Panchayatl Raj institutions; 

v) Educational institutions; 

vi) Individual farmers; 

vii) Individuals representing 
Co rpo rat ion sIN GOsl 
Govemment agencies; 

viii) Mined areas and Mined spoils. 

(c) The criteria for selection would be 
the work done on non-forest wastelands in 
the following areas: . 

establishing 
nurseries; 

people's ' 

tree planting on wastelands; 

awareness raising, motivation 
and extension work; 

involving the rural poorltribalsl 
cooperatives in afforestation, 
tree planting, wastelands 
development; 

,- setting up. of grassroot level 
institutions like tree Growers' 
Coeperatives; 

social fencing of community 
woodlots and pasture lands; 

working in specially difficult 
areas and difficult agro-climetic 
zones; .., 

land based activities like 
pisciculture, horticulture, agro-
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forestry on non-forest 
wastelands. 

(d) An amount of Rs. 2,446.15crores 
has been allocated in the various Central 
and State Plans during the last three years 

. for the development of wastelands -through 
afforestation/tree planting under 20-Point 
Programme. 

Production in Fertilizer Plants 

514. SHRI BASUDEB ACHARIA : 
Will the Minister of CHEMICALS AND 
PERTILIZERS be pleased to state: 

(a) the loss of fertilizer production 
due to the closure and shut-down of fertilizer 
plants in the public sector during the last 
three years; 

(b) the quantity of fertilizers imported 
during the same period to compensate the 

Production 

Targets 

Nitrogen 96.90 

Phosphate 20.80 

Potash 

, 
• Part of the production loss against 

the target was due to prolonged shutdown of 
some of the plants on account of various 
reasons. Further, Gorakhpurplant of FertIlizer 
Corporation of India Ud. remained clOsed 
during the entire period of last three years. 
this further resulted In a loss of about 2.23 
lakh MTs of Nitrogen. Theenlire requirement 

shortage of domestic production and the 
consequent expenditure offoreign exchange, 
in rupees as well as in dollars; and 

(c) the estimated cost if, instead of 
importing this quantity of fertilizers were 
produced by Hindustan Fertilizers Limited 
and other such public sector fertilizer 
undertakings? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO) : (a) and (b). The details of 
cumulative target of production of public 
sector plants, actual production and imports 
alongwith the value of the import of fertilizers 
during the last 3 years (1991-1994) are given . 
below: • 

(Lakh tonnes) 

actual Import Value of Import 

Production' (On Govt. Account) 

89.90 32.76xUS$179.00crores 

18.90 23.93x (Rs.4543.86crores) 

31.38 

of Potash Is imported as the country does not 
have known and exploitable reserves of 
Potash. 

(c) The main shortfall in the production 
of nitrogenous fertilizers was in respect of 
the operating units of the Fertilizer 
Corporation of India Ltd. (FCI) and the 
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Hindustan Fertilizer Corporation of India Ltd. 
(HFC), whicli are loss making companies 
and have been declared sick by the Board for 
Industrial & Financial Reconstruction (BIFR). 
Keeping in view the present health of the 
various units of these two companies, the 
shortfall could not have been made up by 
additional production in these units without 
substantial investment ottunds in these units 
for their upgradation. This would have further 
pushed up their cost of production, much 
above the price at which urea was generally 
imported. Moreover, their enhanced 
production would not have been of the order 
of imports during the last three yealS. 

In the case of phosphatic fertilizers, 
the imports would have been required in any 
case as the indigenous installed capacity in 
not enough to cater to the entire demand of 
the country. Moreover, the imported 
phosphatiC fertilizers have been generally 
cheaper compared to the average cost of 
production in the country. 

Rashtriya Chemicals and Fertilisers 
Limited 

515. SHRISUDHIRSAWANT:Will 
the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) whether the Govemment propose 
to shift the Rashtriya Chemicals & Fertilizers 
unit of Bombay elsewhere; 

(b) if so, the reasons therefor; 

(c) whetherthe Maharashtra Pollution 
Control Board has raised any objection with 
regard to the pollution caused by the 
Rashtriya Chemicals and Fertilizers Umited 

(d) if 80, whetherihematterhasbeen 
investigated into; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO) : (a) No, Sir. 

(b) Does not arise. 

(c) to (e). On the night of 8th June, 
1994 at about 8.00 P.M., there were 
complaints of ammonia sell from nearby 
areas of RCF's Trombay plant. RFC's 
management investigated the cause of 
ammonia smell and attributed it to process 
upset in RCF's 300 MTD capacity urea plant, 
coupled on with adverse meteorological 
conditions prevailing atthattime. No injury to 
anyone was, however, reported. Officials of 
Maharashtra State Pollution Control Board 
visited RCF to avoid recurrence of such 
happenings in future. 

[Translation] 

Allotment of F1atsIPlots 

516. SHRI GOVINDA CHANDRA 
MUNDA : Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether flats/plots were allotted 
on the recommendation of Members of 
Parliament during the last three years; and 

(b) if so, the date-wise details of such 
allotment? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL) : (a) No, Sir. 
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(b) Question does not arise in view of 
reply to 'a' above. 

Land Price in Delhi 

517. SHRI SURAJBHANU SOLANKI 
Will the Minister of URBAN 

DEVELOPMENT be pleased to state: 

(a) whether the attention of the 
Government has been drawn towards the 
recent hike in the prices of land in Delhi; and 

(b) if so, the corrective steps taken on 
proposed to be taken in this regard? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL) : (a) and (b). Land prices are affected 
by the demand and supply and are also 
affected by the market forces depending on 
the location, availability of infrastructure 
facilities, etc. The overall economic condition 
has its bearing on the land prices also. 

However, in the case of Delhi, 
Government makes available plots or ready-
built flats at prices determined on certain 
scientific principles through various schemes 
through designated authorities. This exercise, 
to some extent, regulates the overall land 
prices. 

Misutilisation of Funds in Ordnance 
Factories 

518. SHRI VISHWANATH 
SHASTRI: Will then PRIME MINISTER be 
pleased to state: 

(a) whether the cases of loss and 
·misuse of funds worth lakhs of rupees in 
three ordnance factories of Uttar Pradesh 
situated at Kanpur, Shahajahanpur and 
Dehradun have come to the light recently; 

(b) if so, the details thereof; and 

(c) the action being taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTRY AFFAIRS (SHRI 
MALLIKARJUN) : (a) No, Sir. 

(b) and (c). Do not arise. 

[English) 

Status of 'Arjun' Tank 

519. SHRI ANNA JOSHI : Will the 
PRIME MINISTER be pleased to state: 

(a) whether the attention of the 
Government has been drawn to the newsitem 
captioned "slovak Offer confirms fears on 
progress of Arjun", appearing in the 'Indian 
Express,' New Delhi dated July 12,1994; 

(b) if so, the facts thereof; 

(c) whether the Government are 
assessing their offer due to present. non-
inductable conditions of the tanks; and 

(d) the time by which the Government 
are likely to accept Slovak offer for early 
upgradation and induction of A~un battle 
tank? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARlIAMENTRY AFFAIRS (SHRI 
MALLIKARJUN) : (a) Yes, Sir. 

(b) No offer has been received from 
Slovakia for modernisation of T-72 tanks. 
Modernisation of our T -72 tanks is already 
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under progress with indigenous efforts. 
Upgradation of certain areas of T -72 tank 
has already been completed. 

(c) Does not arise. 

(d) No offer from Slovakia is under 
consideration. Army has decided to induct 
MBT 'A~un'. Final Phase of trials is in 
advanced stage. Technology transfer is 
concurrently progressing. 

U.S. Phosphatic fertilizer Plants 

520. SHRI SANDI PAN BHAGWAN 
THORAT: 

(b) and (c) . Do not arise. 

[Translation) 

World Bank Aid. 

521. SHRILALlTORAON:WiJlthe 
Minister of URBAN DEVELOPMENT be 
pleased 10 state: 

(a) the amount sanctioned by the 
World Bank and other financial institutions 
for various schemes of Ranchi and Patna .. 
Municipal Corporations in Bihar separately 
duringlheyears 1991-92, 1992-93, 1993-94 
and in 1994-95 (up to June 1994) and the 

SHRI PRITHVIRAJ D. amountactuaJlyreleasedinthisregard,year-
CHAVAN: 

Willthe Minister of CHEMICAlS AND 
FERTILIZERS be pleased to state. 

(a)whether KRIBHCO is planning to 
takeover a U.S. phosphatic fertilizer company 

(b) if so, whether KRIBHCO proposes 
to acquire majority stake in the US company; 
and 

(c) if so, the details of the proposed 
aquisition ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO); (a) KRIBHCO is exploring the 
possibility of acquiring phosphatic 
manufacturing facilities in other countries, 
including U.S.A. Only preliminary studies 
have so far been made. 

wise; and 

(b) the reasons for not releasing the 
full sanctioned amount? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL): (a) No MunicipaVUrban Development 
Sector Projects or Schemes have been 
sanctioned by the World Bank or other 
multilateraV bilateral agencies forthe Ranchi 
and Patna Municipal Corporations in Bihar 
duringtheyears 1991-92,1992-93,1993-94 
and 1994-95 (upto June, 1994). 

(b) Does not arise. 

[English] 

Paper Mills 

522. SHRI RAJNATH SONKAR 
SHASTRI: Will the PRIME MINISTER be 
pleased to state: 

(a) the number of paper mills owned 
and controlled by the Union Govemment 
other than Hindustan Paper Corporation, 
location-wise; 
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(b) the total monthly production of 
these mills including H.P.C., mill-wise and 
product-wise; 

(c) the difference in the rates of the 
products of these mills Vis-a-vis the mills in 
the private sector; 

(d) the agencies to which these mills 
including Hindustad paper Corporation sell 
their products and its terms and conditions; 

(e) whether the Hindustan Paper 
Corporation supplies its products to the Super 
Bazar/Kendriya Bhandar/dealers; 

(f) if not, the reasons therefor; and 

(g) the steps taken to ensure that the 
Hindustan Paper Corporation supplies its 
products to the Super Bazar/Kendriya 
Bhandar? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMANT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNASAHI): (a) Hindustan 
Paper Corporation Limited along with its 
subsidiaries is the only central public sector 
undertaking engaged in the production of 
paper. 

(b) Presently Nagaon Paper Mill and 
Cachar Paper Mill of Hindustan Paper 
Corporation are mainly producing writing 
and printing paper and the average monthly 
production of paper during the 1 st Quarter of 
94-95 was;-

Nagaon Paper Mill 6586 MT 

Cachar Paper Mill 6202 MT 

(c) The price of 60 GSM Cream Wove 
Paper of Hlndustan Paper Corporation is 

comparable with that of standard mills in the 
private sector using bamboo, wood etc. 

(d) Hindustan Paper Corporation sells 
its products tp dealers/stockists, Govt. Bodies 
and also to direct customers. The paper is 
generally sold at 45 days' credit. However, 
discounts are offered for cash purchase and 
bulk purchases. 

(e) to (9). Quality constraints, variety 
requirements and transportation time lag are 
the constraints faced by Hindustan Paper 
Corporation Limited in supplying its product 
to Super BazarlKendriya Bhandar. 

Unemployment among Research 
Scientists 

523. SHRI ATAL BIHARI 
V AJPAYEE : Will the PRIME MINISTER be 
pleased to state: 

(a) whether Government have made 
any survey on the growing unemployment 
among Research Scientists and Research 
Scholars after working for 10-15 years in 
UniversitiesfResearch Organisations like the 
CSIR and ICAR on the expiry of their 
fellowships; 

(b) if so, the relevant data for the 
years 1991, 1992 and 1993; 

(c) whether the research scholars 
and fellows inducted in Research/Scientific 
Organisations do not get regular employment 
even after 10-15 years of R&D work; 

(d) if so, the reasons therefor, and 

(e) the steps taken to tackle the 
problem of non -employment among research 
scientists and scholars ? 

THE MINISTER OF STATE IN THE 
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PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY AND 
DEPARTMENTOF SPACE AND MINISTER 
OF STAE IN THE MINISTRY OF SCIENCE 
AND TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI) : (a) No, Sir. 

(b) Does not arise. 

(c) to (e). fellowships! Associateships 
are offered to deserving Scientists to enable 
them to enhance their expertise and skills by 
undertaking research in University 
Departments and research Institutions. 
Normally the tenure of such Fellowship 
ranges from 5-9 years during which time they 
may also acquire higher degrees, thus 
rendering them qualified to take up scientific 
positions in the research institutions of the 
country. Research Scholars and Feallows 
receive Fellowship stipends during their 
tenure of Fellowhip. Recently, the 
Government have increased the amounts of 
monthly stipends to these scholars. Grants 
of Research Fellowships! Associateships do 
not guarantee subsequent employment. 

Industries in Karanataka 

524. SHRI S.B. SIDNAL : Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Union Government 
have received a number of proposals for 
setting upofbiglheavy industries in Kamataka 
during the last three years; 

(b) if so, the details thereof location-
wise; and 

(c) the action taken by the 
Govemment on the said proposals ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 

OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY·~ 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
185 applications were received during the 
years 1991 to 1993 for setting up of industries 
in various distircts of Karnataka viz. 
Bangalore, Bellary, Dharwar, Hassan, 
Mysore, South Kanara, Bidar, Chittradurg, 
Shimoga, Belgaum. Mandya, Bijapur, North 
Kanara, Tumkur, etc. 

(c) Against the 185 applications 68 
Letters of Intent have been issued and 89 
applications have been rejected/Industrial 
licence were not required. 

Bombay Urban Transport Project-II 

525. SHRI RAM NAIK : Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the World Bank team 
visited Bombay during June, 1994 to study 
the implementation of the Bombay Urban 
Transport Project - II (BUDP - II); 

(6) if so, whether the World Bank 
team has given its report; 

(c) if so, the salient features thereof; 
and 

·(d) the reaction of the Union 
Govemment thereto? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL) : (a) to (d). A World Bank Mission 
visited India during 25th April-14th May, 1994 
to study the various aspects of Bombay 
urban Transport Project -II (BUTP - II) The 
mission visited Bombay and has given a 1 

report in the form of Aide Memoire. The 
suggestions given in the Aide Me.moire 
include prioritization of projects by the 
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~aharashtra Govt. identified under BUTP-II '0 as to limit overall size of the Project to 
around Rs. 25()()'3000 crores, resettlement 
and rehabilitation policy for slum dwellers 
occupying the lands covered under the 
Project, development of an appropriate 
institutional framework for Road Traffic 
Management and Transport Planning and 
conduct of preparatory studies inxluding 
financial analysis to combine Metro Rail 
Operations in Bombay, systems Planning 
Stimulator for Bombay Metro Rail Services 
and prepartion of Non - rail components 
proposed under BUTP -II etc. Based on the 
suggestion of the World Bank, the 
Maharashtra State Govt. is in the process of 
revision of the earlier project report prepared. 
Minister of Urban Development has 
requested the State Gov!. to complete 
revision of project report early, so that further 
c1ction could be taken to pose the project to 
the Wold Bank. 

Technology Transfer Consortium 

526. SHRI CHETAN P.S. 
CHAUHAN: 

SHRI PRITHVIRAJ D. 
CHAVAN: 

Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Union Govemment 
have set up a Technology Transfer 
Consortium comprising National Small 
Industries Corporation, CSIR and Asia-
Pacific Centre for Technology Transfer; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MtJlSTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (SHRI 
M. ARUNACHALAM) : (a) and (b). No, Sir. 

However, the National Small Industries 
Corporation ,,(NSIC) Council of Scientific and 
Industrial Research, (CSIR) and Asian & 
Pacific Centre for Transfer of Technology 
(APCTT) have pooled their resources by 
forming an informal consortium to assis the 
small scale units in their efforts to upgrade 
and modemise their technology. A series of 
8 workshops at major SSI clustets in the 
country are being organised to expose the 
SSI units to the National and Intemational 
technological department of relevance and 
to assist them in technology assessment 
and ecquisition. The woks hop would also 
facilitate interaction among SSI units, 
technology generators and suppliers and the 
Central and the State organisations engaged 
in the promotion and development of small 
scale industries for finalisation of both 
technology and financial pakcages. 

Craze for Lucrative Jobs 

527. SHRI RAM VILAS PASWAN : 
SHRIMATI GIRIJA DEVI : 

Will the PRIME MINISTER be 
pleased to state: 

(a) the number of lAS and other Civil 
Service Officers resigned and left for the 
United Nations and other International 
agencies for seeking lucrative employment 
jobs during each of the last three years; and 

(b) the steps taken to check this trend? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMANTARY AFFAIRS 
'(SHRIMA TI MARGARET ALVA): (a) Service 
rules of lAS and other Civil Services do not 
require the officers to necessarily indicate, 
while resigning, whether they are seeking 
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employment in the United Nations or other 
International Agencies. As such it is not 
possible to centraUy monitor such information. 

(b) In view of the above, question 
does not arise. 

528. 

Business Disputes 

SHRI BOLLA BULLI 
RAMAIAH: 

SHRI SULTAN SALAH UDDIN 
OWAISI: 

Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government are 
taking various steps for settling th~ business 
disputes of foreign investors in India 
expeditiously with a view to accelerate the 
inflow ~reign investment; and 

(b) if so:the: details thereof? 

THE MINISTER OF STATE IN THE 
~~INISTRY OF LAW, JUSTICE AND 
COMPANY AFFARIS (SHRI H.R. 
BHARDWAJ) : (a) and (b). The Companies 
Act, 1956 does not deal with the business 
disputes of foreign investors in India. These 
disputes are to be settled according to the 
terms and conditions laid down in the relevant 
contract by the Court of competent jurisdiction 
or by the arbitrator, as the case may be. 

Measures for Industrial Sector 

529. SHRI ASHOK ANANDRAO 
DESHMUKH:WillthePRIMEMINISTER be 
pleased to state: 

(a) the details of the policy measures 
taken by the Governrnenttotone up industrial 
sector d.uring the last three years ; 

(b) the extenttowhichthese measures 
have helped in improving industrialtl 
production; and 

(c) the role played by the State 
Governments so far in implementation of 
new Industrial Policy? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI) : (a) With a 
view to tone up the industrial sector, various 
policy measures taken in the last 3 years, 
inter-alia, include Delicensing, Autornatic 
approvals for foreign collaborations, 
privatisation of public sector, rationalisation 
of import and excise duties, etc. 

(b) These measures have resulted ~ 
an increased rate of growth of industrial 
production from 0.6% in 1991 to 3% in 1993-
94. 

(c) The role of State Governments 
have changed from that of exercising control 
to providing necessary assistance and 
guidance to the entrepreneurs. Most State 
Governments have announced their 
Industrial Policies in tune with the New 
Industrial Policy of the Central Government 
and have set up agencies to assist 
entrepreneurs in setting up of projects. 

530. 

Decontrol of Molasses 

SHRI V. SREENIVASA 
PRASAD: 

SHRI TARA SINGH: 

WiUlheMinisterofCHEMICALSA~D 

FERTILIZERS be pleased 10 state: 

(a) whether the Union Government 
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have constituted a Working Group to look 
qnto various problems arising after the 
decontrol of molasses and alcohal; 

" 

(b) if so, the details of the 
recommendations made by the working 
group; and 

(c) the steps taken to implement these 
recommendations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a)to (c),AworkingGroup under 
~he Chairmanship of Chief Minister, 
Kamataka, Shri Veerappa Moiley, was set 
up in the Excise Minister's Conference held 
on 4,11.1993, The terms of reference of the 
working group were (i) to harmonise the 
State Policies for sale and distribution of 
country liquor with decontrol; (ii) to review 
the Acts and Rules in the States to bring 
them in line with the objectives of decontrol; 
(iii) to rationalise Acts and Rules to ensure 
that potable alcohal production is regulated 
and controlled in a uniform manner in all 
States; (iv) to remove all hindrances to market 
forces operating freely in respect of molasses 

and alcohol; (v) to suggest interim measures, 
if any, (vi) to suggest measures for checking 
diversion of molasses for potable alcohol 
production; and (vii) to suggest measures to 
balance supply of country liquor to licensed 
vendors and cht!micals and pharmaceuticals 
producers, 

the recommendations of the group 
are under examination. 

[Translation) 

Sanitation Programme 

531, SHRIHARIKEWALPRASAD 
: Will the PRIME MINISTER be pleased to 
state: 

(a) the funds allocated to Uttar 
Pradesh forthe Rural Sanitation Programme 
during the last three years; and 

(b) the achievements made during 
this period, till date? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTIAMBHAI 
KARJI BHAI PATEL): (a) The funds allocated 
to Uttar Pradesh under central rural sanitation 
programme (CRSP) during the last three 
years are as under: 

(Rs. in lakhs) 

Year 

1991-92 

1992-93 

1993-94 

Allocation 

530.05 

261.09 

391.43' 

Funds Released 

0.00 
(No fund was released to any 
State due to non vapproval of the 
scheme during 1991-92) 

267.89 

491.43 
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(b) The achievements made during 
last three years and during the current year 

Year Target 

1991-92 26520 

1992-93 13260 

1993-94 

1994-95 
(up to May 94) 

under the central rural sanitation programme 
in Uttar Pradesh is as follows : 

21751 

Achievement (Construction of 
individual household latrines) 

2678 
(out of unspent central assistance 
of previous years) 

Nil 

(the scheme was approved by the 
Govt. in March 93 and funds could 
be released on 30-31 March 
93) 

43856 

114054* 9222* 

* Combined for CRSP and State Sector MNP 

Diversion of funds the permitted works that can be taken up 
under Million Wells scheme. a sub-scheme 

532. SHRI N.J. RATHVA : Will the of Jawahar Rozgar Yojana. 
PRIME MINISTER be pleased to state: 

(b) Does not arise. 
(a) whether the Government are 

aware that some State Governments are [English) 
diverting funds allotted under the Jawahar 
Rozgar Yojana for other rural development Changes in Pensions Act,1871 
programmes including digging of wells; and 

(b) if so, the steps taken/proposed to 
be taken to check such diversion of funds? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) AND MINISTER OF 
STATE IN THE MINISTRY OF 
PARLIAMENTRY AFFAIRS (SHRI 
RAMESHWAR THAKUR) : (a) No, Sir. 
However digging of irrigation wells is one of 

533. SHRI VALLA SRI 
PANIGRAHI : Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Law Commission's 
Report of 1972 had suggested certain 
changes in the Pensions Act. 1871; 

(b) it so, the details thereof; 

(c) the reasons for nol incorporating 
the changes so suggested; and 

'\ 
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(d) the time by which the Government 
propose to remedy the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTRY AFFAIRS (SHRIMATI 
MARGARET ALVA) : (a) and.(b). Yes, Sir. 
The Law Commission in its report 
(December,1972) had recommended that 
an exception should be provided in section 4 
01 the Pensions Act, 1871 regarding "Baron 
suits relating to pensions" to the effect that 
nothing in that section (4) would apply to a 
pension payable to or in respect· of any 
persons appointed to a public service or post 
in connection with the affairs of the 
Govemment. 

(c) and (d) In Central Government. 
the pension is paid according to the provisions 
of central civil services (Pension) Rules, 
1972 to eligible persons as defined under 
these rules. These rules have been framed 
under proviso to Article 309 olthe Constitution 
of India, and do not derive authority from 
Pensions Act, 1871. Central Civil Services 
(Pension) rules, 1972 are comprehensive to 
take are of requirements relating to various 
aspects of pensions. Besides, service matters 
including pensions and other retirement 
benefits are within the judicial purview. 

Fertilizer Technology 

535. SHRIM.V.V.S.MURTHY:WiII 
the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

(c) its likely impact on the fertilizer 
industry of the country ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO) : (a) to (c). US Government has 
approved the grant of an export licence to MI . 
s. M.W. Kellogg (USA) to supply fertilizer 
retrofit technology to Hazira plant of 
KRIBHCO.KRIBHCOwillnowbeinaposition 
to retrofit their ammonia plants at Hazira 
using Kellogg's technology. 

[ Trans/ation] 

Scarcity of Funds for Rural Water 
Supply in Madhya Pradesh 

536. SHRI PHOOL CHAND 
VERMA : Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 

(a) whether attention of the 
Government has been drawn towards the 
news-item captioned 'Madhya Pradesh Ke 
Jal Pradaya Yojnayon Ke Liya Dhan Nahin' 
published in "Rashtriya Sahara" dated June 
24,1994; 

(b) if so, whether Madhya Pradesh 
has sought financial assistance from the 
Central Government for this scheme; and 

(c) the reaction of the Union 
(a) whether the US administration Govemmentthereto? 

has cleared an export licence to supply 
fertilizer technology to India; THE MINISTER OF URBAN 

DEVELOPMENT (SHRIMATI SHEILA 
(b) if so, the details thereof; and KAUL): (a) to (c). The information is being 
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collected and will be laid on the Table of the open more rectuitment centres; 
~~ ~ 

(c) if so, the details teereof State-wise; 
Recruitment Centres for Armed Forces and 

537. SHRI MANJAY LAL: (d) if not, the reasons therefor? 
SHRI VILASRAO 

NAG NAT H R A 0 THE MINISTER OF STATE IN THE 
GUNDEWAR: MINISTRY OF DEFENCE AND MINISTER 

DR.LALBAHADURRAWAL: OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS SHRI 

Win the PRIME MINISTER be pleased MALLIKARJUN): (8) Astalement is attached. 
toslale: 

(a) the names of recruitmenlcentresfor 
armed forces in the country, Stale-wise; 

(b) whether the Government propose to 

(b) to (d). There is no proposal to open 
any new recruiting centre in the counlry, as 
the existing centres are adequately meeting 
the requirements of candidates seeking entry 
into the Amed Forces. 
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Expert group for Poor Persons 

538. SHRI NITISH KUMAR: 
SHRI MOHAN SINGH 

(DEORIA) : 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Expert Group on 
Estimation of production and number of poor 
has submitted its report: 

(b) if so, whether this Group has 
mentioned that the number of poor persons 
in the urban areas has been constantly 
increasing; 

(c) if so, the details thereof; 

(d) the number of the poor persons 
estimated to be residing in the urban areas of 
the country upto the end of financial year 
1994-95; 

(e) the details of the new schemes 
proposed to be launched by the Government 
to control the increasing number therefor; 
and 

(f) the details of the various schemes 
implemented for the current year and during 
the last three years since 1991-92 indicating 
the annual expenditure incurred thereon and 

(Rs.lakhs) 

Year Outlay 

1991-92 11280.00 

1992-93 7100.00 

1993-94 7497.00 

1994-95 7000.00 

the number of the families benefit~ed 

therefrom? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GO MANGO) : (a) Yes, Sir. 

(b) and (c). The Expert Group has 
estimated the number of urban poor as 7.53 
crores in 1983 and 8.34 crores in 1987-88. 

(d) Planning Commission estimates 
incidence of poverty using the quinquennial 
survey date on household consumer 
expenditure released by the National Sample 
Survey Organisation (NSSO). The latest 
estimates of poverty are based on 
quinquennial survey held in 1987-88. As 
such, the estimates of number of urban ppor 
upto the end of financial year 1994-95 are 
not available. 

(e) and (f). A number of steps are 
being taken in order to improve the quality of 
life of the urban poor during the Eighth Plan. 
These include programmes for raising income 
and generating employment such as the 
Nehru Rozgar Yojana (NRY) and Prime 
Minister's Rozgar Yojana (PMRY) for 
educated unemployed youth. An allocation 
of Rs. 227 crores has been made tor NRY in 
the Eighth Plan. the NRY's annual outlay and 
expenditure (central share) since 1991-92 
are given below :-

(Rs. Lakhs) 

Expenditure 

10280.00 . 
7080.00 

7497.00 

(anticipated) 
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The NRY consists of three schemes 
- (i;the Scheme for Urban Micro Enterprises 
(SUME). (ii) the Scl'leme of Urban Wage 
Employment (SUW~ (iii) the scheme of 

Housing and Shelter Upgradation (SHASU). 
The scheme-wise physical performance as 
on 30.6.1994 is given below:-

SUME SUWE (in lakhs) SHASU 

No. of beneficiaries No. of mandays N~. of dwelling 
assisted generated 

581316 365.23 

PMRY was launched on October 2, 
1993 to provide self-employment 
opportunities to 1 million educated 
unemployed youth in the country by setting 
up 7 lakh micro enterprises. A provision of 
Rs. 145 crores has been made for 1994-95. 

Tarapur Atomic Power Plant 

539. SHRI SATYA DEO SINGH: 
SHRI BRIJBHUSHAN 

SHARAN SINGH: 

Will the PRIME MINISTER be 
pleased to state: 

(a) whether the steets of Tarapur 
Atomic reactor built by U .SA has developed 
cracks; 

(b) if so, the action taken by the 
Government in this regard; 

(c) the date on which the Tarapur 
Atomic Power Plant was inspected recently; 
and 

(d) the outcome of the inspection so 
m,de? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 

upgraded/in 
progress 

334146 

MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY AND 
DEPARTMENT OF SPACE AND MINISTER 
OFSTATEINTHEMINISTRYOFSCIENCE 
AND TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI) : (a) to (d). The reactors at 
the Tarapur Atomic Power Station have core 
support shrouds which is an internal 
component which surrounds the reactor core 
having the nuclear fuel and directs the coolant 
flow. The core shroud is made of l' (25.4 
mm) thick stainless steel plates. The core 
shroud of TAPS Unit-I was inspected during 
the recent refuelling outage in March 1994 
using under water TV to the extent possible 
in accessible areas and no abnormality was 
observed. Similar examination is palnned for 
Unit -II in the forthcoming outage some time 
in December 1994. Further, a detailed 
examination using a miniature under-water 
camera as well as ultrasonic testing 
equipment is planned for the examination of 
the weld joints of these core shrouds. 

Waiving of conversion Charges from 
Leasehold into Freehold 

540 SHRI JANARDAN MISRA : 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether the demand to waive the 
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charges of conversion of leasehold property 
into freehold is being made in Delhi; and 

(b) if so, the reaction of the 
Government thereto? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL): (a) Yes, Sir. 

(b) Free conversion is available in 
respect of built-up plots upto 50 Sq. Mts. and 
Janta Fats. Group housing flats constructed 
on DDA allotted land having plinth area upto 
300 Sift. as well as 'c' type tenements allotted 
by Department of Rehabilitation. 

Nosuch concession, in this regard, is 
under consideration of theGovemment. 

[English] 

(a) the activities undertaken and results 
achieved by the Coir Board during the last 
three years in Kerala; and 

(b) the action plan drawn up for further 
development of this industry in Kerala ? 

THE MINISTER OF STATE IN THE 
MIISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (SHRI 
M. ARUNACHALAM): (a) The Board 
Implements several schemes generally 
aimed at the overall development of the 
Indian Coir Industry. The cumulative benefit 
of aU schemes of the board largely goes to 
the Coir Industry in Kerala by virtue of the 
fact that Kerala is the largest producer of 
Coir products in the country. 

Coir Board Details of assistance provided through 
Coir Board to the Govt. of Ker'ala for 

541. SHRI THA YIL JOHN ANJALOSE: implementing schemes for development of 
Will the PRIME MINISTER be pleased to Industry in Kerala for the last three years 
state: are as follows: 
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RESUL TSACHIEVED 

(1) Out of the 78 villages taken up 
so far under the model coir 
village pogramme, 55 were in 
Kerala. Under this programme 
financial assistance was 
provided for the construction 
of houses for SC!ST Coir 
workers, construction of 
worksheds, Community halls, 
sanitary latrines, smokeless 
choolas to Coir workers. 

(2) 

(3) 

(4) 

The board has sanctioned 
assistance for construction of 
461 loomsheds of which 252 
have been completed. This 
scheme has resulted in 
creating better working 
conditions and infrastructural 
facilities for the small scale 
manufacturing sector which 
accounts for the bulk 
production in tyhe production 
sector. 

Under the cooperativisation 
scheme assistance was 
provided for managerial 
subsidy, share capital 
assistnace, equipment 
assitance etc. This has helped 
to re-vitalise and strengthem 
the functioning of the Coir Co-
operatives which have about 
2,29,000 workers in their fold. 

The rebate scheme provides 
assistance to the cooperative! 
state sector units for 
popularisation of Coir products 
in the domestic market and 
liiquidating the stoci< of coir 
products available w ith them. 
this has resulted in signifaicant 

(5) 

expansion in the consumption 
of coir in the domestic market 
as reflected in the increased 
sales through coir board 
shorooms. 
Assistance provided to the 
Kerala coir workers welfare 
funds has been utilised for 
distribution of pension to Coir 
workers scholarships, Medical 
expenses,Funeralexpenses, 
Marriage Expenses etc. 

(6) Coir board has sanctioned 
assistance for establishment 
of 4 common facility centres in 
Alleppey and Cherthaly in order 
to provide facilities for adoption 
of modem methods of dyeing 
and bleaching in the small scale 
manufacturing sector. 

The Research activities of the central 
Coir Research activities at Kalavoor has 
contributed substantially to the overall 
development of the coir industry And 
particularly Kerala. Some of important 
activities which are particular significance to 
the coir industry in Kerala are given below: 

(1) Retting period has been 
reduced from 9 months to 3 
months by a new Sio-inoculant 
treatment introduced by the 
central coir research institute. 
This will improve the availability 
of raw material for processing. 

(2) With the establishment of 
defibering units in the northem 
districts of Kerala large 
quantities of green husk fibre 
will become available. A new 
treatment of the fibre has been 
developed which will endow 
the green husk fibre with the 
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properties of retted fibre which 
can then be utilised. by. the 
product sector which faces 
acute"raw material shortage. 

(3) A Motorised Ratt has been 
developed and popularised for 
production of a superior quality 
yarn. This has resulted in 
higher productivity, better 
quality, improved wages and 
elimination offatigue and strain 
for the coir workers. 

(4) A semi-automatic loom has 
been designed and developed 
for modernising the weaving 
sector and to reducing the 
drudgery in manufacturing 
operations. 

(5) A new method of bleaching 
has been developed which will 
reduce the cost of bleaching 
by 50%. 

(b) (1) The board proposes to 
continue all the existing 
schemes for the development 
of coir industry. Additionally, 
the board has introduced the 
Mahila CoirYojanaprogramme 
which has been approved by 
the Planning Commission. This 
is a scheme aimed at providing 
self employment to women in 
the rural areas. Under this 
programme Coir Board 
proposes to sanction subsidy 
up to 75% of the cost of the 
Rail with the ceiling of Rs. 75001 
- provided the beneficiary 
contribute 25% of the cost. Only 
women trained in the operation 
of the motoriSsed Ratt will be 
eligible for consideration under 

the scheme. With a view to 
implement the scheme coir 
board has started two months 
training programme. 25 women 
artisans are undergoing 
training in the Board's National 
COirtraining and design centre, 
Kalavoor. 

(2) With a view to improving quality 
and increasing the 
competitiveness of coir 
products in the international 
market the board has launched 
quality year with effect form 1-
10-1993. Under this provision, 
quality camps are conducted 
to create an awareness among 
coirworkers ofthe improtance 
of continuously improving their 
methods of production so as to 
achieve quality in production. 
Under this programme 
seminars. workshops and 
colloquiums have been 
organised for the various 
sectors in the coir industry. 

(3) Based on the 
recommendations of the high 
power committee on coir 
industry set up by the 
Government of India and also 
the reports of the task force on 
coir industry set up by the 
Government of Kerala an 
integrated coir development 
programme has been drawn 
up by the Government of 
Kerala at a cost of Rs. 44.24 
crores. Under this project, 100 
coir defibering units are being 
set up in the Northem districts 
of Kerata for extraction of fibre 
from un-retted husk and 
makingawilable required$w 
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material forthe Coir processing 
centres. 20000 motorised ratts 
are also proposed to be 
distirbuted coir cooperatives. 
The Govemment of India will 
meet 20% of the total project 
cost. During 93-94 Rs. 24lakhs 
has already been released on 
this account. 

Indo-Japan Science Council 

542. SHRI RAJESH KUMAR: Will 
the PRIME MINISTER be pleased to state: 

(a) whether Indo-Japan Science 
Council has been established recently; 

(b) if so, the objectives of the Council; 
and 

(c) the number of sittings held so far 
by the Council and the decisions taken 
therein? 

THE MINISTER OF STATE IN PRIME 
MINISTER'S OFFICE AND MINISTER OF 
STATE IN THE DEPARTMENT OF ATOMIC 
ENERGY AND DEPARTMENT OF SPACE 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI): (a) Yes, Sir. 

(b) This Council has been fOnned as 
an arrangement for facilitating cooperative 
activities between Indian and Japanese 
scientists. 

( c) The Council met once on August, 
23 and 24. 1993 and decided on areas and 
mechanisms of cooperation. The areas 
mutually agreed upon are as under: 

i) Molecular structure, 
Spectroscopy and Dynamics 

ii) 

iii) 

v) 

New Materials, including 
Polymers 

Modern Biology and Bio-
technology 

Manufactu ring Science. 

Astronomy and Astrophysics. 

Remote Sensing Business 

543. SHRI SOBHANADREESWARA 
RAO VADDE: Will the PRIME MINISTER 
be pleased to state : 

(a) whether India has entered into the 
arena of Remote Sensing business; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY AND 
DEPARTMENT OF SPACE MINISTER OF 
STATE IN THE MINISTRY OF SCIENCE 
AND TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI ): (a) and (b). Yes Sir. Antrix. 
Corporation Umitead of the Department of 
Space has been marketing India space 
products and services in the intemational 
market. One olthe important areas in remote 
sensing. Anterix has been promoting the 
sale of remote sensing systems, data 
products and other services. 

[Translation 1 

Cryogenic Engine Deal 

544. SHRI MOHAN SINGH 
(DEORIA): 

SHRI PREM DHUMAL : 

Will the PRIME MINISTER be 
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~Ieased to state: GSLV will enable launching INSAT class 
satellites with our own launch vehicles. 

(a) the latest,position of negotiation 
regarding the proposed cryogenic engine (d) No agreement has been signed 
technology (including engine) with USSR; with any country other than Russia for 

acquiring cryogenic engines. 
(b) the time by which these are likely 

to be acquired by India; 

(c) the likely progress to be made by 
India in her space programmes after getting 
these engines; and 

(d) the countries with whom 

[English] 

Diversion of Funds 

545. SHRI MOHAN RAW ALE: Will the 
PRIME MINISTER be pleased to state: 

agreements have made to acquire such (a) whether the funds provided to the 
engines? State Governments for various rural 

development programmes have been 
THE MINISTER OF STATE IN THE diverted for other rural development 

PRIME MINISTER'S OFFICE AND schemes; 
MINISTER OF STATE IN THE 
OEPARTMENTOFATOMIC ENERGY AND (b) if so, the detailS thereof; 
DEPARTMANTOF AND SPACE MINISTER 
OF STATE IN THE MINISTRY OF SCIENCE 
AND TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI): (a) The renegotiation ofthe 
cryogenic technology agreement with Russia 
has been completed in March 1994, deleting 
technology transfer and training. 

(b) Four cryognic stages including 
engines, are to be supplied under this 
agreement starting from end 1996 at sie 
monthly intervals. Further, exercising the 
option available in the original agreement, 
three more cryogenic engines are being 
procured. 

(c) By getting these cryo stages 
including engines starting from end 1996, 
developmental flights of Geosynchronous 
Satellite Launch Vehicle (GSLV) can be 
realised starting from 1997 onwards followed 
b~ operational flights. Operationalisation of 

(c) the names of such States and the 
schemes in which such diversion has been 
made and the amounts involved therein; and 

(d) the steps taken/proposed to be taken 
to check such diversion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI UTTAMBHAI 
HARJI BHAI PATEL): (a) A few instances of 
diversion of funds of Drought Prone Area 
Programme (DPAP) only to other rural 
development schems by some state have 
come to the notice of the Government. 

(b) to (d). The details of such cases and 
action taken thereon are given in the attached 
statement. 
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SSls in Gujaral 

546 DR. AMRIT LAL KALIDAS 
PATAL: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have 
conducted any survey regarding the 
functioning of small scale industries in 
Gujarat; 

(b) if so, the details thereof; 

(c) the number of small scale 
industries lying closed or become sick during 
the last three years; and 

(d) the measures taken/proposed to 
be taken by the Government to revive them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) ( SHRI 
M. ARUNACHALAM) : (a) Yes, Sir. The 
Office of the Development Commissioner 
(Small Scale Industries), had conducted an 
All-India Census of Small Scale Industries 
falling under the purview of SIDO and 
registered with the State of Gujarat up to 
31.3.1988. The census was conducted with 
reference year 1987-88. 

(b) The main findings of the Census 
for the State of Gujarat were as follows: 
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(c) Any recent study to find out the 
number of small scale industries lying closed 
or become sick during the last three years 
has not been'l:onducted. However, as per 
the findings of Second AII- India Census of 
registered SSI Units conducted during 1989-
91 with reference year 1987-88, it was 
revealed that 21623 units were found closedl 
untraceable at the time of the survey. These 
units were closed down over a span of 15 
years Le. after the first census of SSI Units 
conducted with reference year 1972. As 
reported by Reserve Bank of India, there 
were 6581 sick small scale units in Gujarat 
as on 31.3.1992. 

(d) Measures for the rehabilitation of 
viable sick units are being taken on regular 
bases through State Level Inter-Institutional 
Committee a'ld State Level Rehabilitation 
Committee. Banks are also helping to 
rehabilitate viable sick units on regular basis. 
Financial assistance in the from of long term 
equity type assistance up to Rs. 1,50,0001- to 
units with a project cost not exeding Rs. 10 
lakhs at a nominal service charge of one per 
cent per annum is also available to potentially 
viable sick SSI units from the National Equity 
Fund. In order to tackle the problem of 
sickness among the SSI units expeditiously, 
RBI had advised banks that they should set 
up cells at important regional centres to deal 
with sick industrial units and provide experts 
including technical personnel. 

[Eng/ish] 

Orders to Public Sector Undertakings 

547. PROF. . UMMAREDDY 
VENKA TESWARLU: 

SHRI RABI RAY : 

Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have 
evolved a policy to help sick public Sector 
Undertakings by arranging rates of their 
products procure orders for them; 

(b) if so, the details thereof; 

(c) the names of Public Sector 
undertakings which are likely to be benefited; 
and 

(d) names of the core sector units 
who have participated in this scheme to 
revive such Public Sector Undertakings? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) No, Sir. 

(b) to (d). Do not arise. 

Representations from Public 

548. DR. VASANT NIWRUTTI 
PAWAR: 

PROF. SAVITHRI 
LAKSHMANAN : 

Will the PRIME MINISTER be pleased 
to state: 

(a) the number of representations of 
public grienvances received by the Ministry 
of Personnel during the past one year; 

(b) the number of representations 
that have been se~led so far; 

(c) whether the Government are 
aware that the representations when referred 
to the respective Departments are put in cold 
storage by the-concemed officials due to lack 
of follow - up action; and 
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(d) if so, the remedial steps proposed 
to be taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMANTARY AFFAIRS 
(SHRIMATI MARGARET ALVA) :(a) During 
the past one year around 11,279 
representations of public grievances were 
received by the Ministry of Personnel, Public 
Grievances and Pensions. 

(b) The representations have been 
sent to the Ministries! Departments and other 
organisations concemed who can, in the 
nature of things, deal with them substantively. 

(c) and (d). Tpensurethatappropriate 
follow-up action on public grievances 
received is taken, the MinistrieslDepartments 
of the Government of India as well as major 
organisations under their administrative 
jurisdiction have each set-I a public 
Grievances Redressal Cell which is headed 
by an officer of the rank of Joint Secretary/ 
Director, Deputy Secretary deSignated as 
Director of Grievances. He supervises the 
grievance redressal work done by the entire 
organisation. While each officer as to take 
effective and expeditious steps for the 
redressal of grievances, the Director of 
Grievances, is required to coordinate the 
grievance redressal work. 

Power Plants by BHEL 

549. DR. KRUPASINDHU BHOI : 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Bharat· Heavy 
Electrical Umited (BHEL) has drawn up plans 
to set up low cost power plants; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY, 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
The power plants in the country set up with 
BHEL equiprnents had lower cost of 
installation than those set up with equipments 
supplied by other manufacturers. 

[ Translation] 

Subsidy to Fertilizers Units 

550. SHRI VILASRAO 
NAGNATHRAO GUNDEWAR : Will the 
MinisterofCHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) the amount of subsidy given to 
fertilizer units in Maharashtra du ring 1993-
94; and 

(b) the subsidy proposed to be given 
during 1994-95 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO) :(a) During 1993-94, an amount 
of Rs. 290.58 crores was paid as subsidy to 
the various fertilizer units located in 
Maharashtra. 

(b) A provision of Rs. 3500.00 crores 
has been made in the budget for 1994-95 for 
payment of subsidy on indigenous fertilizers. 
Out ofthis, the subsidy to be paid to the units 
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in Maharashtra would depend on their levels 
of~roduction during the year. No State-wise 
allocations are made in the budget. 

" 

[English] 

Amendment to Pension Rules 

551. SHIR RAMESHWAR 
PATIDAR : Will the PRIME MINISTER be 
pleased to state: 

(a) whether the retired Government 
employees orthe family of the deceased are 
entitled for pension alongwith the Dearness 
Allowance under the Pension Rules; 

(b) whether the Government are 
aware that the Dearness Allowances are not 
payable to the family of the deceased if the 
li"'ng spouse is a Government servant; 

(c) if so, the rationale behind this 
discrimination; and 

(d) the steps proposed to be given to 
remove this anomaly and amend the Pension 
Rules in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY . 
OF PARLIAMENTARY AFFAIRS 
(SHRIMATI MARGARET ALVA) : (a) and 
(b). Dearness Relief is paid to Central 
Government pensioners and family 
pensioners. the Dearness relief on pension 
remains suspended when the family 
pensioner is employed as Government 
servant. 

~ (c) It is considered that payment of 
Dearness Relief on pensionlfamily pension 
in addition to DA on pay will amountto double 
compensation for rise in cost of living. 

(d) As there is no anomaly, 
Government is not proposing to an end the 
Pension rules in this regard. • 

Wind Mills in Uttar Pradesh 

552. DR. SAKSHIJI: 
SHRI N.J. RATHVA : 

Will the PRIME MINISTER be 
pleased to state: 

(a) the number of wind mills 
functioning at present, State-wise and 
particularly in Uttar Pradesh and Gujarat; 

(b) whether the Union Government 
propose to set up more wind mills during 
1994; and 

(c) if so, the details thereof alongwith 
the sites selected for this purpose; State-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA 
KUMAR) : (a) 224 deep well gear type wind 
mills for water pumping have been installed 
and are in operation in nine States. Wind 
turbines aggregating to a total installed 
capacity of 117 MWhave so far been installed 
in seven States and are supplying power to 
the State grids. In Gujarat 20 wind mills and 
wind turbines of 28.5 MW capacity are 
operational. In Uttar Pradesh, 20 wind mills 
are in operation. 

(b) and (c). 200 water pumping wind 
mills and a wind power capacity of 8 MW are 
likely to be installed during the current year 
with support from the Minister. In addition. a 
wind power capacity of about 100 MW is 
likely to be set up by the private sector 
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A Wind Resource Assessment 
programme is being undertaken in 25 States/ 
UTs to assess the potential and identify 
specific sites for wind energy projects. The 
potential States which have emerged are 
Andhra Pradesh, Gujarat, Kamataka, Kerala, 
Madhya Pradesh, Maharashtra, Rajasthan, 
Tamil Nadu and Uttar Pradesh. the 
indentification of specific sites for ~ifferent 
types of wind energy projects is an on-going 
process. 

[ Translation] 

Administrative Reforms 

553. SHRICHHEDIPASWAN: will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government propose 
to implement some fresh administrative 
reforms to put corruption and redtapism to an 
end; 

(b) if so, the details in this regard; anu 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMANTARY AFFAIRS 
(SHRIMATI MARGARET ALVA): (a) to (c). 
Govemment has already laid down the broad 
framework for dealing with corruption and 
red-tapism. This framework, within which 
new measures are taken from time to time to 
meetthechanging situation, has the following 
three major aspects:-

a) Preventive vigilance 

b) Surveillance and detection, 
and 

(c) Deterrent punitive action. 

Existing institutional arrangements 
are modified and improved upon from time tOl. 
time depending on the experience gained. 

it is well recognised that red-tapism 
and obseure bureaucratic processes breed 
corruption in public services. In order to 
make administrative processes more 
transparent, consistent with the needs of 
confidentiality, steps have been taken for 
Simplification of rules, regulations and 
procedures, delegation of authority and 
enforcement of accountability. These are 
intended to demystify the decision making 
process and provide speedy service to the 
people, thereby reducing the chances of 
corruption. This is an on-going process. 

[English] 

Computer Institutions 

554. SHRI GURUDAS KAMAT: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have 
deaccredited some Computer Training 
Institutions in the country; 

(b) if so, the details of these institutions 
and the reason therefor; and 

(c) the steps taken to tone up the 
functioning of these institutions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF SATE INTHE 
DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO \ 
FALEIRO: (a) and (b). The Department of 
Electronics has withdrawn the provisional 
accreditation granted to 46 Computer 
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Tr~ining Institutions for conducting'O' level 
cotrse under DOEACC (Department of 
Electronics-Accredit~tion of Computer 
Courses) Scheme. Withdrawal of provisional 
accreditation was due to following reasons:-

(i) 

(ii) 

40 institues had failed to field 
even a single candidate in any 
of the '0' level examinations 
held during the period of their 
provisional accreditation. The 
names and addresses ofthese 
institutes are given in 
statement-I attached. 

3 institutes voluntarily withdraw 
from conducting '0' level 
courses with a view to 
concentrate on DOEACC 'A' 

(iiii) 

level course. The names and 
addresses of these institutews 
aare gieen in statement-II 
attached. 

3 institutes were untraceable 
at the locations where they 
were accredited. The names 
and addresses of these 
institutes are given statement-
III attached. 

(c) Do not arise. DOEACC isavoluntary 
scheme under which private sector training 
institutions meeting the defined quality and 
service standards are given provisional 
accreditation for conducting specified level 
of computer courses. 
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Per Capita Income of States 

555. SHRI D. VENKATESWARA 
RAO: 

SHRI SULTAN SALAHUDDIN 
OWAISI: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether there has been widening 
of inter-State disparities in per capita income 
during the last three years; 

(b) if so, the reasons therefor; 

(c) the names of the States which 
have not improved the per capita iricome ; 

(d) the total per capita income 
increased in all other States: 

(e) the States which have registered 
per capita income higher than the national 
average during the inaugural year of the 
Eighth five year plan; and 

(f) the steps being taken by the 
Govemment to improve the percapita income 
disparities? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 

PROGRAMME IMPLEMENTATION (SHRI 
GIRIDI-!AR GOMANGO) : (a) The State-
wise per capita Net State Domestic Product 
(NSDP) since 1989-90 at 80-81 prices are 
given in statement; 

(b) The per capita NSDP differ among 
the States for various reasons like historically 
uneven development of infrastructure, 
industrial and entrepreneurship development 
in various regions, year to your variations in 
rainfall and subsequent droughts and floods 
and population growth. 

(c) the per capita NSDP (at 80-81 
prices) of Andhra Pradesh, Bihar and Orissa 
was lower in 1992-93 than in 1989-90. 

(d) The State-wise per capita NSDP 
since 1989-90 at 80-81 prices are given in 
the attached statement. 

(e) In 1992-93, out of the States for 
which information is available, Goa, Gujarat, 
Haryana, Kamataka, Maharashtra, Punjab 
and Tamil Nadu had higher per capita NSDP 
than the Per Capita net National Product of 
India. 

(f) The State Governments are 
implementing development plants for 
increasing income of the State. The Central 
Govemment provides Central assistance for 
State plans according to a formula in which 
higher weightage is given to states which 
have lower per capita income. 
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Family Courts 

556. SHRIVIJOYKUMARYADAV 
: Will the PRIME MINISTER be pleased 
state: 

(a) the States which have set up 
family courts; and 

(b) the reasons forwarded. by the 
States which have not set up such courts so 
far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS : (SHRI H.R. 
BHARDWAJ) (a) Family courts have been 
set up in States of Assam, Bihar, Kamataka, 
Kerala, Maharashtra, Orissa, Manipur, 
Rajasthan, Tamil Nadu and Uttar Pradesh. 

(b) The States of Arunachal Pradesh, 
Goa, Himachal Pradesh, Jammu and 
Kashmir, Meghalaya, Mizoram, Nagaland 
and Tripura are not in favour of setting up of 
Family Courts for various reasons including 
adequacy of customary lawslinstitutions 
operating in their areas and also because the 
number of cases arising out of matrimonial 
disputes aresmaJl and are being expeditiously 
disposed of, while the States of Haryana, 
Sikkim, West Bengal, Madhya Pradesh and 
Gujarat have decided to set up such Courts. 
The matter is receiving attention in the States 
of Andhra Pradesh and Punjab. 

[Translation] 

Per Capita Income 

557. SHRIBHAGWANSHANKAR 
RAWAT : Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the average national per capita 
income and State-wise average per capita 

income as January 26, 1990; 

(b) the per capita income in the 
beginning of the Eighth Five Year Plan and 
likely to be achieved by the end of the Plan. 

(c) the reasons for increasing gar:: 
between national per capita income and 
average per capita income in States; and 

(d) the measures taken by the 
Govemment to reduce it ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) : (a) Per Capita 
income is estimated for ayear as a whole, 
per capita Net national Product (NNP) at 
factor cost and Statewise per capita Net 
State Domestic Product (NSDP) forthe year 
1950-51 or the earliest year or which the 
estimates are available are given in the 
statement enclosed. 

(b) Per capita income of the country 
measured by Gross Domestic Product (GDP) 
at factor cost at 1991-92 prices is projected 
to increase ffDm Rs. 6040 in 1991-92 to Rs. 
7245 in 1996-97 as perthe Eighth Fiver Year 
Plan Document. 

(c) The per capita NSDP differ among 
the states for various reasons like historically 
uneves development of infrastructure. 
industrial and entrepreneurship development 
in various regions, Year to Year variations in 
rainfall and subsequent droughts and floods 
and populations growth. 

(d) The State Governments are 
implementing development plans for 
increasing income. The Central government 
provides Central assistance for State plans 
according to a formula in which higher 
weightage is given have to States which 
have lower per capita income. 
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Construction of Sanitary Latrines. 

558. PROF. SAVITHIRI 
LAKSHMANAN: Will the Ministerof URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Union Government 
have received proposals to convert dry toilets 
into water borne toilets; 

KAUL): (a) and (b). HUDCOthe nodal agency 
forthe Union Government receivesproposaJs 
from the State Governments for conversion 
of dry toilets into water borne toilets and the 
Union Government only approves the 
proposals which are sent by the State 
Governments. A list of proposals as received 
from the State Governments in given is the 
attached statement-I. 

(c) Yes, Sir. 

(b) if so, the details thereof, State- (d) HUDCO has sanctioned 538 
wise; schemes for a project cost of Rs. 652.48 

crores with loan amount of Rs. 337.04 crores 
(c) whether the Stat;; Governments 

have also requested for loan/grants for the 
purpose; and 

(d) if so, the amount of loan/grants to 
be sanctioned and released, State-wise? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 

and subsidy/grant of Rs. 201.36 crores in 15 
States. The amount of loan released is Rs. 
85.85 crore and subsidy Rs. 89.57 crores. 
State-wise releases is given in the attached 
Statement-II. As and when schemes are 
received from different State Governments, 
HUDCO after processing the same sanction 
and releases the amount and no specific 
allocation is made State-wise. . 
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Agreement between HMT and Flexible MANDAL: Will tthe MinisterofCHEMICALS 
Manufacturing Company AND FERTILIZERS be pleased to state: 

559. SHRIR.SURENDERREDDY (a) whether the Government are 
: Will the PRIME MINISTER be pleased to evolving a new mechanism on the lines of 
state: BICP for controlling drug prices; 

(a) the details of the terms of (b) if so, the broad outline of the new 
agreement between the Hindustan Machine set-up; 
Tools Limited (HMT) and the UK based 
Flexible Manufacturing Company in 
September, 1993; 

(b) whether the agreement has 
recently been broken; 

(c) if so, the reasons therefor; 

(d) whether the Government ,have 
ordered any investigation in this regard; and 

(e) if so, the details c,'.d the outcome 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT 
OF INDUSTRIALS DEVELOPMENT AND 
DEPARTMENT OF HAEAVY INDUSTRy) 
(SHRIMATI KRISHNA SAHI): (a) 
Memoranda of Understanding were executed 
between HMT & Flexible Manufacturing 
Technology (FMT) for transfer of technology 
of FMT - series of Horizontal machining 
centres and for marketing abroad of HMT 
machines by FMT. 

(b) and (c). PresenUy, HMT is not is 
a position to implement these MOUs since 
FMT has gone under receivership. 

(d) and (e). Do notarise in view of the 
reply to parts (b) & (c). 

Mechanism for Drug Prices 

580. SHRI SANAT KUMAR , 

(c) the Ministry which will exercise 
administrative and technical control overthis 
organisation; and 

(d) the time by which it likely to start 
functioning? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUAROD 
FALEIRO) : (a) to (d). The Review of Drug 
Policy 1986, which includes the pricing 
aspects, is still to be finalized. 

1 emporary Posts Created under lAS 
Cadre Rules 

561. SHRI PAWAN KUMAR 
BANSAL: Will the PRIME MINISTER be 
pleased to state: 

(a) the number of temporary posts 
created under Rule 4 (2) of the Indian 
Administrative Service Cadre rules in Various 
States/Union Territories Cadres an on date; 

(b) whether such temporary posts 
have been continuing beyond the period 
stipulated under the Second proviso to the 
aforesaid Rule; 
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(c) if so, the details thereof including 
f,le period for which such posts have been 
continuing as temporary and reasons 
therefor; and 

(d) the number of ex-cadre posts 
created under lAS cadre Rules, State-wise 
and the period for which those have been in 
existence till date? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS 
(SHRIMATI MARGARET ALVA): (a) Powers 
to create temporary posts upto a period of 
one year under the second proviso of Rule 

4(2) of the lAS (cadre) Rules, 1954, are 
vested with the State Govemment. The 
Central Govemment do not centrally monitor 
this information. 

(b) and (c).' State Govemments 
require the approval of the Central 
Govemment to continue temporary posts 
beyond one year. Attached Statement-I. 
Given a list of such approvals granted by the 
govemment of India since 1992. 

(d) Attached Statement-Ii gives 
available information on the number of 
temporary / ex- cadre posts being operated 
in various cadres, as fumished by State 
Govemments vide their quarterly cadre 
retums. 
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[Translation] 

Sick Industries in Uttar Pradesh and 
Rajasthan 

562. SHRI PRABHU DAYAL 
KATHERIA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the State Govemments 
of Rajasthan and Uttar Pradesh have sent 
any proposal to the Union Govemment to 
revive the sick and closed industries of their 
States; 

(b) if so, the details thereof; and 

(tf) the number of sick and closed 
industries of Rajasthan and Uttar Pradesh 
and since when these industries are sick or 

Name of the State 

Rajasthan 

Uttar Pradesh 

closed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY, 
(SHRIMATI KRISHNA SAHI) : (a) No such 
proposals have been received in the 
Department of Industrial Development. 

(b) Does not arise. 

(c) The data on sick industrial units 
assisted by banks in the country is complied 
by the Reserve Bank of India. According to 
the latest RBI data, the number of sick 
industrial units in the small scale and non-
small scale sectors in the States of Rajasthan 
and Uttar Pradesh as at the end of March, 
1992, is as follows: 

No. of sick industrial units 
Small Scale Non-small Scale 

14420 54 

34150 109 

According to the Ministry of Labour, husbandry, human health, family planning 
the number of units reported closed during and environment; 
the period 1991 toApril, 1994 in the States of 
Rajasthan and Uttar Pradesh was 26 and (b) if so, the broad details thereof; 
329, respectively. 

(c) whether the Department is doing 
[English] research to fight AIDS and certain other 

Genetic Engineering 

564. SHRIANNAJOSHI : Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Department of 
Biotechnology has recently made vast 
developments through genetic engineering 
technics in the field of agriculture, animal 

serious diseases; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPORTMENT OF ATOMIC ENERGY AND 
DEPARTMENT OF SPACE AND MINISTER 
OF STATE IN THE MINISTRY OF SCIENCE 
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AND TECHNOLOGY (SHRI BHUVNESH Minister of URBAN DEVELOPMENT be 
CHATURVEDI): (a) and (b). Yes Sir; in the pleased to state: 
area of crop Biotechnology, animal 
Husbandry, Human Health and Environemt, 
several research and development leads are 
available for; crop improvement development 
of transgenic plants, standardisation of 
Embryo Transfer Technology for obtaining 
better genetic stock of the a~imals, 

identification, isolation and characterisation 
of strains for vaccine developmentforcholera, 
E. coli diarrhoea and other diseases, 
Polymerase Chain Reaction and DNA probes 
for detection of viruses and other pathogens 
in drinking water and for conservation of 
biodiversity . 

(c) and (d). Yes Sir, a time bound 
programme for developing diagnostic kits for 
AIDS has shown promising leads interms of 
development of recOmbinant reagents, rapid 
mode ELISA using synthetic peptides and 
development of a westem Blot Kitforfurther 
confirmation of AIDS infection. Kits for 
tuberculosis, malaria, filariasis,leishmaniasis 
are also under development and validation. 

HUDCO Scheme for Kamataka 

566. SHRI S.B. SIDNAL : Will the 

(a) the details of the schemes under 
consideration of the Housing and Urban 
Development Corporation (HUDCO) for 
solving the housing problem in rural and 
urban areas of Kamataka; 

(b) whether HUDCO has since 
approved these schemes; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF URBAN 
DEVEPOPMENT (SHRIMATI SHEILA 
KAUL): (a) to (d). The details of the 24 
schemes of various agencies of Kamataka 
received by Housing and Urban 
Development Corporation (HUDCO) as on 
13.7.94 are given in the attached statement. 
Sanctioning of schemes by HUDCO is a 
continuing process and will depend on 
completion of various formalities required 
under its guidelines and also availability of 
funds. 
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Leakage in Rashtriya Chemicals and 
Fertilizers plants 

567. SHRI RAM NAIK : Will the 
Minister of CHEMICALS· AND 
FERTILIZERS be pleased to state: 

(a) whether there was a leak of 
ammonia gas from the Rashtriya Chemicals 
and Fertilizers (RCF) plant in Bombay during 
June, 1994: 

(b) if so. the reasons for such a 
leakage; 

(c) the remedial steps taken to avoid 
such leakage; 

(d) whetherthe Govemment propose 
to direct the RCF to install any eHective 
public waming system in case of such 
impending disaster? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARUAMENT ARY 
AFFAIRS SAND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO) : (a) and (b). Due to process 
upset at aroundS.OO P.M. in the Urea Plant 
at Trombay Unit of RCF on the night of 8th 
June, 1994, there were complaints of 
ammonia smell from nearby areas. No injury 
to anyone was, however, reported. 

(c) RCF has installed a scrubber to 
prevent such emissions during process 
upset conditions. The plant has been 
restarted on 1 .7.94 with the scrubber in line 
and is now functioning satisfactorily. 

(d) RCF is coverd under the Disaster 
Management plan for Greater Bombay for 

which the Municipal Commissioner is the 
controlling authority. As per this Disaster\ 
Management plan, all industries in case of 
such contingencies have to report to the 
control room police and fire brigade who in 
turn have the responsibility of informing the 
public. 

Drug and Pesticide Units 

568. SHRIAAMVILASPASWAN: 
Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) whether various drug and pesticide 
units in Daman & Diu are facing closure; 

(b) if so, the reasons therefor; and 

(c) the remedial steps taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a) to (c). No reports of imminent 
closure of any drug and pesticide 
manufacturing units have been received. 

570. 

Performance of DDA 

SHRI V. SREENIVASA 
PRASAD: 

SHRI TARA SINGH: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

-4 

(a) whether the attention of the 
Government has been drawn to newsitem 
captioned "DDA performance dismal" as 
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reported in the "Hindustan Times" dated 
june 15, 1994; 

(b) if so, the facts ofthe matter reported 
therein; 

(c) whether the Government propose 
to tone up the functioning of DDA to make it 
result-oriented; and 

(d) if so, the details thereof? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL) : (a) Yes, Sir, 

(b) Reporting on a statement of the 
DDA Engineers Association. the aforesaid 
news item has alleged that DDA has no land 
left for development: process of land 
Icquisition is slow; only 6000 fresh starts of 
DDA flats is to be taken up in 1994-95: and 
prevailing market rates are not taken into 
consideration, resulting in large inventory of 
house and shops. 

(c) and (d). Continuous efforts are 
made to further improve the functioning of 
DDA. Some of the measures taken in this 
regard 

(1) Holding of 18 Lok Adalats of 
the beneficiaries of different 
scheme; 

(2) tightening of quality control 
measures; 

(3) better financial management, 
resulting in 12% increase in 
the receipts of DDA in 1993-94 
over the previous year; 

(4) substantially larger investment 
in land acquisition; 

(5) cost effective management by 
reduction of staff strength from 
32,921 in 1991-92t027,258at 
the end of 1993-94. 

[ Translation] 

Backward Areas in Gujarat 

571. SHRI N.J. RATHVA: 
SHRI CHHITUBHAI GAMIT : 

Will the PRIME MINISTER be 
pleased to state : 

(a) whether the Government of 
Gujarat has sent any proposal to the Union 
Government for declaring some districts as 
industrially backward: 

(b) if so, the names of the proposed 
districts; 

(c) the criteria adopted by the Union 
Government to declare such districts as 
industrially backward; and 

(d) the facilities provided to these 
districts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI) : (a) No, Sir. 

(b) Does not arise. 

(c) and (d). A group has been set up 
in the Finance Ministry to lay down criterion 
and identify backward distircts. Industries 
set up in such distircts would be entitled to 
five year tax holiday from 01 .10.1994. 
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Export of Defence Equipment 

572. SHRI DATTATRAYA 
BANDARU: 

SHRI SA TV A DEO SINGH: 
SHRIMATI KRISHNENDRA 

KAUR (DEEPA) : 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government are 
considering any proposal to give certain 
relaxations in the matter of issuing export 
licence to provate sector for exporting defence 
equipment; and 

(b) if .so. the details and objectives 
thereof? • 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) and (b). consequentto 
a ch::u,ge made in April 1993, there is no 
requirement now of obtaining a licence for 

, export of military stores produced in the 
private sector. However, a 'no objection 
certificate' from the Department of Defence 
Production & Supplies is required to be 
obtained, which is liberally given subject to 
the country's strategic and political conr..erns. 
Requests for involvement of private sector 
companies in export of iterns produced by 
ordnance factories and defence public sector 
undertakings are also favourably considered. 

[English) 

Herbal Cosmeties 

573. SHRI PHOOL CHAND 
VERMA: WiD the Minister of CHEMICALS 
AND FERTILIZERS be pleased to state: 

(a) whether the Government have 
made any study for marketing of va~ous 
herbal cosmetics in the country in the recent 
years; 

(b) whether there is nay machinery to 
check the genuineness and quality of the 
herbal cosmetics marketed in the country ; 

(c) if so, the detail thereof; and 

(d) if not, the steps contemplated uy' 
the Government to bring these products under 
the Drugs 'and cosmetics Act, 1940 and also, 
to regulate their prices? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STAT£ IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO) : (a) to (d). Herbal cosmetics are 
becoming popular in the country and 
aoroad.The provisions of the Drugs & 
Cosmetics Act lay down the quality control 
measures and safety parameters to be 
adopted by the manufacturers. The Bureau 
of Indian Standards have prescribed 
standards for cosmetics which under the 
Drugs & Cosmetics Rules are mandatory 
requirements. 

[ Translation) 

Civil/Crimina' Cases Pending in High 
Courts 

574. SHRI MANJAY LAL:Willthe PRIME 
MINISTE be pleased to state: 

(a) the number of Civil and Criminal 
cases pending in various High Courts till 
date; 
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(b) the details of such cases pending in 
Higi Courts for the last one to three years, 
three to five years arn;j five to eight years 
separately; and 

(c) the steps being taken for early 
disposal of such pending cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS: (SHRI H.R. 
BHARDWAJ): (a) and (b). The available 
information is given in the Statement 
attached. 

(c) In order to consider the problem of 
areas of cases in Courts and find out ways 
and means to deal witt, it as expedition 
expeditiously as possible, a meeting of the 
Chief Ministers and Chief Justices of the 
High Courts was held on 4th December, 
1993, under the chairmanship of Prime 
Minister. The resolutions adopted in the 
conference have been commended to all the 
State Governments/UT Administration and 
High Courts for necessary action. The 
Administration of Justice made a Plan Item 
with a view to remove infrastructure 
bottlenecks coming in the way of expeditious 
disposal of cases. 
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Small and Medium industries 

575. SHRI JANARDAN MISRA : 
Wi!! the PRIME MINISTER be pleased to 
state: 

(a) whether the Government are 
contemplating to modernise the small and 
medium industires; 

(b) if so, whether the Government 
have taken any action so far in this direction; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI M. 
ARUNACHALAM) : (a) Yes, Sir. 

(b) and (c). Small industries 
Development Organisation (SIDO), through 
the net work of Small industries service 
Institutes are pursuing Modernisation 
Programme in the following manner; 

Study of specific industries in 
large concentrations of clusters 
to diagnose cluster problems. 

Unit Specific studies (Inplant 
Studies) for working out 
modernisation package. 

Contact Programmes such a~ 
workshops for awareness 10 
Modernisation Programme. 

SIDO is also contemplating to pursue 
the modernisation programme Jointly with 
581 and SIDBI for the small scale sector. 

11 

(d) Does not arise. 

Closure of Public Sector Undertakings 
in Bihar 

576. SHRI LALIT ORAON: Will the 
PRIME MINISTER be pleased to state: 

(a) the names of chronically sick 
Public secotor undertakings in Bihar which 
are likely to be closed down as suggested by 
the Planning Commission; 

(b) the capital invested in each such 
undertaking by the Union Government and 
financial institutions to far; 

(c) the category-wise number of 
workers engaged in such undertakings; and 

(0) the alternative scheme of the 
Government for the workers who are likely to 
be rendered unemployed due to closure of 
these undertakings? 

THE MINISTER OF STATE IN THE 
MINISTRyOF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY iNDUSTRY 
(SHRIMATI KRISHNA SAHI): (a) Planning 
Commission have not suggested any such 
proposal. 

(b) to (d). Do not arise. 

[English) 

Linking of Andhra Pradesh with 
National Informatics Centre's Network 

577.SI-tRI SOBHANADREESWARA 
RAOVADDE: Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether Andhra Pradesh is likely 
to be linked with National Informatics Centre's 
network; 
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(b) if so, the details thereof; and 

(c) the date from which it is likely to 
come into operation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING· AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) : (a) to (c). 
Govemme,~.of Andhra Pradesh Departments 
and all tile 23 District Administration;:; in 
Andhra Pradesh have already been linked to 
the National Informatics Centar's computer-
communication network (NICNET) since July, 
1988. 

soft loan of DM 120 M from KFW, Germany 
to promote upgradation of slum areas, rural 
and urban housing and for improving 
sanitation facilities; 

(b) if so, whether HUDCO has asked 
the State Governments to submit various 
proposals in this regard; 

(c) if so, the number of proposals 
received by the Union Government from 
State Governments in this regard; 

(d) the quantum of loan provided by 
HUDCO to each State Government; and 

(e) the criteria adopted from providing 
Foreign Loan for Slum Area loan to State Governments? 

578. SHRIMOHANRAWALE:WiII THE MINISTER OF URBAN 
~theMinisterofURBANDEVELOPMENT be DEVELOPMENT (SHRIMATI SHEILA 

pleased to state: KAUL) : (a) So far, the following lines of credit 
grants to HUDCO has been sanctioned/ 

(a) whether HUDCO has recaived a committed by KFW, Germany:-
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KFW has committed another grant of 
DM 10 Million to HUDCO for financing of 
earthquake rehabilitation measures in 
Maharashtra. This is proposed to be included 
to the grant under KFW.IV. 

(b) to (d). all the projects underKFW-
HUDCO I and II have since been completed. 
State-wise utilisation of the loan is an 
under: 

(Rs. in Lakhs) 

Name of State HUDCO-KFW - I HUDCO- KFW.II 

Kerala 807.06 

Tamil Nadu 355.2 

Tripura 14.74 

Uttar Pradesh 49.03 

Rajasthan 51.39 

Regarding KFW.III sofar61 Building 
Centres Covering States of Rajasthan, 
Andhra Pradesh Tamil Nadu, Maharashtra, 
Karnataka, Kerala and Uttar Pradesh for a 
total grant of Rs. 502.73 lakhs have been 
cleared by KFW. 

As regards KFW -IV, schemes from 
the States of Kerala, Tamil Nadu, Orissa, 
Haryana, Uttar Pradesh, Punjab, Rajasthan 
and Karnataka have been received in 
HUDCO for posing to KFW. The agreement 
in respect of KFW.V has not yet been 
executed. 

(e) The proposals of housing/ 
infrastructure schemes of the implementing 
agencies are initially approved. as per 
HUDCO norms. Then the Schemes are 
covered for KFW as::.istance and 
representation from all the States is generally 
ensured. However, the capability of the 
agencies to implement/service housing loans 
with good recovery is also one of KFW's 
stipulations. 

2235.10 

123.38 

1797.84 

[Translation] 

Officers of CPWD sent abroad for 
Training 

579.DR.AMMITLALKALIDAS PATEL: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) whether the Govemment sent officers 
of C.P.w.D. abroad for training on Modem 
Technology; 

(b) if so, the details of officers who were 
sent for such training during the last three 
years, the countries where they were sent 
and the type of training given to them; 

(c) whether there is any age limitforthe 
officers being sent abroad; 

(d) if so, the age limit fixed as per the 
Government rules for such officers; 

(e) whether such officers to include Class 
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III and Class IV employees; and 

(f) if not, the ,easons therefor? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMTI SHEILA KAUL): 
(a) Yes, Sir. 

(b) The details are enclosed as 
statement. 

(c) Yes, Sir. 

(d) An age limit of 45 years has been 
fixed for long term course (above 6 month's 
rJuration) and an age limit for short term 

'Se (belOW 6 month's duration) has been 
'0:;2 years. 

accc." 
f). Nominations are made 

the requirements of the foreign 
trainir '~r 's preE !:Jed in the training 
pro~ 
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[English] 

Sick Units of F.e.l. 

580. PROF. UMMAREDDY 
VENKATESWARLU : Will the Minister of 
CHEMICALS AND FERTILIZERS be 
pleased to state : 

(a) the details of sick units of the 
Fertilizer Corporation of India at present; 

(b) whether any study has been made 
on the financial resources required to revive 
these units: and 

(c) the details of financial resoures 
requared to revive each of these units? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO) : (a) to (c). The Fertilizer 
Corporation of India (FCI) has four units at 
Sindri, Ramagundam. Talcher and 
Gorakhpur.ln November, 1992 the Board for 
Industrial and Financial Reconstruction 
(BIFR) declared the FCI as a sick company 
underthe Sick Industrial Companies (Special 
Provisions) Act. 1985. The Industrial Credit 
and Investment Corporation of India (ICICI) 
has been appointed as the Operating Agency 
by BIFR for preparing a revival plan for FC!. 
The details of financial resources required to 
revive each of the units of FCI would be 
known only after a final decision has been 
take~ by the BIFR on revival of FC!. 

Sick Fertilizer Units 

581. DR. VASANT NIWRUTTI 
PAWAR: Will the Minister of CHEMICALS 
AND FERTILIZERS be pleased to state: 

(a) whether there is any proposal to 
revive sick public sector fertilizers units in the 
country; 

(b) if so, the details thereof; 

(c) whether the Government intend to 
involve workers and management in the 
revival process; and 

(d) if so, the details of such units 
identified for workers. participation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a)to(d). The Board for Industrial 
and Financial Reconstruction (BIFR) has 
declared two fertilizer producing public sector 
undertakings. namely. Fertilizer Corporation 
of India Limited (FCI) and Hindustan Fertilizer 
Corporation Limited (HFC) as a sick 
companies under the provisions of the Sick 
Industrial companies (Special Provisions) 
Act, 1985. The BIFR has appointed Industrial 
Credit and Investment Corporation of India 
Limited (ICICI) as the Operating Agency to 
prepare relabilitation package in respect of 
these companies. Any decision on the revival 
of these companies, including participation 
of the workers and the management in the 
revival process, would depend upon the 
outcome of the proceedings pending before 
the BIFR. which is a quasi-judicial 
authority. 
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Allocations to Maharashtra for 
Agriculture Development 

582. SHRI VILASRAO 
NAGNATHRAO GUNDEWAR : Will the 
Ministerof PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) the allocations made for the 
development of agriculture in Maharashtra 
d~ring 1992-93 and 1993-94; 

(b) whether the Government of 

Per Capita Annual Assistance to Uttar 
Pradesh 

583. DR. SAKSHIJI : Will the 
Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to State: 

(a) whether the per capita annual 
assistance being provided to Uttar Pradesh 
is the lowest among the states; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Government 
in this regard? 

Maharashtra have demanded additional fund THE MINISTER OF STATE OFTHE 
for the current year; MINISTRY OF PLANNING AND 

PROGRAMME IMPLEMENTATION (SHRI 
(c) if so, the details thereof; and GIRIDHAR GOMANGO): (a) The per Capita 

Central Plan assistance allocated to Uttar 
(d) the reaction of the Government 

thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OR PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) (a) The Planning 
Commission finalises the sectoral allocations 
in the Annual Plans of the States in 
consultation with them in different sectors of 
development. For the years 1992-93 and 
1993-94, an amount of Rs. 256.50 crores 
and Rs. 343.31 crores respectively has been 
agreed to for agriculture and allied activities 
sector for the State of Maharashtra. 

(b) Planning Commission have not 
received any request from the Government 
of Maharashtra for additional amount for 
current year. 

(c) and (d). Do not arise. 

Pradesh in not the lowest among the States. 

(b) and (c). Do not arise. 

[ Translation] 

Sick Industries 

584. SHRIBHAGWANSHANKAR 
RAWAT : Will the PRIME MINISTER be 
pleased to state: 

(a) the number of sick industries in 
the country in public sector as well as private 
sector as on March 31,1994 respectively; 

(b) the number of industries in both 
the sectors respectively which become sick 
before and after July 1, 1991: 

(c) the steps proposed to be taken by 
the Govemmentforrevival ofthese industries; 
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(d) the number of workers employed 
in these industries; 

(e) thf' iotal capital invested in these 
industries respectively; and 

(f) the capital invested by raising 
domestic and foreign loans. the amount paid 
on both accounts and the details of 
outstanding liabilities in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRV OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI) : (a) the data 
on sick industrial units assisted by banks in 

the country is compiled by the Reserve Bank 
of India. According to the latest RBI statistiCl1, 
245575 industrial units in the small scale 
sector and 1536 industrial units in the non-
small scale sector were reported sick as at 
the end of March. 1992. 

According to the Public Enterprises 
S~Jrvey: 1992-93, there were 44 sick industrial 
Central Public Sector Enterprises as at the 
end of March, 1993. Similar information with 
regard to sick units in state public sector is 
not centrally maintained. 

(b) The number of sick units (1 DOth 
non-SSI and SSI) forthe period 1990-91 and 
1991-92, for which RBI data is availabh;is as 
follows: 

No. of sick units 

As at the end of 
March,1991 

As at the end of 
March,1992 

SSI 221472 245575 

NonSSI 1461 1536 

As regards the Central Public Sector, 
this W"l'" ~rought under the jurisdiction of the 
Sick Industrial Companies (Special 
Provisions) Act only from December, 1991 
onwards. Hence figures for 1992-93 only as 
given in part (a) of the Question above) are 
available. 

(c) Some of the important steps taken 
by Governmentforrevival of the sick industrial 
units are given in attached Statement. 

(d) to (f). The Reserve Bank of India 
doe .. not maintain data regard1ng mumber of 
worker employed is sick units and the total 
capital invested in such units. According to 
the Reserve Bank of !ndia, the amount of 
bank credit outstanding against sick SSI 

units and non SSI units was Rs. 3100.67 
crores and Rs. 5786.55crores, respectively, 
c.s of end March, 1992. 

STATEMENT 

Steps taken by Gov3rnment for revival of 
Sick Industrial Units. 

The Government have enacted a 
comprehensive legislation namely "The Sick 
Industrial Companies (SpeCial. Provisions) 
Act, 1985'. a quasi -Judicial body deSignated 
as "The Board for Industrial and Financial 
Reconstruction (BIFR) has been set up un~r 
the Act to deal with the problems of the sick 
industrial companies in an effective manner, 
which has become operational with effect 
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¥om the 15th May, 1987. 

(2) The Reserve Bank of India have 
issued guidelines to the banks for 
strengthening the monitoring systems and 
for arresting industrial sickness at the incipient 
stage so that corrective measures are taken 
in time. 

(3) The banks have also been directed 
by the Reserve Bank of India to formulate 
rehabilitation Packages for the revival of 
potentially viable units. The banks and 
financial institutions evolve rehabilitation 
packages for the revival of sick units. 

(4) Reserve Bank of India have also 
issued guidelines separately to the Banks 
indicating parameters within which banks 
indicating parameters within which banks 
~ould grant reliefs and concessions for 
rehabilitation of potentially viable sick units 
without reference to RBI both in the large and 
small scale sector. 

(5) Revival of sick industrial units is 
also done by amalgamation/merger of sick 
units with healthy units. Tax benefits are 
given under Section 72 A of the Income Tax 
Act, 1961 to the healthy company for revival 
of the amalgamating sick unit. 

(6) Government has set up the 
National Renewal Fund which would, inter-
alia, provide for payment of compensation to 
workers affected by industrial 
restructuring. 

(7) On the advice of the Government 
of India, ReserVe Bank of India has set up 
State level Inter-Institutional Committees 
(SLIICs) in an States under the Chairmanship 
of~ecretary, Industries Department of the 
concerned State Governments for working 
out a rehabilitation package for revival of 
viable sick small scale units. 

(8) Financial assistance in the from of 
long term equity type assistance upto Rs. 
1,50,000/- to units with a project cost not 
exceeding Rs. 10 lakhs at a nominal service 
charge of one per cent per annum is also 
available to potentially viable stick small scale 
industrial units form the National Equity Funds 
set up in August, 1987. 

(9) Small Industries Development 
Bank of India (SIDBI) has been established 
to function as an Apex Bank fcrtiny and small 
scale industries. 

A separte Refinance Scheme for 
Rehabilitation (RSR) is being managed by 
SIDBI for revival of potentially viable sick 
small scale industrial units. 

[English] 

Misuse of M.P.Flats 

585. PROF. SAVITHIRI 
LAKSHMANAN : Will the Minister of URBAN 
OEVELOPMENT be pleased to state: 

(a) whether a number of M.P. 's flatsl 
bungalows are used by C.P.w.D. for other 
purposes: 

(b) if so, the details thereot; and 

(c) the reasons therefor? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL) : (a) Yes, Sir. 

(b) and (c) 1. Flat Nos. 165and 166 
South Avenue have been declared 
dangerous and are due for demolition. Some 
old fumitures have been stored in these flats 
bytheCPWD. 

2. Flat No. 156 South avenue requires 
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special repailS and is not occupied. Some 
old fumitures have been stored by the CPWD 
in this flat. 

3. Flat No. 207 North Avenue is being 
used by the CPWD for their office. 

Restructuring of BHEL 

586. SHRI R. SURENDER REDDY 
: Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Bharat Heavy 
Electricals Umited has any plan/proposals 
to restructure its operations selectively to 
become globally competitive; 

(b) if so, the details thereof; 

(c) whether BHEL also proposes to 
diversify its activities; 

(d) if so, the details thereof; and 

(e) the additional investment 
proposed for the purpose? 

THE MINISTER OF STATE IN THE 
MINISTEROF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI) (a) and (b). 
Yes, Sir. BHELis continuously reorienting its 
strategies selectively in line with customer 
needs to remain globally competitive. It is 
taking measures to improve its efficiency 
and productivity, and is also diversifying into 
new areas utilising its expertise and 
experience in industrial products and 
systems. 

(c) to (e). Yes, Sir, as a diverSification 
measure, BHEL is giving thrust to new 
products like Simulators, Tele-
communication Systems, Wind Electric 

Generators. Solar Power Generating 
Equipment, Circulating Fluidised Bed Boilel"s 
and Defence items etc. BHEL also proposes 
to diversify into areas of financial services 
and modernisation of power plant 
equipments. BHEL proposes a capital 
investment of Rs. 70 crore approx for new 
productslbusiness areas. 

[Translation] 

Implementation of Centrally Sponsored 
Schemes in Uttar Pradesh 

587. SHRI PRABHU DAYAL 
KATHERIA: Will the Ministerof PLANNING 
AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether Planning Commission 
have undertaken any study in Uttar Prade~ 
and Rajasthan to ascertain the effective 
implementation of the various Centrally 
Sponsored Schemes; 

(b) if so, the details thereof, State-
wise; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) : (a) to (c). The 
Planning Commission has not undertaken 
any study in Uttar Pradesh and Rajasthan to 
ascertain the effective implementation of the 
various Centrally Sponsored Schemes. 
Centrally Sponsored Schemes are 
formulated by the Central Ministries/ 
Departments in consultation with the St!lte 
GovemmentslUTs and are implemented by 
the State GovemmentslUTs. The Planniflg 
Commission does not have any direct role in 
their implementation. It, however. generally 
reviews the implementation of plan schemes 

( 
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during the Annual Plan discussions with the 
• StateslUTs. 

(English] 

HMTWatches 

588. SHRIMATI CHANDRA 
PRABHA URS : Will the PRIME MINISTER 
be pleased to state: 

(a) the total number of HMT watches 
remain unsold by the end of March, 1994; 

(b) the reasons for the accumulation 
'of hugs stocks of these watches; 

(c) whether the government have 
taken any step to liquidate the stocks of 
unsold watches by tapping the rural market 

+ and to undertake door to door sa~ of these 
watches; 

(d) if so, the details thereof; and 

(e) whether there is any proposal to 
sell HMT watches to Central and State 
Govemment employees on instalment basis? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNASAHI): (a) The Total 
watches in stock in trade as on 31.3.94 was 
18.78Iakhs. 

(b) The reasons for accumulation of 
stock are change in demand pattern and 
intense competion. 

(c) and (d). During the last one year 
tHMT has taken various measures to liquidate 
slow moving watches through various 
incentives and schemes. In addition they 
have appointed redistribution stockists from 

1.1.93 throughout the country in order to top 
the rural market. Further, a scheme of door 
to door sales of watches has been drawn up 
and launched in Karnataka initially. 

(e): No, Sir. 

Production of Jonga Jeeps 

589. SHRI RAM NAIK : Will the 
PRIME MINISTER be pleased to state: 

(a) whether the spare capacity of 
Ordnance factories is being geared to 
produce Jonga jeeps for sale in the civilian 
market; 

(b) if so, the estimated number of 
Jonga jeeps being produced every month; 
and 

(c) the procedure being followed for 
their sale in the civilian market? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) to (c). The spare 
capacity of Vehicle Factory, Jabalpur is 
proposed to be utilised for production of 
Jonga jeeps for the civilian market. The 
prototypes are under development. The 
procedure for sale etc. are yet to be finalised. 

Godavari Fertilizer and Chemicals Ltd. 

590. SHRI BOLLA BULLI 
RAMAIAH : Will the Minister of CHEMICALS 
AND FERTILIZERS be pleased to state: 

(a) whether 60% equity of Godavari 
Fertilizers and Chemicals Limited (GFCL) 
has been eroded by losses and its promoters 
have drawn up a comprehensive rehabiliation 
package; 



451 Written Answers JULY 27,1994 Written Answers 452 

(b) if so, the facts thereof; and 

(c) the details of the rehabilitation 
package as worked out by its promoters? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a) to (c). As perthe information 
supplied by MIs Godavari Fertilizers & 
Chemicals Ltd. (GFCL), 53.5% of the equity 
of the company has peen eroded by losses 
as on 31st March. 1994. 

The rehabilitation package worked 
out by the company comprises the following 
elements :-

(i) Interest free sales tax loan of 
Rs. 20 crores form 
Government of Andhra 
Pradesh. 

(ii) Interest free loan of Rs. 20 
crores form Indian Farmers 
Fertilizer Coop. Limited 
(IFFCO). 

(iii) 

(iv) 

(v) 

(vi) 

Conversion into equity of 50% 
of outstanding loans of financial 
institutions/commercial banks 
as on 31st March 1994. 

Waiver of the overdue interest 
on 31.3.94 by finanCial 
institutions/commercial banks. 

Interest holiday for 3 years from 
1994-95. 

Reduction in the rate of interest 

(vii) 

to 10% for the succeeding 
years. 

Provision of working capital a 
consortium of commercial 
banks at the minimum rate of 
lending, i.e .. at the floor rate of 
15% 

Cases Against Chief Executives 

591. SHRI V. SREENIVASA 
PRASAD: 

SHRI TARA SINGH: 

Will the PRIME MINISTER be 
pleased to state : 

(a) the details of cases registered by 
C. B.I. againstthe Chief Executives of Central 
Public Sector Undertakings during the last~ 
six months; 

(b) the details of the charges framed 
in each case; and 

(c) the stage at whi.ch the 
investigations stand at present in each case? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS 
(SHRIMATI MARGARET ALVA): (a) During 
the last six months, four cases have been 
registered by the CSI against ex-chief 
Executives of the following Central Public 
Sector Undertakings: 

1. 

2. 

Ex. Managing Director, 
National Consume4 
Cooperative Federation. 

Chairman-cum-Managing 
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3. 

4. 

Director (Retd.) Hindustan 
Photo Films Limited. 

ex. Chairman and Managing 
Director of Vijaya Bank. 

Ex. Chairman and Managing 
Director, Rashtiya Chemicals 
& Fertilizers. Bombay. 

(b) and (c). All cases are at the inilidl 
stage 01 investigation. After the receipt of the 
investigation report, the concerned 
administrative ministries will take necessary 
action. 

[Transiationj 

Development Work in Gujarat 

.! 
'592. SHRI N.J. RATHVA: Will the 

Ministerot PLANNING AND PROGRAMME 
IMPLEMENTATION be !)+eased to state: 

(a) the details of the Cetrally assisted 
development work going on in Gujarat. 
especially in the tribal districts, along with the 
funds allocated for each rural development 
programme under implementation during the 
last three years; 

(b) the details of funds sou gilt by tt;:) 
Government of Gujarat and the funds 
sanctioned by the Union Government and 
the amount spent on these programmes: 

(c) the details of beneficiaries ofthese 
schemes; 

(d) whether all the development work 

has been reviewed: and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) and (b). Details 
regarding tribal development schemes being 
implemented in Gujarat are given in 
Statement I enclosed. Statement II. gives 
the details regarding rural development 
programmes under imolementation in 
Gujarat. Funds are allocated for these 
programmes based on the draft proposals 
submitted by the State Government. 

(c) The beneficiaries of these 
schemes are the rural, backward and tribal 
population of the State. Details of 
beneficiaries under Rural Development 
Programme are provided in Statement II 
Inclosed. 

(d) These development works are 
under constant review by the State 
Government, the Planning Commission and 
the concerned Central Ministries. 

(e) Various evaluation studies 
conc\:cted have shown that IRDP has had a 
positive impact on income of beneficiaries 
and the back of the benefits have gone to the 
SGs and STs. A quick study by PEO on JRY 
has shown that the share of SCs/STs in 
employment generation was more than 50% 
and 89% of the selected beneficiaries 
described the assets created under JRY as 
useful. However, adequate allocation was 
not given for maintenance of assets. 
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[English] 

Shortcomings of NRY 

593. SHRI PHOOL CHAND 
VERMA: 

SHRIMATI SHEELA 
GAUTAM: 

SHRIMATI BHAVNA 
CHIKHLlA: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether implementation of the 
Nehru Rozgar Yojana suffers from several 
shortcomings as per draft review received by 
the Government; 

(b) if so, the main findings of the 
review so made; 

(c) the reaction of the Government 
thereto; and 

(d) the steps takenlbeing taken to 
make it more purposeful? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI 
P.K. THUNGON): (a) Yes, Sir. 

(b) to (d). A gist of main findings of the 
review, Government's reaction thereof; & 
steps taken to make the Nehru Rozgar Yojana 
more purposeful are given in the enclosed 
Statement. 

STATEMENT 

Sumrary of Main Queries/ 
Observations made in the final Review on 
Implementation of Nehru Rozgar Yojana and 
the Reaction of the Government thereto. 

Observation 

1. The target of one million 
Beneficiaries per year not expected to make 
any significant impact/dent on the problem of 
urban poor. 

Reaction of the Government 

The target was fixed keeping in view 
the allocation of funds from year to your. 
there has been gradual decline in the 
allocation of funds for the Yojana and it 
would be difficult to maintain the tampo of 
implementation. Reduction in the allocation 
of funds leads to availability of only sub-
critical amounts at the level of Urban Local 
Bodies thereby serving as disincentive. To 
combat the urban poverty on accelerated 
basis. 

Observation 

2. Shortfall in the Achievement. 

Reaction of the Govemment 

The shortfall in achivenment of targets 
is only under the Scheme of Housing & 
shelter UpgradaUon (SHASU). The shortfall 
under this componet is mainly due to the 
reluctance on the part of the beneficiaries to 
go in far loans for shelter upgradation as this 
is not an income-generating activity and of 
the State Governments to give government 
guarantees for loans. 

Observation 

3. Non release of Central Share 
of funds on the basis of urban population and ~ 

incidence of urban poverty and some States 
getting less than their due, while others got 
funds in excess of what they were entitled to. 
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Reaction of the Government 

Funds amougst the States/UTs were 
strictly allocated on the basis of urban 
population and incidence of poverty according 
to the accepted methodalogy. Minimum floor 
levels were also adopted to avoid sub-critical 
amounts. But at the time of releasing the first 
instalment of funds, performance as revealed 
the utilisation certificates/progress reports/ 
expenditure reported was also kept in view. 
The allocation were moderated due to non-
performance and funds we diverted to the 
better performing States/UTs. Hence te 
variation from allocation initially intimated 
and also from the incidence of poverty criteria. 

Observation 

4. Non-utilisation of funds by 
States/UTs during 1989-90. 

Reaction of the Government 

The NRY was launched in 
October,1989 and funds for 1989-90 were 
released in November 1989 and March, 1990. 
The guidelines were issued in November. 
1989 and the recast guidelines were issued 
In March. 1990. Since the Scheme of Urban 
Micro Enterprises (SUME) was to be 
implemented through Banks, the RBI issued 
necessary guidelines to the Scheduled! 
Commercial Banks in June, 1990 only. The 
guidelines become available to the 
implementing agencies in StatesiUTs only in 
September, 1990 or even later in some cases. 
The Yojana may thus actually be deemed to 
have essentially started in the last quarter of 
1990-91. 

Similary, the Scheme of Housing & 
Sheleter Upgradation was to be implemented 
through HUDCO, SlatesiUTs were reguired 
to nominate Single Nodal Agency for 
implementation of this particular scheme. 

HUDCO was to sanction susbsidy funds on 
a project toproject basis. It necessarily took 
some time for the State/UTs to nominate the 
State Nodal Agency for the purpose of 
obtaining loan from HUDCO and the State 
Nodal Agencies to formulate the Schemes 
for submission to HUDCO. 

Observation 

5. Partial utilisation of funds by 
majority of the States in the subsequent 
years. 

Reaction of the Government 

It took some time for the States/UTs 
to set up organisational structures for 
implementation of the Yojana as also to gear 
up the machinery. There were initial 
bottlenecks in the implementation of the 
Yojana, but the Yojana has since gauned 
momentum and the tempo of implementation 
has since increased, barring a few small 
States. All-out efforts have been made to 
impress upon the non-performing and slow 
performing States the 

Observation 

6. Delay in release of State 
Shares. 

Reaction of the Government 

Some States did not provide the 
required State Share for the NRY in the 
shortfalls in theirshares. Several StateslUTs 
have since done the needful and others are 
in the process of making up the shortfall. 

Observation 

7. Delay in processing of local 
applications under the scheme of Micro 
Enterprises. 
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Reaction of the Govemment 

Most 01 the StatesJUTs have been 
complaining about the abnormal delay in 
processing of loan applications by the Banks. 
At our instance, the RBI has more than once 
issued instructions to the banks to dispose of 
the applications in a time-bound manner and 
within 15 days of their receipt. Despite these 
clear instructions by RBI, the banks have 
been considerably delaying the processing 
of loan applications. On receipt of any specific 
reference from the States/UTs regarding 
abnormal delays, the matter is taken up with 
RBI, who in tum. relerthemattertothe Lead 
Bank and the applications are then disposed 
off quickly. 

Observation 

8. 
overed. 

Special target group not fully 

Reaction of the Government 

Guidelines provide that "it is expected 
that broadly 30% of the beneficiaries under 
the Schemes of Micro Enterprises and 
Housing & Shelter Upgradation would be 
women Clnd that with a view to ensuring 
adequate representation for Schemduled 
castes and Scheduled Tribes in the 
programme, funds proportionate to their 
share in the urban population should be 
earmarked for beneficiaries belonging to 
these social segments."ln the event of these 
funds not being utilised for this categoryl 
segments, they can be used for the general 
category with the apporval 01 the District 
NAY Committee. 

Observation 

9. M~,,-ulilisa~on of subsidy in 
some cases. 

Reaction of the Government 

The draft report has not give any 
specific instances of mis-utilisation of subsidy 
by the beneficiaries. Hence no -in this 
regard. 

Observation 

10. Subsidy-loan ratio not 
maintained in some cases. 

Reaction of the Government 

It is observed that the banks are not 
sanctioning and releasing the loan amounts 
in many cases as per guidelines of NRY. In 
most of the cases. the loan sanctioned is less 
then the amount provided for under the 
Scheme. The RBI has been addressed in 
this regard. 

Observation 

11. Employment of private 
contractors/agencies under the Scheme of 
Wage Employment. 

Reaction of the Govemment 

The guidelines do not permit the 
engagement of contractors and the works 
are to be executed departmentally with a 
view to eliminating the contractors. However, 
petty' contractors, who, themselves belong 
to the category of urban poor can be given 
supervision charges with the approval of 
Urban Local Body. All States are being 
reminded from time to time to refrain from the 
deployment of contractors in the execution 
of NAY schemes. 

Observation 

12. Material Labour Ration not 
maintained under the Scheme of Urban Wage 
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Emploment. 

Reaction of the Government 

The material: labour ration of 60:40 
for Urban Wage Employment Scheme to be 
maintaired on an average at the discrict 
level. The draft review does not indicate the 
names of the States where this material 
labour ratio was not maintained one at what 
level. 

Observation 

13. Records of assets created not 
being maintained by some States under the 
Scheme of Urban Wage Employment. 

Reaction of the Government 

The drait review does not indicate the 
names of the States. 

Observation 

The Scheme of Urban Wage 
Employment implemented in Cities with 
population more than one lakh. 

Reaction of the Government 

The guidelines provide for 
implementation of the Scheme of Urban 
Wage Emp!oyment in Cities with populatiojn 
less than one lakh, with the exception of NE 
Hill States and Sikkim, provided where any 
specific. State is of the view that such 
applicatior. will neither lead to enhanced 
migration from rural areas nor would It reduce 
the pace of evelopment in towns with a 
population of less than one lakh. 

Observation 

15. Implementation of the 
Housing & Shelter Upgradation in towns with 

less than one lakh population. 

Reaction of the Government 

The Scheme is applicable in all urban 
settlements with population between one 
lakh and 20 lakhs with the exception of NE 
Hill States and Sikkim and similar towns in 
the hill districts of other States (as defined by 
the Planning Commission) and newly 
industrialising townships. However. the 
Ministry considers the request from States 
on a case to case basis for permitting them 
the implementation of this component in 
cities with population below one lakh. 
Recently this Ministry has given permission 
for taking up 22 towns in Andhra Pradesh 
and 7 towns in West Bengal. 

Observation 

16. State level Monitoring Units 
not set-up. 

Reaction of the mention that State 
Level Monitoring Committees have been set-
up only in 10 States. However. according to 
the information available in the Ministry. all 
States/UTs implementing NRY have since 
set up monitoring agencies. 

Non- allotment of DDA Flats. 

594. SHRI MANJA Y LAL : 
SHRI RAM PRASAD SINGH: 

Wi'l the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether a large number of DDA 
Aats were lying vacant pending allotment for 
the last 13 years as reported in 'Hindustan 
TlI1les' dated June 26. 1994; and 

(b) if so, the reasons thereof and the 
action taken in this regard? 
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THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL) : (a) The DDA has reported that 
allotment of flats is a continuous process and 
flats are allotted to registrants soon after they 
are completed. Some flats are surrendered 
by the alottees on account of not liking the 
location or inability to pay. In some cases 
flats are cancelled by DDA for non-
compliance of the terms and conditions of 
allotment. The surrendered/cancelled flats 
are re-allotted to further registrants of the 
waiting list. At a given point of time, those 
flats which have been cancelled/surrendered 
or where the process of payment by the 
allottees is under way are vacent. Further, 
sometimes flats are vacant on account of 
non provision of electricity as scheduled by 
DESU. In such cases, the matter is resolved 
by effective lias ion and monitoring. 

(b) Question does not arise in view of 
the reply to 'a' above. 

[ Translation] 

Insustrial Corporations in Bihar 

595. SHRI LALIT ORAON: Will the 
PRIME MINISTER be plesed to state: 

(a) the details of the Corporations in 
Biharwhich was under the control of Ministry 
of Industry; 

(b) the funds allocated by the 
Government to these Corporations as on 
March 31 ,1994, separtely; 

(c) tthe names of corporations which 
are incurring losses and making profits; and 

(d) the total profitlloss incurred by 
these Corporations till date, separately? 

THE MINISTER OF STATE IN THE 

MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI) : (a) Following 
Central Public Sector Undertakings under 
the administrative Control of this Department 
are located in Bihar :-

i) Heavy Engineering 
Corporation Ltd. 

ii) Bharat Wagon & Engineering 
Company Ltd. 

iii) Gulfurbari Refractory Unit, a 
unit of Burn Standard 
Company Ltd .• Culcutta. 

(b) Bharat Wagon Engineering 
Corporation Limited 

The Company has so far received 
Rs. 721 lakhs as plan and non-plan Ions 
besides Rs. 764.50 lakhs eqUity. Out of this 
Rs. 409 lakhs has since been repaid to 
Govenemtn and Rs. 312 lakhs is yet to be 
repaid. 

Heavy Engineering Corporation Ltd. 

Rs. 259 crores as plan and non-plan 
loans, Equity is Rs. 286 crores Gulfurbari 
Unit of Bum Standard Company Ltd. 

Rs. 1849.451akhs as plan and non-
plan fund. 

(c) Except Bharat Wagon & 
Engineering Company Ltd.. all other 
undertakings/Units are incurring losses. 

(d) Bharat Wagon &Engineering 
Company Ltd. 

The cumulative profit is Rs. 4.98 
crores. 
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Gulfurbari Unit 

Net lass of Rs. 27.04 crores. 

Heavy Engineering Corporation Ltd. 

Accumulated loss is Rs. 689 crores. 

[English] 

benefit of excise duty concessions. 

Housing Facilities to Newspaper 
Employees 

597. DR. AMRITLAL KALIDAS 
PATEL: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Government propose 
Excise Duty Concessions to provide housing facilities to newspaper 

employees in Gujarat; 
596. SHRIMOHANRAWALE:WiII 

the Minister of CHEMICALS AND (b) if so, the details thereof; and 
FERTILIZERS be pleased to state: 

(a) whether industries like drugs, 
cosmetics and man-made fibre have failed 
to pass on the excise duty concessions 
granted in the Union Budget, 1993-94 to the 
consumers; 

(b) if so, the facts thecof and the 
reasons therefor; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO) : (a) to (c). Prices of drug 
formulations based on scheduled bulk 
covered by the Drugs Prices Control order, 
1987 were revised taking into account the 
effective rate of excise duty for the year 
1993-94. Duty concessions granted on 
synthetic fibres (non-texturised) were passed 
on to the consumers. As far as cosmetics 
were concerned. the concerned industry 
associations were asked to pass on the 

(c) if not, the reasons therefor? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL) : (a) to (c). housing being a State 
subject. specific housing schemes for 
different target groups are formulated and 
implemented by State Govemments out of 
theirplan resources. Newspaperemployees 
may form co-operative housing societies, 
secure land from the State Govemments 
and seek construction loan under existing 
schemes from Housing Finance Institutions. 

:revamping of old and Alling Fertilizer 
Units 

598. PROF. UMMAREDDY 
VENKA TESWARLU: 

SHRI SANAT KUMAR 
MANDAL: 

SHRI SANDI PAN 
BHAGWAN THORAT: 

Will the MinisterofCHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) whether the Union Government 
have a proposal to revamp the old and ailaing 
fertilizer units in the public sector; 
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(b) whether an expert group has 
submitted detailed proposals to make these 
units viable; 

(c) if so, the details thereof and the 
role envisaged therein for provate sector; 
and 

(d) whether this package will cover all 
the fertilizer units and if not. the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTERY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a) to (d). The Boardforlndistrial 
and Financial Reconstruction (BIFR) has 
declared two fertilizer producing public sector 
undertakings, namely, FertilizerCorporation 
of India lid. (FCI) & Hindustan fertilizer 
Corporalion Umited (HFC) as sick companies 
under the provisions of the sick Industrial 
Companies (Special Provisions) Act, 1985. 
The BIFA has appointed Industrial Credit 
and Investment Corporation of India Limited 
(ICICI) as the Operating Agency to prepare 
rehabilitation package in respect of these 
companies. Any decision on the revival 01 
these companies, including the role of private 
sector in their revival, would depend upon 
the outcome of the proceedings pending 
before the BIFA, which is a quasi-judicial 
authority. 

Loan for Housing Schemes 

599. SHRI S.B. SIDNAL: Will the Minister 
of URBAN DEVELOPMENT be pleased to 
state: 

(a) whether the Housing and Urban 
Development Corporation (HUDCO) has 
fixed any targetto sanction loans for housing 
schemes of States during the current financial 
year; 

(b) if so, the total amount earmarked for 
the schemes for the economically weaker 
sections and low-income groups; 

(c) whetherHUDCO has since provided 
loans to some Slale; and 

(d) if so, the details thereof, State-wise? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL): (a) and (b). HUDCO has fixed a loan 
sanclion target of As. 770 crores for various 
housing schemes during 1994-95, out of 
which As. 423.50 crores *55% of total loan 
sanc~ion target) is earmarked for schemes 
for the benefit of the economically weaker 
section and the low income categories. 

(c) and (d) . Againstthe target mentioned 
above, a::; on 30.6.1994, HUDCO ha 
'>anctioned a loan amount of As. 150.56 
crores for various housing projects in urban 
and rural areas, the details of which are 
given in the statement attached. 
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Sale of Maruti Vehicles 

600. DR. VASANT NIWRUTTI 
PAWAR : Will the PRIME MINISTER be 
pleased to state: 

(a) whether there is any fall in sale of 
Maruti vehicles in domestic/export markets 
during 1993-94 vis-a-vis 1992-93; 

(b) the anticipated fall in foreign 
exchange eaming as a rusult thereof; and 

(c) the reasons for decline in demand 
for Maruti Vehicles? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 
(DEPARTMENTRY OF INDUSTRIES 
DEVELOPMENT AND DEPARTMENT OF 

tHEAVY INDUSTRY) (SHRIMATI KRISHNA 
SAHI) (a) No, Sir. 

(b) and (c). Do not arise. 

Hindustan Machine Tools Limited 

601. SHRI R. SURENDER REDDY 
: Will the PRIME MINISTER be pleased to 
state: 

(a) the measures taken by the 
Government in recent months to improve the 
performance of the various units of the 
Hindustan Machine Tools Limited (HMT); 

(b) whether the Government have 
appointed some Committees in this regard; 

(c) if so, the details thereof; 

(d) the recmmendations made by 
~these Committee; 

(e) whether HMT has any planl 
proposal for entering into joint vertures with 

foreign companies in the field of export 
promotion and marketing; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) HMT has 
reorganised itself into five business groups 
and has taken steps to increses sales, reduce 
inventories, sundry debtors and overhead 
expenditure. Govenment has also allowed 
HMT, in prinCiple, to explore the possibilities 
to convert its invividual business groups into 
joint venture companies with Intemational 
partners. 

(b) to (d). The deails of the 
recommendations of the two committees 
constiutted by the Deptt. of Heavy Industry 
with regard to HMT are as follows :-

1. Ramanuiam Committee 

A Committee headed by shri K. 
Ramanujam was constituted on 28th January, 
1984 to assess the business practices being 
followed by the HMT in the previous years 
and their financial propriety. The Committee 
has submitted its report on 26.4.94 The 
committee has reported that the primary 
fault of the Company has been the adoption 
ofthe practice of Goods held in Trust (GHIT) 
sales and its failure to moderate the 
production to the emerging market situation. 
The committee has recommerdedthat priority 
attention should be given to the challenge of 
the emerging competitive conditions: 

II. Menon Commfftoe 

A fact finding Committee headed by 
Shri PKJ. Menon was constituted on 14.2.94 
to assese the working of HMTwatch factory 
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, Tumkur. The Committee has submmitted AND DEPART\4ENT OF OCEAN 
its report on 15.4.94. The main DEVELOPMENT (SHRI EDUAR~O 

recommendations of the committee are that FALEIRO): (a) Yes, Sir. 
HMT should economise and rationalise its 
operations, streamline the purchase 
procedures, increase emphasis on quality 
and marketing techniques, improve security 
checks and phase but uneconomic unite. 

(e) and (f). i) Gc'.'ernment has 
approved HMT's proposal to set up a joint 
venture company with MIs. SUDMO 
SCHLEICHER, Germany for process 
engineering and marketing services for 
automated food proce8Sing lines. 

ii) HMT is also proposing to set up 
another JV Co. in association with MIs 
Clearing for process engineering and 
Marketing services for metal forming 
machinery, etc. This proposal is under 
consideration of Govemment. 

Adoption of Village by IFFCO 

602. SHRI SOBHANADRESWARA 
RAO VADDE : Will the Minister of 
CHMEICALSAND FERTlUZERS be pleased 
to state: 

(a) whether the Indian Farmers 
FertilizersCb .. (IFFCO) has adopted Vangara 
Villagge in Kareemnagar district in Andhra 
Pradesh; 

(b) if so, the reasons therefor; and 

(c) the activities proposed to be taken 
up in the village ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECT~ICS 

(b) The village has been adopted as 
part of the agricultural extension activity under 
which Indian Farmers FertiJizerCooperative 
LId. (IFFCO) has adopted more than 2000 
villages so far all over the country. 

IFFCO proposes to take up crop 
demostrations for promoting efficients 
fertilizer use. 

Roci(et firing by Pakistan 

603. SHRI V. SREENIVASA 
PRASAD: 

SHRIMATI SAROJ DUBEY: 
SHRI TARA SINGH: 

Will the PRIME MINISTER be 
pleased to state: 

(a) whether the attention of the 
Government has been drawn to a newsitem 
captioned ·Pak troops fire 6 rockets into 
India" appeared in the 'Statesman' dated 
July 4, 1994; 

(b) if so, the facts thereof; 

(c) the loss of life and property caused 
as a result thereof; and 

(d) the precautionary steps the 
Govemment have taken in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PRALIAMANTARY AFFAIRS (SHRI 
MALUKAAJUN):(a)and(b).Pakistanit~ 

have been resorting to firing of rockets from 
across the Une of Control (LC) in the recent 
past. On 02 July, 1994 Pakistani troops had 
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f~d two rockets each in Naushahra and 
Krishnaghati Sectors. 

(c) There was no loss to life and 
property due to the aforesaid rocket firings. 

(d) Adequate measures are being 
taken by the security Forces on ground to 
meet such situations. 

Foreign Collaboration Proposals 

6~. SHRI PHOOL CHAND 
VERMA : Will the PRIME MINISTER be 
pleased to state: 

(a) the details of foreign collaboration 
proposals in the consumer goods sector 
approved by the Govemment during 1991-
9f. 1992-93 and 1993-94 including the 
description of items and the names of foreign 
collaborator and the Indian company; and 

(b) the total value of these proposals 
approved during the above period. sector-
wise and state-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNASAHI): (a) statement 
I showing sector-wise details of foreign 
investment proposals approved during 1991. 

1992. 1993and 1994(uptoJune)isattached. 
The details of the individual proposals 
approved. namely name of the Indian 
company. name of the foreign collaborator 
and the country to which it belongs, item of 
manufacture in each proposal are published 
by the Indian Investment Centre as a 
supplement to their monthly Newsletter. 
Copies of the Newsletter are regularly 
supplied to the Parliament Library. 

(b) The total Value of foreign 
investment approved are given below : 

Year 

1991 

1992 

1993 

1994 
(uptoJune) 

Amount of foreign investment 
approved 

(Rs. in crores) 

534.11 

3887.54 

8859.33 

2454.71 

Sector-Wise break up of the foreign 
investment approved is given in the 
Statement attached at Statement I. State-
Wise break up offoreign investment approved 
. between April, 93 and March, 1994 is given 
is the attached Statement II. State-Wise 
foreign collaboration data prior to 1993 was 
not maintained. 
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[Translation] 

Rural Development programmes 

605. PROF.RASASINGHRAWAT 
: Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have 
reviwed the Rural Development Programmes 
recently; 

(b) if so, the details thereof; 

(c) the funds allocated for various 
Rural Development Programmes for 1993-
94 and 1994-95, State-wise and 
Programmers-wise; 

(d) the reget fixed separately during 
the above period, State-wise and 
Programme-Wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 

DEVELOPMENT) (SHRI UTTAMBHAI 
HARJIBHAI PATEL): (a) and (b). The major 
rural Development programmes being 
implemented by the Central Govermnet are 
- (i) Jawahar Rozgar Yojana (JRY) (ii) 
Integrated Rural Development Programme 
(IRDP), and (iii) Accelerated Rural Water 
Supply Programme (ARWSP), These 
programmes are periodically reviewed to 
effect improvement is their implementation. 
The mechanism adopted to review these 
programmes in through - (i) periodical 
progress reports/returns; (ii) financial returns! 
audit reports; (iii) intensive field inspection; 
and (iv) review by committees/senier officers, 
Besides, Ministry of Rural Development has 
also introduced" Area Officers" scheme which 
aims to menitor major programmes with 
special reference to quality, timeliness and 
proper achievement of physical and financial 
targets. 

(c) and (d). The funds allocated and 
target fixed for the above Rural Development 
programmes forthe years 1993-94 and 1994-
95, state-wise, are given in Statements I,ll .111 
and IV. 
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[English] 

Development of S&M Towns 

606. SHRI S.B. SIDNAL: 
SHRI LALIT ORAON: 
SHRI KHELAN RAM 

JANDGE: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether small and medium towns 
has been identified under the integrated 
Development of Small and Medium Towns; 

(b) If so, the details thereof, State-wise; 
and 

(c) the amount allotted fnr the purpose, 
town-wise and State-wise? 

THE MINISTER OF URBAN 

DEVELOPMENT (SHRIMATI SHEILA 
KAUL): (a) and (b). Yes, Sir. Small and 
Medium towns have been identified by State 
Govemment for development under the 
Scheme of Integrated Development of Small 
and Medium Towns (IDSMT) on priority. 
State-wise number of priority towns identified 
is in the attached statement. 

(c)Asumof Rs. 145.00crores is located 
as Central Assistance under the IDSMT 
Scheme during the Eighth Plan. Since the 
central assistance provided is in the from of 
a Loan and not grant and releases are 
dependent on project reports from State 
Govemmentsconforming to IDSMT Scheme 
guidelines town-wise/state-wise allocations 
are not made. Central assistance released in 
a year depends 0 budgetary availability and 
the receipt of project reports fulfilling 
according to the scheme guidelines. 



527 Written AnswetS JULY 27, 1994 Written AnswetS 528 

~c: 
~.l!! ::>,Cl a'S "- (I') U'l C\I U'l ex) ... IQ .eO) 

~ lii~ "( .Q-S ..... 
Cl § 
i!: c: 
IQ ~ 
III ,." 

i!: .ll! c: 
CD 

~ 
t-

§ 
a 
fil 
it l-i=: ::l!l 
GJ (/) 

9 9 ... 
(/) -8 
~ c: 

:::J 

~ 
b 
CD ;;:: 

ll. :;:: 
0 c: (I') C\I "- a (I') 

~ 
U'l a ex) en "- a 

I- ffi 
(I') "¢ C\I C\I 

~ (/) 

~ ~ 
~ .8 
~ <: a 
~ )... "t:: 

I-
~ CI) it 

0 .... g: 0 

~ ll. 
0 .... 
~ 
-.I 
III 
(/). 

~ 
>-a: 
~ .c: .c: ... fI) "E it .c: II> rn 

fI) "0 II> .c: It .._: Q) !!! "0 III 

i "0 Q. ~ til 
t--: I!! tii 

Q. ~ as 
~ Q. .c: as tii 0(1 i Q ~ e 0 E ! c: .c: :::l 

~ 
.c: as as tv ~ lil E iii !'Q 
"0 c: as III i E e c: 2 ~ .c: (5 g ~ 

E 
~ 

Q) 
c( c( m :f ..., ~ 

t--: 
~ 
(/) 

~ ,..:. N c.; ..; an to ,..: cxi 0; 0 .... as ,... 



529 Written Answers SRAVANA 5.1916 (SAKA) 

It) o 

.r:: 
III 

._: Q) 
"0 !!! ~ e .E a.. "0 c:; 

.l!l III ~ 
... c:; III 

!Il >- :::J .!! .D .r:: E Co 7ii CI) .r:: '2 III .!1 RI ~ "0 .r. Cl c:; 
RI ~ RI RI ::I 'iii' 
~ ~ z a.. a: en 

~ M M • u:i flO eli ~ iJS .... .... 

:::J 
"'0 
III z 
'E 
{!!. 

..: 
C\I 

Written Answers 

.r:: 
III 
III 
"'0 

e !!! a.. 
::I ... 
Co ~ ·c 
I- :::> 

8i gl 

It) 
C\I 

(ij 
Cl c:; 
CD 
ID 
7ii 
II) 

~ 

:; 

530 

~ 
(i) 
.r:: 
.!.2 
"0 
C 
0 a.. 

Iri 
C\I 



531 Written AnswelS JULY27,1994 Written AnswelS 532 

Army Literacy Plan IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN· 

607. DR. KRUPASINDHU SHOI : THE DEPARTMENT OF ELECTRONICS 
Will the PRIME MINISTER be pleased to AND DEPARTMENT OF OCEAN 
~~e: DEVELOPMENT (SHRI EDUARDO 

(a) whether the Government have a 
proposal to have cent per cent literacy in 
Army; 

(b) whether a fresh total Army Literacy 
Plan has recently been introduced; 

(c) if so, the details thereof; 

(d) the steps proposed to be taken to 
achieve the above objective? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN) : (a) Cent per cent literacy 
already exists in the Army. 

(b) to (d). Do not arise 

Naphtha Based Fertilizers Units 

608. PROF. UMMAREDDY 
VENKATESWARLU : Will the Minister of 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether the Govemment propose 
to set-up new naphtha based fertilizer units 
in the country; 

(b) if so, the details thereof; and 

FALEIRO) : (a) to (c). Mis. Fertilizer and 
Chemicals Travancore Ltd. (FACT) has 
taken up a project for setting up a Naphtha-
based 900 tonnes per day Ammonia plant at 
Udyogamandal in Cochin at an estimated 
cost of Rs. 618.43 crores. The project is for 
replacing the existing old ammonia plants 
and also to substitute the imported ammonia. 
The project is scheduled to be commissioned 
in March, 1997. 

Mis. Nagarjuna Fertilizers and 
Chemicals Ltd. (NFCL) has plans to double 
the capacity of its existing Ammonia-Urea 
plant at Karinada based on Naphtha as 
feedstock with option to switch overto gas as 
and when it becomes available. 

[ TranslatIOn] 

Water Testing Laboratories 

609. DR. SAKSHIJI : Will the 
PRIME MINISTER be pleased to state: 

(a) the number of water testing 
laboratories functioning to provide safe 
drinking water in the coulltry State-wise and 
location-wise, particularly in Madhya 
Pradesh; 

(b) whether the Government propose 
to set up some more such laboratories in the 
cOl.!ntry during the Eighth Five year Plan; and 

(c) the expected date of (e) if so, the details thereof State-
commissioning of such plants? wise and location-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 

~ 
THE MINISTER OF STATE IN THE 

MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAl. 
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DEVELOPMENT) (SHRI UTTAMBHAI 
HARJIBHAI PATEL) : (a) A statement is 
attached. 

(b) to (c). During VIII five year plan. it 
is proposed to set up one laboratory in each 
district of the country. 
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Integrated Rural Energy Programme in 
Madhya Pradesh 

610. SHRI DAnA MEGHE: Will the 
PRIME MINISTER be pleased to state: 

(a) the achievements made under 
Integrated Rural Energy Programme (IREP) 
State-wise and particularly in Madhya 
Pradesh and Maharashtra during each of the 
last three years;and 

(b) the amount utilised in this regard 
during the above period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRIHNAKUMAR): 
(a) Integrated Rural Energy Programme 
(lRREP) has been taken up in a total number 
of 266, 352 and 452 blocks during 1991-92, 
1992-93 and 1993-94 respectively in all 
States and UTs. State-wise details of block 
covered are given in the attached statement. 

In Madhya Pradesh and Maharashtra 
number of blocks taken during last three 
years is as follows:-

Madhya Pradesh Maharashtra 

1991-92 21 

1992-93 29 

1993-94 37 

(b ) Total amount eleased under centrally 
sponsored IREP scheme during 1991-92, 
1992-93 and 1993-94 to all StatesJUTs is Rs. 
4.08 crores. As. 6.90 crores and As. 7.29 
crores. 

17 

17 

27 

For the States of Madhya Pradesh and 
Maharahtra, the amount released during 
these years is as follows:-

Amount (in lakhs) 

Madhya Pradesh Maharashtra 

1991-92 30.05 16.52 

1992-9~ 36.41 20.05 

1993-94 35.70 20.05 
\ 
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[Eng/ish] 

Hassan-Manalore Railway L~ne 

611. SHRI H.D. DEVEGOWDA : 
Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state whether the Planning 
Commission has cleared proposal for the 
corversion of the Hassan-Mangalore 
(Kamatakal meterg::lUge Railway-line to 
Broadgauge? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION: (SHRI 
GIRIDHAR GOMANGOl : The Minister of 
Railway's proposal for conversion of Hassan-
Mangalore Meter guage Railway Line to 
Broad Guage in under examination in the 

• ?lanningCommission. 

Use of Nuisance Weed 

612. MAJ. GEN. (RETD.) 
BHUWANCHANDRAKHANDURI : Will the 
PRIME MINISTEP be pleased to state: 

(a) whether the National 
Environmental Engineering Reserach 
Institute (NEERI) has developed a method of 
turning the nuisance weed, water hyacinth 
into aviation fuel; 

(b) whether the Government have 
taken any action 10 follow-up this research 
work, so as to get rid of the Nuisance weed 
in a useful manner; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINiSTER OF STATE IN THE 

DEPARTMENT OF ATOMIC ENERGY AND 
DEPARTMENTOF SPACE AND MINISTER 
OF STATE IN THE MINISTRY OF SCIENCE 
AND TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI) : (a) Yes, Sir. A technology 
for the production of 2-3 Bulanediol from 
water hyacinth has been developed by NEERI 
on laboratory scale. 

(b) to (d). Economic viability of the 
technology is being assessed through 
extensive trials before taking up its large 
scale applications. 

Insurgency in N-Eastern States by Pak 
"Agents 

613. SHRI PARASRA.'1 
BHARDWAJ: 

SHRI MANIKRAO HODl YA 
GAVIT: 

Will the PRIME MINISTER be 
pleased to state; 

(a) whetrer the Indian Army 
intelligence has recently unearthed a fresh 
evidence of Pakistani involvement in the 
continuing insurgency activities in the North-
Eastern State; 

(b) whether the Pak authorities hay 
made available a sum of 1.7 miliic, J 
dollars to these insurgents to buy arms fro[T 
South East Asia; 

(c) if so, the details thereof; and 

(d) the. remedial steps taken by the 
Indian Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISiRY OF DEFENCE AND MINISiER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) to (c). There are reports 
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regarding Pakistan lSI's involvement in 
providing assistance to various insurgent 
groups in the North-Eastem States. It would 
not be in the national interest to divulge 
details thereof. 

(d) Some of the Steps taken by the 
Govemment are: 

(i) 

'll) 

(iii) 

(IV) 

Certain insurgent groups 
operating in Nagaland, 
ManipurandAssam have been 
"banned" and notified as 
"unlawful associations· under 
the Unlawful Activities 
(Prevention) Act, 1967. 

the affected areas have been 
declared as "disturbed areas" 
under the Armed Forces 
(Special Powers) Act, 1958. 

additional security forces have 
been inducted. 

State/District level 
Coordination Committees 
have been set up for sharing of 
information and effective 
coordination of counter 
insurgency operations. 

(v) some financial assistance for 
modemisation of State Police 
Forces has been extended. 

The situation is kept under constant 
watch and reviewed from time to time at 
appropriate levels. 

[Translation) 

IIissiIe Programme 

614. SHRI DATTATRAYA 
BANDARU: 

MAJ. GEN. (GETD.) BHUWAN 
CHANDRA KHANDURI: .; 

SHRI SATYA DEO SINGH: 
DR. RAMKRISHNA 

KUSMARIA: 
SHRI BALRAJ PASSI: 

Will the PRIME MINISTER be 
pleased to state: 

(a) whether some defence experts 
have expressed the views that India should 
develop the Missile Technology fully to 
counter any Missile attack by the 
neighbouring country; 

(b) if so, the policy proposed to be 
adopted by the Govemment in this regard; 
and 

(c) the details of the present status of 
'Prithvi' and 'Agni'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (S_HRI 
MALLIKARJUN) : (a) Based on the threat 
perception, Indian defence expert had 
identified four missiles for development 
namely PRITHVI, TRISHUL, AKASH and 
NAG. These missiles are bing progressed 
under the Integrated Guided Missile 
Development Programme (IGMDP). No 
defence expert has expressed any specific 
views recenUy for further development of 
missile technology. 

(b) The Govemment policy is to 
achieve progressive self-reliance in the field 
of guided missiles and related technologies. 

(c) PRITHVI surface-ta-surface 
missile is under User trial. Two flight trial of 
PRITHVI hevebeencarriedoutsuccessfuUy 
on 04 and 06 June, 1994 as a part of User 
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trial. With the third flighltrial on 19 February, 
·'994 of re-entry Technology Demonstrator 
AGNI, theAGNI project has been successfully 
completed. . 

[English] 

Mazogon Dock Umlted 

615. SHRI R. SURENDER REDDY 
: Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Mazagon Dock 
Limited (MDL) has not been receiving orders 
for ship- building from the Naval authorities 
and has also not been able to compete with 
foreign companies and secure export orders 
for ship-building for past few years; 

(b) if so, the reasons therefor and the 
. impact thereof on its capacity utilisation and 
. work force; 

(c) whether the authorities of MDL 
have recently sougth Prime Minister's 
intervention in the matter; and 

(d) if so, the steps proposed to be 
taken for full capacH'I utilisation of MDL? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN) : (a) to (d). The ships at 
MDL being In differentstagesof constructionl 
titmant, it is true that unutilised capacity 
exists in some stages, such as hull 
construction. Overall, the capacity utilisation 
is about seventy percent. Work on newships 
can commence of designs, their validation 
etc. MDL has also been seeking shipbuilding 
buaineesabroadbuthassofarnotaucceeded 
in wiMing order8 against the dumping prices 
offered by foreign shipyaJUs in thedepr88Sed 

, warship construction scenario. 

12.01 hra. 

RE: ACTION TAKEN REPORT ON THE 
RECOMMENDATIONS OF JOINT 

PARLIAMENTARY COMMITIEE ON 
IRREGULARITIES IN SECURITIES AND 

TRANSACTIONS - CONTO. 

[English] 

SEVERAL HON. MEMBERS: JPC 
is over. 

MR. SPEAKER: Atthis point oftime 
let us know what can be done in this matter. 
What the House can do ? 

SHRI JASWANT SINGi-I 
(CHITTORGARH): In arriving at what can bC 
done I have to submit to you what I submitted 
earlier that there are occoasion in the life O! 
an Assembly like this Parliament when you 
have to rise above procedures. The second 
suggestion I want,to submit and I recognise 
that you are bound by rules. 

MR. SPEAKER: This is a very delicate 
point. You have been saying that you to this 
thing and that thing. I know that there is a lot 
of discretionary power available to ,~;~ 
Speaker and if I use my discretionary pow.-:; 
according to your discretionary desire what 
will happen ? 

SHRI LAL K. ADVANI (GANDHI 
NAGAR): We are pressing on the 
Government. 

SHRI JASWANT SINGH : I am 
requesting the hon. Speaker to execise the 
vast reservoir of power that all of us have 
deposited with you. 

MR. SPEAKER: And the rules have 
done that. 
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SHRI JASWANT SINGH: And the of ordinary rules? 

r ,'Ies have also done that. But we are making 
d submission because after all you appointed 
thirty of us from both the sides. 

MR. SPEAKER: I did not. The House 
did. 

SHRI JASWANT SINGH :TheHouse 
did it. Rne. But you made th3 announcement. 
At the time of announcement, at the time of 
appointment of this Committee may I remind 
the hon. Prime Minister that he assured this 
very House, during the discussion that took 
place on the motion that was moved saying: 
I assure this House that no guilty shall go 
unpunished '. ror eighteen months, this 
C:'Jn'11ittee has laboured very hard. The 
:.;c , "'it,;, of voice of the Committee is the 
L .(.;.;.1. of its findings. It is the Lowest Common 
;:}enominator of what we could find as the 
wrong doings. It is not the H.C.F. There were 
many other wrong doings what were 
established. For the sake of unanimity, we 
agreed 10 tone down, we ag,eed to put aside 
those things. The collectivity of us that do not 
1.,,1009 to the Treasury Bensaches,. could 
very easily have qiven a dissenting Report -
a Report which would have revealed many 
more multiples of the condemnation of this 
government than this Report has revealed. 
We did ourdutyforthe sake ofthis Assembly 
dnd we gave a Report of unanimity because 
vie vlere mindful of the seriousness of the 
responsiblity that had been entrusted to us 
by this House. If we gave a unamimous 
Report, it is the L.C.M. of our finding . On that 
Lowest Common Denominator of findings, 
this Action Taken Report is an insult, both to 
tois Assembly and to our concerns. and is a 
going back by the Treasury Benches on 
every assurance that they have givEln to this 
House.lfthesituation is extraordinary, if the 
question posedto this House is extraordinary, 
then how do you find an answer to an 
extraordinary situation through the adoption 

MR. SPEAKER: Your are posing that 
question to me. I propose to reply to it. 

SHRI JASWANT SINGH: I am not 
posing the question, Sir, I am attempting an 
answer. 

Therefore, wnen hon. Lalji Advani 
suggests and when my friends here suggest 
that this Report is such an insult to the 
Parliament that the first thing that requires to 
be done, even before we take up for 
consideration the very act of insult, is for the 
Govermnet to withdraw this Report. 
Thereafter it is open to this Parliament. That 
is my suggestion. 

MR. SPEAKER' Generally. the 
Members should not put tne question to the 
Sepaker and the speaker is n('lt allowed to 
give the reasons orthe replies tothe questions 
also as per the rules. But this happens to be 
a question put by. Jaswant Singh Ji and 
everybody is interested in this, so, I think all 
the Members should read the Report first. 
Secondly, they should find out why it should 
be accepted. Thirdly, if the Government wants 
to say why certain recommendations can be 
accepted, they should give the reasons, and 
if they want to say why certain 
recommendations cannot be accepted, they 
should give the reasons, and then the House 
may decide what is to be done. 

AN HON. MEMBER: A fresh report 
will have to be given, Sir. 

MR. SPEAKER : Let us be serious 
about the serious matters. You please read 
the report carefully and come prepared. You 
say what you have to say very forcefully and 
cogently, and let1heGovemmentaJsodefend 
itforcefully and cogently, in whatever fashion 
they want, and then let us take a ~ision. 
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[Translation) high position. Therefore, I would like the 
Government to withdraw the report. 

SHRI RAM VILAS PASWAN 
(ROSERA) : Mr. Speaker, Sir, today we are 
happy because for the first time the hon. 
Prime Minister is present among us to take 
part in such a serious discussion. We would 
also like to take benefit of his presence. It has 
been one hour since when the matter is 
being discussed in the House and I would 
like to susbmit to you that a person like me 
cannot go to into many technicalities, but one 
thing is certain that if Ganga is polluted at 
Gangotri itself, water of Ganga can never be 
clean. Today, Gangotri is being blamed and 
the report of JPC is notsomehting insignificant 
to be neglected. The hon. Prime Minister has 
been assuring time and again that nobody 
would be spared if found involved in 
corruption; though there may be difference 
between profession and practice. 

I would like to submit to you that you 
must be realiSing the senliments of the hon. 
Members and watching how much the hon. 
Members are agitated, but they are not 
agitated to the chair. My opinion is that their 
agitation is against a particular system which 
is referred to in the JPC report; and the 
system which has been proved an utter 
failure. On the words of the hon. Prime 
Minister we are agitated against the system 
and that we want to improve the systme. The 
august House is also concemed about it. My 
straight forward submission to you is that It ,e 
hon. Prime Ministeris present here, he should 
be polite but also serious in this regard. You 
were right where you said that we have not 
read the report, I think the hon. Prime Minister 
would also not have gone through the report. 
If at all, he has read the report, he must be 
knowing what has been stated in the report 
and also the reply of the Government.This 
would surely have enabled him to realise the 
truth in our allegations that the Govemment 
is deliberately protecting the culprits sitting in 

MR. SPE", _,:; : You want the 
Govemment to witl.(...aw the repurt even 
though you have not gG!1e through it. 

SHRI RAM VILA0 RASWAN 
Through you, we are making this submission 
to the Governr::ent or the hon. Prime 
Minister. .. (Interruptions) ... The hon. Prime 
Minister should withdraw the report,. I would 
request you to adjoum the House and call 
the leaders, then only will it is possible to take 
the decision. Till then it won't be possible to 
run the proceedings of the House properly. 

[English) 

SHRI NIRMALKANTI CHATIERJEE 
(DUMDUM) : Sir, the Catinet should be 
allowed to read it. 

SHRI lNDRAJIT GUPTA 
(MIDNAPORE) : Sir, have the Cabin3! 
Members read the report? 

MR. SPEAKER: I do not know. 

( Interruptions) 

[ Trans/alio'l] 

SHRI RABI RAY (KENDRAPADA): 
Mr. Speaker, Sir, earlier, I was reluctant to 
speak since I was the member of JPC. But 
after Shri Jaswant Singh and Shri Nirmal 
spoke ... 

MR. SP!:AKER : I am still in doubt in 
this regard. 

SHRI RABI RAY : Mr. Speaker, Sir, 
through you, I would like to raise some 
fundamental issues. JPC took the unanimous 
decision. I remebar that Shri Chacko, Shri 
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business association which Include~ 

canvassing support and making propaganda 
in Parliament on certain problems on behalf 
of that association in return for alleged 
financial and other business advantages.· 

Panigrahi and Shri Deora, were also the 
members ofJPCfrom congress Party. We all 
had signed the document. It is the first report 
of its kind in the history. I would express my 
graortitude particularly to Mr. Speaker who 
took an unprecedent decision as Speaker. 
intially minister sare rulectant to come in 
JPC. Keeping in view the urgency of the 
matter and the fact that the attention of the 
entire country was focissed on the activities 
of JPC you took this decision. I am thankful 
to Shri, Mirdha who took pains to brief 
everything to the Press daily and thus made 
clear to the nation as to whatJPC was doing. 
I would not like to go into the details of the 
procedure, We are sorry that our coIeagues 
were ignorant of the procedural technicalities; 
it is a different matter. To maintion the 
democratic values of the Pariiament the 
instance of 1951 may please be taken into 
account. The parliamentary moral values 
maintained during the days of Jawahar Lal 
Nehru are degrading gradually. I would :ike 
to submit to you and the hon. Prime Minister 
stated that the Government was follOwing 
the principles of Nehru ji. I would like to draw 
your attention towards page 284 of Kaul and 
Shakdhar. There was a Congress member 
Shri H. G. Modgil, the matter refers to 1951. 
I would like to submit in the House that the 
only allegation against him was that he had 
made propaganda, in the House in favour of 
the bullion market of Bombay, Nehru ji 
appinted a Committee to inquire the matter. 
It has been stated at Page 284, of Kaul and 
Shakdhar, 

[English] 

"An ad hoc Committee of the House 
was appointed by the provisional Par1iament 
in 1951, to investigate the conduct and 
activities of a member, H.G. Mudgal, in 
connection with some of his dealings with a 

[ Translation] 

We have given unanimous decision 
in JPC and in comparison to that this case in 
found one thousand times more corrupt. 

[English] 

MR. SPEAKER : In this case the 
Member had received some advantages. 

(Interruptions) 

SHRI RABI RAY: My submission Is; 
that advantages were taken ... 
(Interruptions) ... The names of three Ministers 
were mentioned in the JPC report. I Would 
like to point out that Shrl Lal Bahadur Shastri 
Ji.. resigned as the Railway Minister due to a 
railway accident, was he responsible for 
that? ... (Interruptions) I would like to submit 
that Parliamentary values and Infrastructural 
values are the topic of discu8slon today. Thl' 
is not. The subject of procedure. A motion 
was moved In the Parliament to disquallty 
Shri Mudgilfrom Parliament and he reeIgned. 
Mavalankar ji had given his ruling against 
him. I am raising it today becauae I am In 
dilemna now because I was also a member 
of the JPC. I congratulated Congr ••• 
members. Today Jaswantjl spoke very wen, 
I do not want to get carrledaway., , 
congratulateJaawantJ also. AR the mtmbtrI 
had given a unanimous decillion on It. Old 
the Prime Minister not stop to think, while 
presenting the ActIon Taken Report, that he 
was endang.rlng the Parllamentafy 
Democracy In the country. W. are being 
accused from abroad that 
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[Enw~ [Enw~ffl 

We are not rising to the occasion in 
curbing curruption in public life. 

[Translation} 

It was a unanimous dicision. We had 
taken a decision in consultation with the 
Congress members. Thatisway, they should 
have presented their viewpoint before the 
publictoshow that the Govemment issincere. 
This is a As, Five thousand crore scam 
whereas Mudgalji had misappropriated only 
a few thousand rupees. Will we not be able 
to think on the lines ofthose values which we 
had presented in 1951 before the world 
through our Parliament? 

Sir, I would like to tell you that it is not 
a question of procedure. I would urge upon 
Shri Shuklaji, as he is the Minister of 
Parliamentary Affairs. This is not a question 
of Aule 184 or Aule 193, it is a question of a 
scam involving five thousand crore rupees. 

[English) 

Will we not rise to the occasion and 
say that we, the Members of Parliament, rise 
to the occasion in curbing corruption in public 
life? 

[ Translation) 

This As. five thousand crore scam 
involves around As. forty thousand crores of 
common public. That Is why I would urge 
upon you and the hon. Prime minister to 
consider It by rising above party-line. I do not 
want to go into the procedure as to whether 
they had accpted money or not but this scam 
involves five thousand crore rupees. Our 
colleague Shrllndrajeet ji has just said that 
this scam has even made the Boforsscandal 
look like a smaH thing. 

We are' .. ' ,,;;ng to the occasion. 

[Translation) 

How are our countrymen going to 
react to this Action Taken Report? What will 
become of Parliament? What the world is 
going to make of it? In view of the attitude ot 
the House I would urge upon you and the 
hon. Prime Minister to withdraw it for the 
dignity of the House and the Committee 
members and then you may invite the leaders 
and hold talks with them. 

[English) 

SHAI BUTA SINGH (JALOAE): Mr. 
speaker, Sir, I want to make a submission. 

MR. SPEAKEA : Buta Singhji, I will 
allow you. First I will hear Partibha Patilji. 

SHAIMATI PRATIBHADEVISINGH 
PATIL (AMAAVATI); Mr. Speaker. Sir. the 
Joint Parliamentary Committee was the 
creation of this House and there were about 
30 members who had gone into this whole 
issue. The Joint Parliamentary Committee 
was asked to find out what is the factual 
postition and given recommendations 
because the whole House could not sit here 
and go into the whole situation to find out the 
fact. It was the Joint Parliamentary 
Committee which was authoristld to go into 
it. investigate it and let the House know as to 
what are its finding and therefore, the Joint 
Parliamentary Committe which was 
authorised to go into it, investigate it hand let 
the House know as to what are its findings 
and therefore, the Joint Parliamentary 
Committee cannot have overriding powers 
overthe hole Parliamen!to take any decision 
on behaH to the Parliament. So. it is our right. 
There are Members like me. who were not 
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the Members of the Joint Parliamentary 
Committee. So, we want to know actually 
what had happened before the Joint 
Parliamentary Committee and what action 
the Government Proposes to take, It is our 
right to discuss this. We do not want to lose 
our right to discuss this. It is the Pirvilege to 
each Member 01 this House to know what 
happened and to discuss what has 
happenbed and nobody can take the final 
decision. 

If Govemment has not taken any 
action, we would also like to know why the 
Government has not taken any action. It is 
the privilege, the right and the authority 01 
each one 01 us silting here to discuss this 
whole issue. And, therefore, we do not want 
to lose our right since it is the prime authority. 
of each one of us sitting here and also 
because we are elected Members of this 
House. And we do not want to lose our right 
to discuss. It will be very unfair and it will be 
most unparliamaemtary precedent in the 
hi3tOry of this Parliament if anything is not 
discussed and decisions are taken just like 
that. So, it will be against the precedents. 

SHRI BUTA SINGH: Sir, the issue 
before the House is one which this House 
has been discussing. We had a full discussion 
on this issue and evey party participated in 
that discussion. I also participated and I 
expressed my views which have been 
confirmed by this Action Taken Report of the 
Govemment. Sir, you have rightly posed a 
question to almost all the hon. Members who 
have risen to speak today. Your question 
comes out of the constitutional parameters 
underwhich this House functions. This House 
cannot function beyond certain procedures. 
And you have rightly posed a queslion: 
"Please tell me what this House should do ?" 
Sir, in this case my opinion is, and I have 
already said it on the fooor of this House 
when I participated in the discussion, that 

this JPC Report -at that time, a lot was saiq 
by those Members who were sitting in the 
JPC - purely reflected the party attitude in 
the proceedings ofthe Committee and today 
what we are witnessing is nothing but purely 
a political approach by the Opposition 
Parties ... (Interuptions) 

SHRI INDRAJIT GUPTA: This is 
highly Objectionable. 

SHRI BUTA SINGH: They want, 
somehow or the other, to carry on with this 
issue till the next elections. This is the game 
plan of the Opposition Parties. Sir, what the 
Govemment has done is very clear. 

I have read the Report. I do not know 
whether my senior colleagues, Members 
sitting on the Opposition benches have read • 
it or not. But I have read it. Sir, what the 
Government's obligations are, under the 
rules, were made very clear at page 1, 
following para 5. I would like to have your 
indulgence just for half-a-minute. Para 5, 
says: 

"The Governmer.t shares the 
Committee's concern that those responsible 
snould be idenlified and effectively punished. 
The Government has acted speedily to 
achieve this objective. A Special Court 
Ordinance was promulgated in June 1992 
and later converted it into an Act to ensure 
speedy trial of Scam-related cases and to 
permit attachment of property of notified 
persons including all those whose names 
have figured in the various investigations," 

Now, Sir, let us look at the various 
stages. The JPC submitted its Report; the 
House discussed it; the Govemment was 
asked to take action; the Government has ) 
taken action; the Govemment hassubmiUed, 
I should say, very speedily, with all sincerity 
and with all seriousness, with full 



589 He: Action Taken ReportSRAVANA 5,1916 (SAKA) iffegularitiesin secu- 590 
on the Recommendations of J. P.C. on rities and Banking Transctions 

responsibility, the Action Taken Report; the Therefore, I appeal to you in all 
document has been placed before this House. sincerity and in all humility, not to pursue this 
Sir, to go beyond this will be, I should say matter. It is going to be a political handle in 
with all humility to you, like going out of the the hands of political opponents of this 
constitutional parameters. There is no action Govemment and we do not wantthis issue to 
beyond this which the Govemmentcan take. prolong any further. It should be final and it 
And I am not going to advise the Govemment should be stopped here and now. Those who 
to take any further action. Again, you have are guilty must be punished according to the 
rightly asked the Government whether they law of the land and not according to the 
have anything to say on those whims and wishes of the Opposition parties. 
recommendations which the Government 
have not accepted. If the government is 
willing, it can do so, but nobody can compel 
the Government. Where is the rule which 
says that if the Report of a PL'.rliamental y 
Committee is unanimous, then the 
Government is bound to accept it? Every 
report will be discussed by the Government 
in all sincerity. The Cabinet can take a 
decision either to accept a part of it or they 
can accept as much as they can. They can 
accept it totally also. But in case the 
Government have valid reasons not to accept 
certain rocommendations of the Committee, 
there is nothing in the rules orin the Constution 
of the country by which you can compel the 
Government. Sir, after all, the Govemment 
has to function under thfl law. The 
Government cannot take law into its own 
hands. This House is not a Privy Council. 

This Committee was not a jury. This 
was a Committee of this House. The utmost 
the Committee could do was to submit a 
report. The Committee has submitted a 
report. The Government was asked to follow. 
The Government has followed and the Action 
Taken Report is before the House. If there 
are cases, there are the Action Taken Report 
Is before the House.lfthere are cases, there 
are courts. There is a law of the land. All 
these people are going to be booked and 
punished by the regular courts, the special 
courts, under the taw of the land. What more 
Can the Govel'l1lnet do on the subject? I fail 
to understand. 

SHRI SHARAD DIGHE (BOMBAY 
NORTH CENTRAL) : Mr. Speaker, Sir, I am 
not on the merits ofti1e Report that has been 
submitted by the Government as an Action 
Taken Report. What is to be done now as far 
as this report is concerned, that is the main 
issue before the House. 

The submission of Action Taken 
Report is not a new thing as far as this House 
is concerned. We have got several 
Committees which make reports and the 
Government submits Action Taken Reports 
to those Committees. 

In this particular case, JPC was not a 
permanent Committee. Therefore, Action 
Taken Report had to be submitted to the 
House, not to J PC. Had it been Cl permanent 
Committee, the Action Taken Report would 
have pursued the matter as far as their 
recommendations were concerned, But, as I 
said, this was not a permanent Comrnittee. 
Therefore. it became the property of the 
House when that Report corne to this House 
and whatever action is taken by the 
Government would come here. I wonder 
how you say that the Action Taken Report 
should be withdrawn. This is the Action Taken 
Report by the Government and the Report lS 

given to you. Now whether that Report is 
satisfactory to you and whether the action 
taken by the Governrnent is satisfactory to 
you, is a different rnatter. 
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SHRI RAM VILAS PASWAN: Where 
is action? 

SHRI SHARAO DIGHE : Therefore, 
in no case the report can be withdrawn, This 
is what the Govemment has done on the 
Report of JPC and, therefore, the 
Govemment reports to you that this Is the 
action we have taken. 

There are ample decisions that even 
if there is no action, it is an action Taken 
Report I can point out from the Parliamentary 
books that taking no action Is also a report of 
the Action Taken. 

MR. SPEAKER: No, no. Shri Sharad 
Dighe, in this case action in taken against 
certain POI'SOIIS. 

SHRI SHARAD DIGHE : In this case, 
therefore, the only way open to this House Is 
to discuss it and pursue the matter, You can 
pursue the matter again and aQiln saying 
that this action taken the Govemment Is not 
satisfactory to us. We will COO8i<1er It. The 
Govemmentwill give Itsjustlflcatlon for having 
taken that much limited action which the 
Government has taken. Therefore, the report 
is before us aa far aa the limited or fuU action 
or un,atlafaClory action teken by the 
Govemmentlsconcemed.lt.forlhe HOUH 
to dIscusa and ag3in p .... the Govemm.nt, 
if you want, saying 'that thiI action is not 
~,pleasepursuethemauerful1her. 
. That is the ooly way as fQl'aa parliamentary 
~isconeemed.ldonotundemand 
whtn yQY say withdraw this Report or ICrap 
this Report. Thtte are not parliamentary 
devices at ".It is fQf the 8uIlntas Advitory 
Committee to decide whtthtr this Report 
sh®1d btt disGYa.od Uf'dtr Flule 184 Of Flult 
1~. Tht u.. the Qnly partilmerltlry way to 
deal with tNt ntport. 

SHRI CHIRANJI LA!.. SHARMA 

(KARNAL): Mr. Speaker, Sir, an interestin~ 
point is before the House. The JPC wa$ 
constituted by the House representing all 
parties. The JPC submitted the Reporttothis 
august House. There was threadbare 
discussion on the Report of the JPC. Some 
of our hon. Ministers about whom there were 
references were given opportunities to give 
explanation. Thereafter, the Govemmenthas 
taken some action. The point is that the 
reports of the committees and the 
Commissions appointed by this House are 
never binding on the Government. 
Recommendations were made. And, on the 
recommendations made by the JPC, the 
Govemment has taken action and the Action 
Taken Report is before the House. But I do 
not know how my leamed friends on the 
opposite side say that the report should be 
withdrawn. The hands of the clock are put, 
back, It is the property of the House. So, the· 
maximum they can say is that we should 
discuss this Report. I mean, there isa political 
motive behind all these things as in the case 
of Bofors. Therefore, with all humility, I would 
like to lubmlt that it is more or less a closed 
chapter. There Is no other option except to 
discuss the report. 

SHRI P.G. NARAYANAN 
(GOBICHETTIPALAYAM): Sir, admittedly, It 
II not an ordinary acandal. It is a multi-crore 
acam. But the ActIon Taken Report on the 
JPC II dItappoInting. The JPC is a creation 
of this House. The JPC wol1<ed laboriously 
for more than one year and presented a 
unanimou. report. But the way in which the 
Govemment treated the JPC report II 
astonl.hing • I can .ubmlt that the 
Govtmmeot has not r .. pected the JPC 
properly. Thil II not expected from the 
Govtmment. PtopIt art WItching. Wr~ 
IlonaII ahould not be ttnt to the people. 10, 
It Ia be_for the Govtmment to I'tCOI18ider 
the matter and the Report can be 
wlthdrawn .... (ItBnuptIonI) 
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SHRI R. ANBARASU (MADRAS responseofthe Govemmenthas been
CENTRAL) : Peopel are watching the given."
AIADMK Government also.

SHRI P.G. NARAYANAN : You are
losing deposit there ...( Interruptions)

SHRI A. CHARLES (TRIVANDRUM)
: Sir, the Action taken Report on the JPC
Report is a very very imprtant document and
it has to be discussed in all seriousness. It is
a fact that most of the Members on the other
side have given the impression that Members
on this side are less concerned with the
credibility of the system and we are not
interested in taking suitable action wherever
there are serious, strong strictures of the
JPC. I have got a copy of the port only after
11o'clock when I came here.

MR. SPEAf<ER: Will you speak after
reading it?

SHRI A. CHARLES: I can make my
observations on anything that is necessary.

SHRI INDRAJIT GUPTA
summarising in for
be nefit. ..(Interruptions)

He is
your

MR. SPEAKER: Do not tell what is
there is the report, please. Please tell what
we should do here.

SHRI A. CHARLES: If you give me
two minutes, Iwill give my suggestions. I will
not take more than two minutes. Coming to
the point, in the introduction portion it is
stated:

"The Joint Parliamentary Committee
has submitted 273 Observations/
Conclusions/Recommendations.
Each of these has been listed seriatim
in the Action Taken Report and the

So, all the 273 recommendations have
been carefully considered by the Government
and their observations, conlusions and
assessment are given here. In the paragraph
it has been stated.

"The Action Taken Report presents
the Government's response to each
point in detail. It documents the
extensive remedial measures taken
by the Government to correct the
various system weaknesses
indentified by the JPC."

So, the Government, on their part,
have fully considered the recommendations
of t'ie Committee. In the opinion of the
Opposition, if any of the actions taken is not
satisfactory, that is a different matter.

SHRI ANIL BASU (ARAMBAGH) :
How did you come to such a conclusion?

MR. SPEAKER: Shri Charles, please
tell me on how many points action has been
taken .... (Interruptions)

SHRI A. CHARLES : If after the
discussion it is found that some of the actions
are wanting and some of the actions are not
satisfactory and if some more action has to
be taken, it is forthis august House to make
such a recommendation. So, in my humble
opinion, there is no provision to discard this
Report. The only way is to discuss the Report.
And in what manner it has to be done, I leave
it to the Chairman.

MA. SPEAKf;R : Thank you.

[Translation]

SHRI PATHAKHARIN
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(AHMEDABAD) : Mr. Speaker Sir, I would 
like to put forth my view point of view very 
explici!ely within two minutes and my 
submission is ~hat the Government should 
withdraw this Action Taken Report. , 

Sir, this Joint Committee was set up 
with the approval of the House and a draw 
was held to nominate the Members on the 
basis of party. This committee took a period 
of nearty one and half year and this issue was 
enquired into on the basis of facts. There 
were charges against several Ministers and 
officers in it. 

MR. SPEAKER: You are going into 
the details just suggest what should be done 
in this case? 

[Eng/ish] 

SHRI HARIN PATHAK: My point is 
different. There were certain allegations, I do 
not say facts, on the Ministers as well as on 
some ofthe heads ofthe finacial institutions. 
And this Committee unamimously decided 
to give them ample opportunity to come 
before the Committee and clarify their position 
and they came before the Committee. 

[ Translation] 

All of them came before the committee 
and put forth their points frankly. They were 
given ample time. Some Ministers as well as 
the heads of the financial institutions came 
before it and aft~r listening to them !n detail. 

[Eng/ish] 

The Committee had come to a 
particular conclUSion unanimously. 

[Translation] 

Some of them are guilty. Action should 

have been taken against the persons who~ 
were found guilty since the Committee did 
not have the power to take action against 
them. Such powers rest either with the ruling 
party crwith this House. The Committee had 
unanimously come to the conclusion that 
some ofthem were gUilty. Merely termination 
of the services of two or three officers will not 
serve the purpose in this democratic set up. 
Action is not being taken against those 
Ministers and top officers ofR.B.1. and other 
banks who are accountable forthis but found 
involved in it. When this report was discussed 
in this House tne Government assured us 
that action would be taken against them 
within three months. But I am sorry to say 
that we had burnt midnight oil on the report 
and still no action is being taken against 
those who were found gUilty. It was such a 
big scandle that bil!;ons of rupees of the 
public were embezzled and when this report 
came, instead of taking an action &gainst 
those high officers, they were set scot free by 
the Government. Today, the Government 
asks to hold discussion on it. 

{English) 

How will the discussion go on? 

[Translation] 

Why should we go for discussion 
when action shculd have been taken. The 
Government wants to take action on a few 
points and disagrees with the rest of the 
pOints. Therefore I think that the way the 
action have been taker. on the report, that 
shows disregard ofthe House, moreover it is 
a disregard of those hon. Members who 
were in J.P.C.lt is a dishonour of the whols 
of the nation. Therefore this report should b~ 
withdrawn by the Government. 

SHRI CHANDRA SHEKHAR 
(BALLlA) ; Mr. Speaker Sir, I did not want to 
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speak on the Action Taken Report, but I 
would like to submit one thing to you. It is 
being said time and again that the peop:e of 
thE! opposition parties are delivering political 
speeches. I am of the view thatthe Parliament 
is indeed convened political speeches. The 
opposition holds one opinion and the ruling 
party holds an other but both of these are 
delivering political speeches. I think that the 
House is called for political speeches have 
different view but both ofthese deliver political 
speeches. But today, it seems to me that the 
intention is to conduct some non-political 
proceedings through those of our friends 
who are levelling charges on others that they 
are raising certain issues with some political 
motives. 

Mr. Speaker Sir, it is not the question 
of the report of a Committee. On what &ubject 
this report has come. Nobody knows as to 
'where five thousand crore rupees of this 
country have gone, even the han. Finance 
Ministerhad said in this very House that they 
would find it out within fifteen days and 
punish the guilty persons. Neigher the guilty 
were found not there is any trace of the 
money. The Committee was set up and it 
gave its report. If this was the action taken on 
the report, which has been presented to the 
House today then my submission to the hon. 
Prime Ministerthrough you is that just now in 
his speech he has said about consensus. 
Was it no! possible to inform the leaders of 
the opposition parties that the Govemment 
could take only this much of action and 
nothing beyond thaI. It has become the 
question ofthe dignity ofthe House, especially 
when the headlines of the newspapers 
suggest that they are dOl1g the patch up 
work only. I would not Ii~e to go into the 
question as to whether it is being done or not 
bf the opinion of the people is that we are 
t~ing to cover up the corruption. This type of 
prac:ice is dangerous for the country. My 
submission to my colleagues of ruling party 

is that I have never raised the issue of 65 
crore rupees. I said that keep this matter 
unraveled. Even after six-seven years this 
sword is hanging over our heads. Not only in 
the country but throughout the world market 
a mockery of the dignity of the House is being 
made. The opposition parties want to know 
about 5 thousand crore rupees. Charges will 
be levelled against one another, if it is 
discussed and merely corruption will be the 
point of discussion in the House. Then again 
it will be discusGed daily as to whom should 
be retained or to whom should be kept out 
but it is not going to strengthen or bring have 
any change in the country. The Govemment 
has committed a mistake, if such an action 
taken Report was to be given then instead of 
holding discussion on it in the House a general 
consensuous should have been formed, 
specially under the circumstances in which 
even the hon. Prime Minister has desired so. 
T ruely speaking, I have nol gone through this 
report nor do I have any interest in it. I had 
expected thai some wise step would be 
taken only then this Parliamenlcan be saved 
from such illusuries. Mr. Speaker Sir, even 
today if you can protect it, do so, otherwise 
the ruling party should keep in mind that any 
decision taken on the majority basis. Will not 
only keep this issue confined to elections 
only but will aiso stretch it beyond elections. 

Our friend Shri Buta Singh has 
delivered a long speech. Remember that 
politics is a very Rural Goddess. Certainly it 
gives its verdict though of course late victory 
and defeat in elections do nOt decide anything. 
Even after winning big elections do not decid 
anything. Even after winning big elections 
people go in the bad books of History and we 
are nothing to do if they go into the bad books 
of history and we are nothing to do if they go 
into the bad books of history. Mr. Speaker 
Sir, if tho ignity of the House is lost due to 
report of the committees and the action taken 
on these, then it will not only be a slur on the 
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country but we ourselves will be jeopardising
the fututure our country.

SHRI AMAL DATTA : Yes. The
Government is to accept the Parliamentary
Committee's findings. But so far as the
recommendati<;lns are concerned, the
Government may not accept all the
recommendations. That has been the
precedent so long. Otherwise, what is the
sanctity of a Parliamentary Committee?

The Parliamentary Committee has
gone on a fact-finding mission' and after the
facts 'have been found, it has made
recommendations, so far as the 'fact finding'
part is concerned, the Government has to
take it as final and the Government has no
way out.

But so far as the recommendation is
concerned, it is not that the Committee has
said. "So and so is guilty and so. send him to
imprisonment for two years or so and so is
guilty and so, send him to imprisonment for
one year or to fine him". There is nothing like
that. The Government has to set up certain
ways of enquiry and see that whether their
guilt is established in a court of law or not.
The Government mayor may not do that.
But, They cannot go behind the findings and
say that the findings are unwarranted or that
they reject the findings.

[Translation)

KUMARI MAMATA BANERJEE
(CALCUTTA SOUTH) : Sir, I am a Junior
member and have been listening to the
speech of the leader of Opposition since
morning. It is correctthataJoint Parliamentary
Committee was set up which have presented
their report and now this report is property of
the Parliament. No one will deny the fact that
JPC has given an unanimous report. Butthe
Members of Opposition are not right in their

-
and Banking Transctions

contention thatthe Government has nottaken
any action on this report. The report given by
JPC .. (Interruptions) ... Everyone has a right
of speak ..

Reserve Bank of India and Finance
Ministry have taken action or. this
report..(lnterruptions) .. The unamimous
report given by JPC.

MR. SPEAKER : Mamataji never
disturb anybody in the House. You should
also not do that.

KUMARI MAMTA BANERJEE : I
have already told that I am a junior Member
and Ihave listened to the Speeches made by
the leaders of Opposition very carefully and
now I would like to express my reactions. I
am not expressing unilateral views, besides
this House does not belong to you only but it
also belong to us.

Iwould like to say that the Govemment
never said that no action would be taken on
the recommendations of the JPC. The
Government have to take action against
corruption and they ought to take action so
that people know the facts. But Iwould like to
say that perhaps this report has not been
studied, thoroughly, Action will definitely be
taken in national interest if after perusal of
the report any serious allegation regarding
corruption is found there in and while doing
so there will be no question of entertaining
partisan considerations. I agree with the
opinion that action must be taken against the
persons found guilty if we want to rectify our
system. But I would like to ask the people
from the opposition parties, who raisedvoice
agaisnt corruption in our partry as to how
they are functioning in the states under their
rule. I would like to point out that there is the
need to take action against corruption
parevaling in those states as well. I would
like to say that action should be taken against
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. ~e currupt persons in our party. There is persons who gave the money and who took 
( ~. aI:!41rh:; 'leed for taking action against State the money and also those officials and other 

Govemments which are looting the poor personswhowereresponsibleforsuprvision. 
peopIeand spreading corruption in the name 
of chit Funds I would like to make my humble 
submission that it will not be useful to fight 
against our party only for eliminating 
corruption but there is the need to fight 
against corruption throughout the country. 

SHRI DEVENDRA PRASAD YADAV 
(JHANJHARPUR) : Mr. Speaker, Sir, it is 
something very astonishing. It is not only the 
question of action taken by the Govemment 
on Action Taken Report 01 JPC but it has 
made the very existence of JPC and dignity 
01 the Parliament doubtful. This report 
exposes the embezzlement of As. 5 to 8 
thousand crores. Today corruption has 

• become a way of life and the system itself is 
• 'oJelng th.. '1TleCl for this corruption. Mr. Speaker, 

Sir, there! 1JEI, at this juncture protection 01 
the dignity of the House is needful. 

MR. SPEAKER : Yadaviji, the 
question is that who received the money and 
who has paid that? If certain officials and 
othersupervosy authorities did not performs 
their duties properly then why the system 
should be blamed for it ? What action will be 
taken against the persons who have given 
and taken bribe. What action will be taken 
against the officials and other persons who 
have been alleged for inadequate 
supervision. This is what we have to say here 
and not that what you are saying. 

SHRIDEVENDRAPRASADYADAV 
: Mr. Speaker, Sir, instead of 'Action Takan 
Report' It should be called a 'NO Action 
Taken'report. 

... 'a ,. : "" ,. SPEAKER: Yadavjl, since you 
hay,; :i led the issue of maintaining the 

, dignity ot the House. So, while speaking on 
this issue· you have to keep in mind the 

SHRI GUMAN MAL LODHA (PAll) : 
Mr. Speaker, Sir, we donot want any more 
debate on this issue. The House would like to 
know as to whether the Prime Minister is 
withdrawing this report or not 
? .. (Interruptions) ... 

[EnglsihJ 

SHRI SRIKANTAJENA (CUTT ACK) 
: We are not interested in a debate on this 
issue. We want to know from the Prime 
Minister ... ( Interruptions) .. 

MR. SPEAKER : You should not 
dictate this way. Let the House decide . 

SHRI SRIKANTA JENA : Let the 
Prime Minister respond to this, Sir. 
(Interruptions) 

SHRI R. ANBARASU (MADRAS 
CENTRAL):Sir,whenthescamwasbrought 
tothe notice of the Govemment, immediately 
the JPC was set up. The JPC had gone Into 
the entire matter and submitted Its Repoll 
would like to bring it to your kind attention that 
there is not even an iota of intention why the 
Govemment should shield anybody. Those 
who are guilty should be punished. That is 
the intention of this Govemment. 

It is not mandatory to accept the 
entire Report of the JPC.lt is well laid down 
principle that the Committee's Report will be 
considered by the Govemment and action 
will be taken if it Is required. Hthe Opposition 
Members are not satisfied, they should press 
the Govemment to take actIona galnst those 
persons who are involved in the scam. But 
they are poIiticising the matter and making 
an issue out of a non-issue. (Interruptions) 
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MR. SPEAKER: Please take your PARLIAMENTARY AFFAIRS (SHRI 

seat. VIDYACHARAN SHUKLA) : Sir,let us have 
the discussion on floods. After the discUSSion 

( Interruptions) 

MR. SPEAKER: I am accepting your 
suggestion to invite the hon. Leaders to my 
Chamber and decide as to how this should 

. be discussed. I am going to requestthe hcn. 
Leaders to please come to my Chamber at 
3.00 pm. We will discuss it and then we will 
come back to the House and decide about it. 

SHRI RAM VILAS PASWAN: Before 
that, you adjourn the House ... ( Interruptions) .. 

MR. SPEAKER: If you want that we 
shall rise before one o'clock, I have no 
objection. The House stands adjourned to 
meet at 14.00 hours. 

12.51 hrs. 

The Lok Sabha Then adjoumed for Lunch till 
Fourteen of the Clock. 

(MR. DEPUTY SPEAKER in the chair) 

14.02hrs. 

The Lok Sabha re-assembled After Lunch at 
two Minutes Past Fourteen of the Clock. 

RE : Action taken Report on the 
Recommendations of Joint Parliamentary 
Committee on Irregularities in Securitis and 
Translation Contd .... (/nterruptions) 

[English] 

MR. DEPUTY-SPEAKER: Let us 
hear the Government's 
views ... (lnterruptions) .. 

THE MINISTER OF WATER 
RESOURCES AND MINISTER OF 

on floods, we can take up the discussion on 
the Action Taken Report. But the first 
discussion is very important. All the hon. 
Members whose constituencies are affected 
by floods want to have a discus"ion offloods . 
..(lnterruptions) 

MR. DEPUTY-SPEAKER: Please 
take your seats. This is not fair. Let us hear 
what he want to say, you must give an 
opportunity to the Treasury BenChes ... 

( Interruptions) 

MR. DEPUTY~SPEAKER : It is not 
fair. Let us hear the Government. Then you 
can take your own decision. 

( Interruptions) 

MR. DEPUTY-SPEAKER: At Three 
o'clock, ther is a meeting of the Business 
Advisory Committde. There the 
representatives of all the political parties will 
be present. Will sit together and discuss the 
matter. Till that time we can take up this very 
important discussion and let us complete it. 

(InterruptionS) 

MR. DEPUTY -SPEAKER : Let us 
hear the Govemment first. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Kindly 
resume your seats. There are so many items 
to be taken up today like the Papers to be laid 
on the Table of the House, Reports of the 
Committees and matters under RuleS an. r 
Your grievance regarding the Action T akan 
Report of the JPC will be discussed in the 
Business AIMsotyCommiUeemeetingtoday • 
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(Interruptions) important subjects are there. 

,1R. DEPUTY-SPEAKER : The 
House stands adjourned till 4 p.m. today. 

14.06 hrs. 

The Lok Sabha then Adjourned till Sixteen 
of the Clock. 

16.00 hrs. 

The Lok Sabha re-assembled at Sixteen of 
the Clock. (Mr. Deputy-Speaker) In the Chair. 

RE : ACTION TAKEN REPORT ON THE 
RECOMMENDATIONS OF JOINT 

PARLIAMENTARY COMMITTEE ON 
IRP .:GULARITIES IN SECURITIES AND 

~. 4 I IANKING TRANSACTIONS-CONTD. 

... ( Interruptions) 

[English] 

( Interruptions) 

[ Translation] 

SHRI RAM VILAS PASWAN 
(ROSERA): Sir, the preceding of the How:.,; 
will remain suspended till the Government 
withdraw this report. (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: This issue 
can be raised tomorrow. Let us ta~,c th~ 
important subjects before us. There are \ ',' 
important subjects like flood situat'or. ~r t~­
country. 

. .. (lnterruptions) 

MR. DEPUTY -SPEAKER. Ne),'.' 'hI? 
House stand adjourned to meet again 

MR. DEPUi Y -SPEAKER : Some tomorrow at 11 .00 A.M. 
discussion is goinr. 'In in the hon. Speaker's 
Chamber. 16.03 hrs . 

.. . (Interruptions) 

MR. DEPUTY-SPEAKER Very 

The Lok Sabha then adjourned t i," r:: i·.· '. 
of the Clock on Thursday, July 28. ! ~l)_ 

Sravana 6, 1916 (Saka). 

Pinted at: S. Narayan & Sons, B-88, Okhla Industrial Area, Phase-If, New Oelhi-20. 
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